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LOK SABHA
Friday, June 30, 1967/Asadha 9, 1889
(Saka)

The Lok Sabha wmet at Eleven of the
Clock

[Mn. SpeAKER 1n the Chair]

OBITUARY REFERENCE

Mr. Sptaker: 1 have to inform the
House of the sad demtse of Shr1 Gopi-
nath Singh, who passed away at
Lucknow on the 29th June, 1867, at
she age of 75

Shri Gopinath Singh was 3 Member
of the Provisional Parhament during
the years 1950-52.

We deeply mourn the loss of this
friend and I am sure the House will
join me in conveying our condolences
80 the bereaved family.

The House may stand in silence for
a short while (o express its sorrow.

The Mrmbers then stood 1n silence
for o short while

ORAL ANSWERS TO QUESTIONS
gt i1 frwiw 3w

+
*g41. off fy wm:
ot walw fey wltfean :
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it 9o TRo WiEH :
ot oy fooriy: ¢

s eiteifine fewre wer aam-
R gt AT 04 F 790 w4 fw

{a) T ag #x ¢ % wreiw
s weqy (sfem edfaafor
agtamwe) o fey oy adaw ¥
AT Irar (FAgw) famto gam
1 a1 wwdT 11 AT 39T T fean
A @ g,

(%) v w7 o frare fazef
APGHT § ATV (A &7 OF GAw 4%
FITE MqTi9d ®TH &1 § . WY

(7) FT-ACETa S F1 g HHAT
¥ I9AM KA & TEIT Y ¢ WA |
T FTAATEY R AT T Y 7

viefe frerr oo W AT
e % ailt (oft Ay wevw feg) ¢
(%) R (7). aor 929 q7 0% faacwr
wr oA |

fewew

(%) wrem, 1906 ¥ gfeay
yfamfor qaifemsm & arwr fasie
TGN AT TG ANST & ATt T auhy
ffR & ag sgr av fe ooy ok o
T a Oof @ e W fay
T ¥ 4 IR IEm & winwiv e
quAT A w1 60 Wiawa Iemow &
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@ & 1 fee ot soec oo fed od
frafwr & wqare sy e qw
€7 ¥ I UeaT & g X § R g
T gy ftcaw T ¥ A oft
W gy aer Wil 3 ¥R & fod
Fywsy § oYY former e wfas
avgT WY foqr ar wr g

(®) wrdt Ire T &1 Uw oww
IJaT MW ¥ AN & rofar fear ar
w ¥ Faast ofos @wat 25,000 27
gl 1 73 TR WTTT ATeIT A
wfgn & dqd e w1 ow fyAn
Fat gow g e g wfafom
qw g1 famfoorsr &% ot aqrgar &
ar @ § fome Fegre wwer wwa
30,500 de ¥ afA ad grnt iy ¥
gifyga agEw oy Tl teTA
/g w1 oF wiwy qr g

(7) neerd w2 & sdga
qf sqtaarat w1 sratbar st % fag
Feerd w4t wafrg afgerfrgr 1
¥z A fzqr mar § fa & 37y Seedt
st e W Y 8T R
fav ga adin & fefasw eyt €1 o
wiT & 1 TR T urerReTat %)
fesga gwaT Tezd) £3% g famiw
Iew &Y fast w0 2 197 aa § fana
Jur ww faw FTze v @€ afv
urergs MUTNE ¥ ¥T q&

et ¥ faohy & gv &% Y A
sy o uf &) xray (b o0
arfeut &1 ag qoww feqr mar g 1w
wg rufagdy fagm dvdn ofvey &
W e & v g ey N Fakey
¥ T wary w1 wiew wt farer
wor wht as aft fear war § o
wfwer To X feat fem o o

’ '

# dfen ¥ sqaen Wit fade w7 &
faore qooe aewadt B w1 seqeqr
T, I QY7 ITKTT & A9 wwY-
ariy & nforay QYT wwrer @ af @Ay
¥ AT IF KA T KR T

ft e tm : gmy =TI
71 ST 5 w00 fX RT 1ves
® g™ 7 40 SfAwn IorEw A HR
o v4 § T ey avY @ WA wqvan
f& quafae aeex axclom o =5
grav feqr § (& 326 v ¥ OA-
fagizrswsz14 7% @A v vy
& A1 & arE wign g f® & 1905
¥ T AW qoNiANA ST IR ¥ fAT
w) fasire & YT 1 faearT gn%
fad sgTrd AAT 39 & faq w1 qd
TErRR songh (v savrgwinim ?

dhitfg fawrr oo ek
wh (ft wwefr et o) -
*a7 f ewiviemws & wgr fw 39 O
uy it 60 TRz w1 |k afsy 8 d;
XM G ayAar § wAmt A5 TN
fegtd o1 areps R 39 L6, Al
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areys R 9% WA £F A A WY
Yo fs Q@ ol shfeww Qwreen
wg fodt a0 & o v g% F ot
o oaw 1 oaft gwr e s § )
TN Frexy 3T T ¥ arfe ¥ wre
ot N e o S gUSAF
fad ofe g7 mgT & QuadE A w0
q¥ ¥ Caw? agrar wgy § o
qafere dwT 7 =wwcn ¥ fag
sriw fwir nr & o

off e v : s AR wEEY
sravgi fe A AKE FwwTeT § ST w0
forfama wnk = & afrg Fawnd
& forg &Y wr o sy ol & IR
N gt T @ W AR &
At %X ¥ fag v ol same
TR ey A ?

@t sweltn o wiﬁwa

E YR § N fr Tramw dfw &
AR AaT e N fsghe &
feaa ¥ Y xw & faxry @ e
Far ) qafc @ # s NF e A
xrA qEfr § 1 Craery geddw W T

.t
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i‘wmtumﬁmw
&t ¥ § ar ot & ot ¥ oY RN
wfew § ?

oft wwefin solt wypae ¢ wamETaT
Rz e A1, P & agwoen
t ot A s R g wEegr A
Qe § fs Foraedt aag ¥ ¥ oY wdw
T ¥ ag e o Y At § v
oot N whe @ ¥ fag N wE
aferar feur § 9% W =y Wi &
fagamr igfrr 2 A g e A
ar dzr wrw (¥ A w6

Bhri Sradhakar Sopakar: The
main question has not been answered
although the statement is long The
mam question relates to the steps
taken by the Government in the
matter in order to make use of the full
capacity of the private sector. What
has the government done to see that
full capacity is utilised? It says here
that so far as heavy structurals are
concerned, export promotion s being
encouraged. So far as light struc-
turals are concerned, what is the
government doing in order to make
full utilisation of the entire capa-
city?

working to ity full installeg capacity.
But it is certainly true that there has
been a fall in the demand for light

There has been a recession particular-
ly on account of Jess demand from the
railways for wagons.

Shri Sradbakar Bupakar: Is it a
temporary recession?

Bhel F. A. Ahkmed: This matter
wag brought to the motioe of X
ment and we have taken
various directions o5 fS8T where posgi-

F
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ble the gap is reduced. We have
askeq the public sector undertakings
to sit down and prepare an estimate of
of their requirements in the coming
few years and that is notified to these
people so that they may take action
for placing order. We are also try-
ing to export structural manufactures
here and for that we subsidise the gap
between the domestic and the jater-
national prices. A]l efforts are made
to export more and to give to these
people all ‘he nrecessarv aseistance.

Shri Hem Barua: There s a lot of
1dle capacity in our engmeering indus-
try and ye* cnormens gquantities of
engmeering goods are imported into
this country In that context, how
does the govainment propose to ex-
F .in this paradoxical situstion?

Sh-i F. A, Ahmed: That 1s being
1 wked wn'o Whateser 3 heng
manufactuied by these three 1ypes of
structurals s not being allowed to be
imported from outside,

Shri Hem Barua: If [ say that this
.4 no: a reply to my question, 8Sir,
you would say that 1 am beating
about the bush, you might say so.
But 1n your wisdem would you please
tell us whr “4er this 1s a reply to my
guestion”

Shri F. A. Ahmed: Recession has
taken place because of certain reasons.
These structurals are to be divided
into three categories® heavy, medium
and light I have got reports to indi-
cate that the gap in respect of heavy
structurals 1s not big There s a big
gap so far as light structurals are con-
cerned due to the economic recession,
because of the lack of orders from
various quarters. It has not been on
account of the fact that we have al-
lowed the jmport of these light struc-
turals from outside

ot fecdwe wure : ¥ xuTA fear
wgﬁumwﬁtm&

s ¥t sFryemdt &) swaifer o0
* fgr 3 wodt woy wexfary wfe-
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Ead
¥ * eat famr § w@
T ¥ 27 v A ¥ I oA
fafre fqmarr WY wr v wr  *
T wr ¥ ft 3 ¥ aveea  wwr 7
farvor o arms Az T v g Y

ot sawfiv Nt wgwE @ W2 e
A fafada w1 v & N oy %
THATT F71 3, 7 & 619 ke 7%
ot oY A% ag o0 wRI Tk 0%
Ia% X a7 7 g 3T S e
fr Brr T £ A § g o
w® 7 ¥ & 17 g feed
¥ @ gy 15 v q ey
fr 17 W ®Y e 2 qfAv
wyrzfam & A7 az fm ATg R
AT TR e T W ITR AW
Wt qzum Wy wifww a7

Shri N, K. Somani: In view of
the development of the public sector
projects in the he¢ vy structural m-
dus'ry, it will be very easy to cunvert
them uto lght and medium industcy
also May I know what is the policy
of the Government in such a case, be-
rause that will be detrimental o
hundreds of units all over Indla in the
private scclor?

Shri F. A. Ahmed: 1 have saxd that
the Government's intention is to help
the private sector as far as possible
s0 far as the idle capacity is
The report submilted by the Engineer-
ing Association gives the aver all
picture that they have been working
to the extent of 60 per cent of thalr
capacity taking into considerstion
manufsctute of heavy, medium
light structucals, Also, they
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taken into consideration the manu-
facture of all the units. But the hon.
member knows that some of these
units actually last year manufactured
much more than in the previous year,
while there were certain units which
manufactureq much less than what
they manufactured in the year privious
to that., The industry is of such a
nature that we cannot assure the order
unitwise, It will have to depend on
the region where these things are re-
quired and how far these things have
to be carried from one place to an-
other. So far as heavy structurals are
concerned, the difficulties which have
been placed before me are that atual-
‘ly we are supplying less than the

demand for those structurals and by -

the end of the fourth plan, there will
be a shortage even after what we
will be manufacturing in the three or
four projects which have been taken
up in the public sector. So far as
light structurals are concerned, it is
true that there has been idle capacity
and for that purpose, we have been
constantly meeting all those persons
who represent the private industry {o
see how we can help them.

Mr. Speaker: If for every supple-
mentarv the whole policy is given out,
only one question can be answered in
the whole day.

Shri N. K, Somzni: He has
given the answer to my question,

not

Mr. Speaker:
that.

Everybody says like
Next question.

FOH To THo AT UIS FEAAT

=L

*842- st Fo ATo fEaTd:
sit {arfa fasr

FT ¥R A qZ q@a BT FA
o faw o

(%) 7 @R @ o= dad

To TFo AT qoe F+adT it fza mr
3% &Y wafa &1 g age w7 ; MY
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(@) =fz g, a1 z5% Far F7or

g7

The Minister of State in the Minis-
tiy of Railways (Shri Parimal Ghosh):
fa) and (b), Since provision existed
in the previous agreement with M|s.
AH. Wheeler and Co, for its auto-
matic renewal for a further period
provided the service rendered was
satisfactory, their contract has been
renewed with effect from 1-1-1967.

sft o qATo faamdt: fags faaT &
fag ag fegma gar & 7

Shri Parimal Ghosh: The contract
has been reneweq from 1-1-1967 till
31st December, 1975 for a period of
9 years.

-

ot Fo Fio faami @ @ & wgw
I grSy fevite 4T <g1 41 fr i\ 31
M FiFr 2 I¥ @ ST fear WO
T TR ag wgt A fs 4fs F3a
2 zafaq = g fear s gwar g
F@ T g i e # i feT w2ae
fear 7y § wa fo @k o 39 w3ae
T HATZd 4 7

Shri Pariinal Ghosh: Sir, till 1960 it
is a fact that there has been a concen-
tration of quite a number of shops sn
far as Wheeler & Co., were concerned.
The matter was reviewed in the year
1960 and in order to break that cen-
centration it was decided that the
agreement would be renewed only for
a period of 5 years. After that there
has been a representation from
Wheeler & Co, and the representation
was that because of not having the
renewal clause there has been a
certain amount of uncertainty in the
matter of establishment and :heir
staff. The matter was then reviewed
and in consultation with the Ministry
of Law it was decideq that they will
be given 5 years with a renewal
option for another 5 years. After the
expiry of the first 5 years when the
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question of remewal for the second $
years came up it was decided that the
renewal clause will be deleted.
But since then there has been a repre-
sentation ind the matter was again
referred to the Mi of Law. The
Ministry of Law decided thgt it ia not
competent for the Ralways to amend
the renewal clause unilaterslly. As
such it amounted almost to an auto-
matuec renewal of the contract every
five years. So the Railways started
negotiating wilh” THis Arm and it was
decided that <¢he renewal clause
would be deleted snd the tenure will
be extended from 5 years (o 9 years.
Ag a result of that the contract has
becn renewed from 1-1-1967 fo: 9
years till 31st December, 1975

Shri K. M. Abraham: May I know
whether the Government will consr-
der the question of calling tenders n
the open market; if not, what is the
reason for that?

The Minisier of Rallways (Shri
C. M. Poonacha): This 15 done on the
basi; of payment of royalty. So no
question of tenders comes n here On
the basis of a fixed royalty related to
the sales. these contracts are fixed

o qren: 7 a7y gqefanT
9851 &1 g9 3¢ 7 B, A frm
FTTY, AT e irrasa
R R R EincRiil fpie il

Shri Parimal Ghonh: The matter has
been finolly decided and there i1s no
question of any cancellation till the
expiry of the term that hag already
been given to them So the question
esnnot be reviewed at thig stage.

Shri S, M. Baverjee: May 1 know

JUNY 30, 1067
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off wew fog : # 9f Tdew
saarad fe fer wat oT ug 3w fr
mr g ?

Bhri Parimal Ghosh: The terms and
conditions are that they will pay a
royalty of 2-1j2 per cent on the gross
turcover for a period of 9 years,

Dr. Ranen Sen: Sir, years back the
Government of India by an execulive
order banned all publications from the
Soviet Union 10 be sold in these rail-
way book stalls of Wheeler & Com-
pany. Later on we learnt that this
order was revoked, But (il] aow the
Wheeler book stalls at rallway stations
do not display any Soviet lterature
In view of the fact that we are hav-
ing good relationsh'p wih the Sovlet
Union, has the Government thought it
fit to ask them to supply Boviet litera-
ture?

Shri Parima] Ghosh: The question
as to whether this Wheeler & Co., are
seling Sowviet Literaturc or not ha’
not come (0 our nolice, If it Is a fact
the matter will be enquired into

Shri Thirumala Rao: The hon
Minister was pleased to gay that at the
time of remewal in 1960 a clause for
further extension up to five vears
from 1985 was« included in the agree-
meri. Did they consult the Law De-
partment before they entered into a
commuiment {rom which they cannot
escape evon 1if there iy no proper per-
formance of the terms of the contract?

Shri Parimal Ghosh: Yes, Sir; this
hag been done,

ghrf B. N. Shastri: May [ know
whether it has come to the notice of
the Government that Messrs. Wheeler
& Compeny have sublet their stalls
10 some other parties?
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Ministry is that whenever & person
appoints an agent it does not imvolve
any assignment or transfer of the
rights of the prineipal in the matter
of the contract.

Shr} Surendranath Dwivedy: What
action have you taken when they have
sub-let?

Shri Parimal Ghosh: They have not
sub-let; they have appointed on agent
and the appointment of an agent does
not mean necessarily transferring the
night.

Shri Hem Barua: Since Messrs,
Wheeler & Company specialises only
n the display of those books called
shuling-shockers and not books that
are worth readit.z and, at the same
trme, we know that in theiwr stalls m
particular regions the books wrilten
in that language or in thst particular
region are not in display or are not
selecind there mar I know whether
Government have seen to this fact
that in the matier of selection of books
Messrs Wheeler & Company shows
a little bit of the orthodoxy and
selects books in regional languages
also?

Shri Parimal Gbosh: So far as our
information goes. they are selling all
types of books, including In regional
languages.

Shri Hemn Barua: They do not

shrt Parimal Ghosh: If 50, as the
hon. Member has mentioned that point,
we will look into 1t

Shri Hem Barua: May 1 submt that
whenever I go to a railway station I
make it a point to visit the Wheeler
& Compgny stall to examine the
baoks” My knowledge iy that their
display is limited to a few types of
hooks, mostly sex literature I tell you.

Mr. Speaker: The moment the hon.
Member mentioned sex there ia S0
much of commotion in the House.
Why did he mention it?

el Shashi Ranjan: Just now the
‘hon, Member, Dr. Sen, mentioned that

Oral Amgwers 8604

formerly Soviet literature were being
rejacted and now they are being ac-
cepted. May I know from the hon.
Minister whether the Communist Party
of India have sent their own literature,
of the same type, 1o the railways and
whether they have accepted or re-
jected them?

Mr. SBpeaker: Next question
Dmport of Newsprint

+
Shri George Fernandes:
Shri J. H. Patel:

Shri Madhu Limaye:

Will the Minister of Commerce be
pleased to state:

{a) the amount of money spent ann-
ually on the import of foreign news-
print into India; and

(b) the efforts made to increase the
production of newsprint in India®

The Minister of Commerce (Shri
Dinesh Singh): (a) Total amount of
money spent on the umport of foreign
newsprint was of the order of
Rs 693.41, 730 80 618.80. and 976 70
lakhs during 1963-64 to 1968-87 (upto
Feb, 1967).

(b) Capacity of the only newsprint
mull in the country :s being expanded
from 30000 to 75,000 tonnes per
annum and the postibili!y of creating
additional capacity in the public se-
olor s being explored. Further to
encourage investment in the private
sector the newsprint industry has been
exempted from the licenming provi-
sions of the Industries (Development
and Regulation) Act, 1951, and any

y can establish a newsprint plsot
without a licence under that Act.

ot ol g-E : weTw TR,
yfees dec g qy e ariz g,
O AR TEET ACTATT T 30,000 X
s § | whw an are ¥ ag e
ar ot § fie sed Sarare 75,000 2
o aprh Ot b S ot gy
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#2125 A faew Hzgam
J@TE T 75,000 T FN GIAIT FY
ST | # Ay A awgar s o
LRI FT 7 HFe A0 FGH T &
arer & f dar fasw & 75,000 29
qraT g9 faz 1T £9 | ?

sft fedm g« oY 2t 1 gwTT @
"%eq 19 &7 ¥ afwg g @71 2 | a5
qQL T {78 q99 &1 9 gG g
TETET | I gY AT IHFH 413 977 9%
gAY Z{E qmdr ¥ ZW ausy
g fm 7%, 1968 F FB TI=TWA W q€
g1 Srar | garey wrar g fr 1969 &
WX AF FZT YT FAF a7 091 |

=Y ST GEATEi @ TaaT 7d a8 2
fF g3 @t S@ts @ 75,000 =7 qaT-
FIT FTA FT I FT GFc9 ol GH
g1 Tt M IFN w17 faegar waw
AREN

FLHETL F1 qFeq 41 & vy 99-
ST ateraT & 30 § A9 {9z &7 93T
30,000 T § 1,50,000 7 TF AJ1E
STy, afeT AT aF 98 30,000 27
TE &R T A TG fF e e
graeg ¥ fAsft & & ol &1 9=e &
% fag Jarx §, ¥fes peedt AEteT Iy
g fr drdl da-=dig A 7 el &g
F foam o @w w1 @@ f&ad ag
g, 3 & faalt § WY ATRE 7 AT
gt o | galee a7 aTw I o 2
fr ga 3w & 7w fae 1 F1 fft s
¥ 2 arat TE g 9T qeEiT gL A
=% frz o am F0E w07 a3l qa
gd FT &, A F4T ag 7AF iz 9
FEETT FT F10 Q2 a4+ § qfeas d23
# AHT T 5 Fae w27 Y gEe
FT 9319 F3M 7
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it feva fag : sa@ soedT O®
FA 22

oY FITAS TA : T 9T gAT
W F1 S TEEE &, F A1 qifarferes
fagradr &, 5% fau 3 arEge & o
s & A AfE 3 A ww T & sanar
FF /AT 8, Tafers 38 FTN &
AT | fawar & | & ag A SrEar g
f& Fa1 aTwTT F1 T 1T A FARL
2 fr 7 wAd oF o 7 fRgar e
794 g% & fow gward) &, 341 37 9%
TAREZ 1 A% ¥ 2 6 I w9
A F fpar @w g, fear s a1de
# =1 AT AT Iqw 99 T FAT AT,
aifg ?

st A fag - g @ gEr Wi
FEAT 51 2 f5 A% Fme oEdn
aIE G F AT § fagwar @ 1 7%
AqIAATE GI€T 2T AT ATgL 3q% a1 7
e AT A, A gH SHRT GAIT
FET |

Shri S, R, Damani: What was the
reason for the delay in increasing the
capacity of NEPA and is there any
difficulty about obtaining raw mate-
rial for the expansion of productiion?

Shri Dinesh Singh: Now we hope
that there will not be any difficulty.
I have given a programme as to how
we are going to expand. In the past
we had to have this matter looked
into carefully, As you know, Sir, our
desire to manufacture newsprint has
been there but we have not been able
to get all the raw material. The
feasibility studies are now being com-
pleted. The House is also aware of
the desire to set yp a Paper Corpora-
tion which will also go into the manu-
facture of newsprint.

st FaeaR g qa1 gt AEtea
TZ ATTR FT T F991 (% WICT d Taqrdy
FHF % AMATT F6 % F7< g1 AT ?
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st fem fg © 2@ aaq B3 fag
F1t$ Mftgg R gaTAT AR AL & |

=t TR B : 347 AT AR RT
ag EaTH 1 ST F 4 (& 39 797 20 T
ferr == Tz #t sEwTa g, foqan
ZW aTET y TFNE TS §, fava g/ agt
AT Geredl H ITWRA FL § AT TG
IrEa § gw fradr afg s a1 |
#9

st @ |8 9 asq gardy
& 1,70 AT T & 3, (7% F
fFeTerer 89 30 (1T 27 Jgi 9% 19
¢, fora # agr 7 75 gL 2TFC &
arx # # 7 et A fmam € 1 3™ 100
gATT T ZH &g & AT & A 25
g T A YTEAWFHAT ZH qHE FES
HIT AL RS § T F G |

st §T LR ;AT HA| qg 1A
FEATH sgarg s ¢ & apa ¥ muarT
Y GR g1 T 123 FOR T FIeT Afasw
T IERT Tim B § UIT SAHT B
TEN FT FGT A4 FFT I &, afg
gh, @Y FAT GIETT & S/FT UG-4MW &7
I Ee HT g ?

st fedm fag © s wreeiYg seEa
T %@ IR A gIA 30, §) §E%
TH A (S wEETS ST |

Shri Tenneti Viswanatham: In view
of such a great shortage of newsprint
does the Government think of starting
a public sector factory at Bodhan in
Nizamabad District of Andhra Pradesh
using bagasse as raw material?

Shri Dinesh Singh: The advisability
study that has been made does not
relate to the State of Andhra, Now
that the hon. Member has mentioned
this, I am sure the Corporation which
will go into this matier will go into
that.
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Shri P. Venkatasubbaiah: May I
know whether there is any proposal
with the Government to enter into a
bilateral agreement with some of the
countries from where we import news-
print in order to save our foreign
exchange?

Shri Dinesh Singh: So far as 1
remember, off-hand, we have some
barter arrangement also for newsprint.
But I canmnot give the details now.

Mr. Speaker: Qs. 844 and 857 may
be taken together,

Import of Steel Tubes by the
Aminchand Pyarelal Group

+

*844, Shri S. M. Banerjee:
Shri Madhu Limaye:
Dr, Ram Manohar Lohia:
Shri George Fernandes:

Will the Minister of Steel, Mines
and Metals be pleased to state:

(a) whether Government's attention
has been drawn to the report in the
Patrict dated the 25lh March, 1967 on
the Law Ministry’s opinion in regard
to the import of steel tubes without
a licencr or a valid licence by the
Aminchand Pyarelal Group;

(b) whether Government have held
that it is morally|legally justified to
amend the licences after the goods
have arrived and customs have seized
the goods and imposed fines:

(c) if so, whether the whole amend-
ing procedure is being re-examined
with a view to its revision; and

L]

(d) if not, the reasong therefor?

The Minister of Steel, Mines and
Metals (Dr. Chenna Reddy): (a)
to (d). The news item in the ‘Patriof’
of March 25 refers to certain imports
of sheets. The facts have been stated
in reply to Starred Question No, 214
in the Lok Sabha on the 10th Novem-
ber, 1966. The facts briefly are as
under:

Three importations by Mls. Amin-
chand Pyarelal of black plain sheets
hot rclled commercial quality of a size
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not mentioned in the licence, were
noticed in the year 1963, one each at
Calcutta, Bombay and Madras pori.
The original Customs Clearance Per-
mits issued in all the <hree cases were
subsequently amended by the Iron &
Steel Controller to cover the sheets ot
the sizes imported, but the concerned
Collectors of Customs held that these
CCPs were mot valid and, therefore,
confiscated the goods subject to
redemption on payment of fines and
also imposed pemalties in two cases.
On appeal, hawever, the Central Board
of Excise & Customs accepted the
amended permits jssued by the Iron
& Steel Controller, remitted penalties
and set asida the orders of confisca-
tion.

We are examining the matter with a
view to see whether any revision in
the procedure regarding amending of
customs clearance permits is necessary.

Shri 8. M, Banerjze: T rise on a
point of order.

We are asking a Question in 1967—
today is 30th June, 1967—and he has
just read the reply which he had
given to Starred Question 214 on 10th
Nevember, 1965, He has just reag the
same thing. I can compare it; I have
got it with 'me. We wantied some more
information.

Sarkar Commission to enguire into
Sicel deals with Privaie Firms

*857. Shri Kameshwar Singh:
Shri A. B. Vajpayee:
Shri ¥Yajna Dait Sharma:
Shri 8. 8. Xothari:

Will the Minister of Steel, Mines
and Metals be pleased to state:

fa) whether the Sarkar Commission
anpointed to prube into the steel deals
with private firms, as per recommen-
dations of the Public Accounis Cem-
mittee, has started its work; and

(b) it so, whether it is a fact that
the Commitee is not being supplied
with the relevant files and many of
the important files are missing?
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The Minister of Stieel, Minés and
Metal!s (Dr. Chenna TReddy): (a)
The Committee was constituted on the
12th September, 1966 and commenced
work from that date,

(b) The relevant files are being sup-
plied from time to from wvarious
sources, viz, offices, such as Ministry
of Iron & Steel, Iron & Steel Control-
ler and the Hindustan Steel Ltd.
There has been scme delay because the
files relate to a period several years
before. No fil: as yet required by the
Committee is stated to be missing.

Shri 3. M. Banerjee: TFrom the
Starred Question 2i4 of 10th Novem-
ber, 1966 and the reply which be
read, I find a specific question was
asked by my friend, Shri Madhu
Limaye, as to whether the S.P.E. had
carried cut an investigation into this
vivlation and the reply was; “No, Sir”
I would like to know, in view of the
observations made by the Ministry
of Law into the shady deal, whether
a situation has now arisen that the
hon. Minitter will give this case to
the S.P.E. for further investigation
because in this deal the Cabinet
Ministers are involved,

Dr, Chenna Reddy: As the honour-
able House is aware, this matter is
being enguired into by the Sarkar
Enquiry Committee and, therefore,
no other steps have been taken. In
fact, I had an -informal discussion
with the hon. Members; including -
Shri Madhu Limaye and ckthers, and
it was found that, if necessary, the
Sarkar Enquiry Comumittee will peint
out all the cases that are to te re-
ferred to the S.P.E. and perhaps this
also may be one which we want to
leave to the discretion of the Sarkar
Enguiry Commiitee.

Shri 3. M. Banerjee: I would like
fo know whether the terms of refer-
ence of the Sarkar Committee includ-
es in getting evidence from the ex-
Cabinet Minister or the present Cabi-
net Minister, if they were involved
in this, and whether the Committee
will have the right to cross-examine
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the hon, Minister, and secondly, whe-
ther, till such time, quotas will not
he jmsucd to this firm

Dr. Chenna Reddy: Regarding the
question of jurisdiction of this Com-
mit ee and the right of caling for
the evidence of the Cabinet Minister,
1 do not think that there is anything
*hat would come in the way of the
Sarkar Committee, if they con<ider st
necessary

Regarding the other question of is-
suing permitls. I have to submit that,
as 1 hove stated earlier, the High
(Court of Calcutta has been approach-

~d ar:;y(-\ order has been issued
wistrie o™ gy,

Y7 fagwl & WTyrT 9T FeET
wen 7 gy A ¥R win qfar
Py gAY A Y A e 7 o
oYy T 7 °T nar arz 7 fxe fedt
¥ fufrze A4 pom frar @, ag
Iq TIA TER WTET A1 IWIT € A4T
1A a et ¥1 AT T ovq argd v ¢

To W P w v wEEy, vay
¥ AT HERY § FEAET &1 FATH
AFLF ) TEnE & TR ag AWET
tv ¥ 4 @9 AN gfor Fooar way
wEYz gar warfaa a1 e o gmr
RO T 74 Xuwg ank &1 wNw feqn wn ol
FFia Ar fafagt € = a3 @ix
v fafT=3Y %1 AvTe & WA oF e
aat fr faa oari@) ¥ adw @ &
aofww1r § 7 & wlvaT a3 1 N
wfomiv ¥ oYT 98 faps & (s W
a w1 faf Y & awfat & o fear
Shrl 8, 8. Eothari: 1 notice that,

in many matters, when the investi-
gation is pending, files get lost, and
with regard to many reports, there
leakages of the contens Whai
Government taking to
the files do not get lost
and such leakages do not take place?
‘What security measures are being
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taken? Besides, thuy what action 1
being taken against the officials con-
cerned who are responsible for the
mainienance of those files?

Dr. Chenna Reddy: I have just now
said that, in this case, no file that s
required by the committee, has been
stated to be missing, Therefore, the
general observations made by the
hon. Member will only relate to a
very generai iype

Shri R. Barua: From the statument
furmshed 1 find that it is the same
answer E.ven to a question put some-
t:me n November, 1866. 1 do not
krow what 15 his answer to the pre-
sent question, Anyway, assuming
that this is the correct position, I
want to know how the Iron and Steel
Controller could rectify an jllegal
thing by 1ssuing an gmendment. Was
1t not brought to the notice of the then
Mu.ster or had he the power under
the law 1o do 1t himself?

Dr. Chenna Reddy: As 1 have just
now mentioned, the authormty winch
has a right to 1ssue the licc™we 1=
considered by the Law Ministry as
al-o having the rght to amend 1t
and thercfore, the amerdment wis
tonodered {0 be legal.  Therefore,
in¢ Revenue Board to whom this
party hud made the appeal agamnst
t4e acficn taken by the Collector of
Customs. held 1t good. The question
of thix matter comng to the Mims-
ter did not arize.

Shri S. K. Sambandkan: Tne issu-
ing authority has the right to amend
*he permit 1<sued only before import.
Here the permit has been amended
af er the goods imported had come
inlo the harbour and had gone to the
customs authorities It &8 nowhere
stated in any law of any country that
such an amendment can be made.
Under what authorl'y, under what
law, has Law Minstry stated that the
issuing authority has got the power
to amend it after the import of goods?

Dr, Chenna Reddy: Firsily, the in-
terpretation of the board has been up~
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held by the Law Ministry, and secon-
dly the authority te revise is also
considered in the context of bona
fides and mala fides and it has been
stated that the Iron and Steel Con-
troller had satisfied himself as to the
bona fides of the case, and the revenue
authority should treat the CCP so
amended as valid gb initio.

Shri §, K. Sambandhan. Generally,
the goods are confiscated if they are
not found in the licence,

sit groTvd fandy © gwt™ A
T vl 1 ST T s@glT WY 3EqTE &
g1 g | gHf I Iied &1 8T

ST T IS & a7 07 77 & , Heail
oY WEETl & Q19 ZTAF AGT  qagIT

T HT, AEEE ATt F §519 TG
AT gGRTT FT AEY T & 9T QW
T #4¢ EF Ay & O=rT 5 grow oY
ufeesree g?r WTE W & é LECEI
FTOH 7

To HAT g : ST HY agw
Fal 2 fF 20 7S /) gEETT gAEAtay
FAd! & Ui fraraar &, oA g
W& | 5TF FATET AT HIS €T AT
FX AT T ATAIAFRAT el & AT Ao
2 | uEATa HHET & HTHA S & 2,
T TR 90 AU & fad g 2q fax
SRR

=t TR fag @ o 9d TS
FTHITAAST %1 781 A 9y &, & 99T
o¥t @ faor & M TN, W weel §
F1E weastgd AT aui g e ?

o =aY ¥G ;o7 wEs 0
T CHATATT FHeT 71 9€T 3, I8
SAHT TEATE 5T Y &, 3@ FwAT
& faa g1 a7 &1 geve T8 2

st wIATET 97 wD S FIE-
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for @ 1 &7 aga awer ghn, Ay
gt frar ar a’.f?. AIHETT AR AT &
FIea AEr T ag g 7

Mo Twr G : zq fawy &7 w8
ara fafedt & wwa adr arg g afg

©FIgR yig odt ard 31T £ aF A 6T

&, | =1 5807 )

Shri Fiem Baruma: In view of the
faci that there are serious allegatious
of invelvement in shady deals against
this firm called Aminchand Pyarelzls
and there have been persistent de-
mands on the floor of this House io
blacklist thig firm, may I knocw the
basic reasons why Government con-
sidered it proper to liberalize their
attitude towards this firm as evid-
enced in this particular deal?

An hon. Member: Donaticns.

Dr. Chenna Reddy: The attitude to-
wards this firm is not liberalised, but
as far as the question of putting it
in the black list and stopping busi-
ness with it is concerned, they have
approached the Calcutta High Court,
and the Calcutta High Court has is-
sued a stay order,

Shortagz of Cycle Tyres and Tubes

*845, Shri R. S. Vidyarthi: Will the
Minister of Industrial Development
and Company Affairs be pleased to
state:

(a) whether Government’'s attention
has been drawn to the fact that there
is a great scarcity of popular brands
of cycle tyres and tubes in the mark-
et while large stocks are available
in the black-market in Delhi; and

(b) if so, the reasons therefor, and
the steps taken to prevent such anti-
social aciivities in the matter?

The Deputy Minister in the Minis-
try of Industrial Development and
Company Affairs (Shri Bhanu Pra-
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kash Singh): (a) Yes, Sir, Govern-
ment's attention was drawn to the

shortage of popular brands of cyele
tyres and tubes.

{b) The main reason for 3uch
shortage is consumers’ preference for
eertain brands of cycle tyres and
tubes like Goodyear, India Super and
Dunlop manufactured by M/s. Dunlop
India Ltd. A number of steps have
been taken by Government to ensure
that popular brands of cycle tyres and
tubes are available to genuine com-
sumers from the authorised dealers
and Consumer Cooperative Stores at
Companies’ retail prices A state-
ment showing Lhe steps taken in this
regard 1s laid on tbe Table of the
House [Placed in Library See No.
LT-855/67].

ot o Fro fwurdf : wuT WAV
nitey ad@d fro:rerg zryr AW
7181 3 mAM o qfedr o F o

.0 T2 | AR T
x faort i ofxezd gm B, 9w
# Feat w1 & gf 2 ay Fram) #1
grelzgrmr ¢ %

(st wweft Wt wpw) coe @ oAt
W SOTY W1 WA [ q4Ty @I AT FAR
2 g f5 oW 100 T owE Ea
am wR ¥ TR orwye owmE A ewd
femit wxfafrgme &t g0 & arv &
9% W7 IX F ax aw A A woy fai
ay ¥ w18 Trode T Ok )

#m fs o & wma & o
m & f5 03% AT av zarEgA 6
wiEw g § Afew aw A T &
ak go TUTIgA W 1 wAaw
#eoat xrv & fo w50 T X
g0 FC TAC T § 40 TAT &
¥R T O g o W E
o ot §, v A
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W g ¥ § e woft el 1 k-
= & ag dawr fiemr § fe a7 W10
qQE NI w1 vy dedy
oY fear wntem, o wfrd weogent
w fowr A7 | qw & woran fee
aefafrm & wsdew & dfew o
Y AT FIIAT § 5,57 6K (AT &
AEFg-c 7 I - W TUeegT W
AT g EwE T 0
fomr Wit s 71§ FemaAt WY A
w1z T T age faey €

st Wo wwo faundf : w1 Ao
w war ¢ fr feeslt & zmgv-oqew o
fart awframr &, o aw fagifa
qea 7 fay oear sveaor ¥ fad
AT W WA AETR O vy g
P rar Wt womré dqEed & w-
gy AT w1 ar T W feer
F1 I Y, 7€ AT ¥ AN 45w W2W 47
{aﬂﬂﬁﬁmaﬁﬁmm
g fr o7 & Qv & fed o mew
§ %1t waw fear @ 7 wTe qRewe
Fmifed 3 ner ¥ apa o aw R
w1 viaey afr w7 @ ¢

it swe vt agwe - oy e
noT ¢ fy forw o) oqw Wiy 8, @
For g7 W XX R 1 A Pragy O
196h T AT FAIX A Fwae ais,
Y 7 oA ded W agew
mafedna e 0w fifer et
Y, 3T ¥ TANE T ¥ QU IS
farar way e farrat ot i Aqiead
¥ a7 § & gt % Wi ¥ faer W
Shri Manubhali Patel: I am the

latest victim of this so-called or arti-
ficial <hortage of motor cych tyres

:
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eyele tube, and looking at my clothes
they do not peil RNt the blackmatket
rate also. Since T cannot use my
motor cycle, I have to depend on bus
for transport. Under the circum-
stances, will the Minister arrange *o
issue motor cycle tubes to card-holders
and till this is done, will he please

arrange to get rue a tube from some-
where?

Shri F. A, Ahmed: The guestion
relates to scarcity of cycle tyres and
tubes and not motor cycle tubes.

Shri Manuphai Patel: They are the
same, not much difference.

ft wwe W g R winw
®1 ATy grar wlgd o rmezge R
it gy § for wrw & oyge Sga W
qeT X w73 ¢ 712 W Fotvr wac g
w8, frr qer ¥ Afen oy e ®
Az & T s{oamz F five M
AT FURT § 4 190w 4 GIYT FT Hifen
I 37 ¥ ax AY T A geA
ot 71 A P k| R g
® arya @ fefaq srartfoa Amm-
DT a1 07w wT 7 w1 wWiwe
¥ W wwlerdt s w
W ¢, g ANTY A IA K 9A
gy T g &, B W g—g T
T w1 f@y e s T
1w T forw ¥ W AT A )
¥q1 G TR & T ST AN
™ & ST fegrgem & fag vk oty
=8 TEMT |

@ vy wb s : T A
Ll Laall e O L
wedwr §1 wradr, A1 FEQ ST 1
¥fex & urrifaw e & spw o
§ 5 o o1 weyr foelt qufifrdwm
L Sy s o @
kW @ ow A B
R qm &) aw o o fx
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1966 ¥ ax & O werdz wft sk
& fis olw ¥z ¥ eraczqw @ wr
off §1 ¥ IR Jar grwow fewr
& fr wgiew & s o s Ry
fie o %y zrgeeyqu oy X, v & Qe
wrf freraer mft £ 1 foe 9 9K W-
fafew ¥ @ & @ vl & e
AR ®UIAT |

Shri Chintaman| Panigrahi: Becauss
co-operatives arc not there, mav I
know how the tyres and tubes a lotted
to different States are sold? Do Gov-
ernment get reports from different
States on this and also whether Gov-
ernment 1s aware that they are being
sold at higher or blackmarket prices
in those States? )

Shri F. A. Abhmed: I have not get
the figures indicating the quantity of
tyres and tubes allotted g0 every State.
They aie dllotted on the basis of theur
tequitement, subject to the avail-
abiiity of these tyres and tubes

Shri Krishna Kamar Chatierjl: Qur
difficulty 1» this. The answers sup-
plicd by our Ministers are compiled
Ly officers and they have no bearing
on the realities. That is the slate of
affairs in our State also. The difficulty
is that tn blackmarket, you can get
any quantity of tyres and tubes quite
cften Will the Minister consider
appointing & bigh-power committee te
go into all these things? That s
what 15 needed”

Shri F. A. Abmed: The hon Mem-
ber must realise that this is an emsen-
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Qmm ! ITRY & W
v wwran . v § afer wgt
Tt wrefew forwr &) v zrae Qe
TR w7 s % 30 v W fire
& N = AR B @ ferfy ¥ gu
*6  arfs ayt & Fowwr s arel
N SRR a1 e g gqw o oW
fara® fs oy g wfomk & aw av ?

& e weht wpae : o
w1 W AW Aren s § b &R o e
fest Qefufiros & G omiz aw
ey § fe g qv sxfew frm e
% a7 wvdy A e e Qzqw fad
Wt M I w agdAx e AW
FT7 AR TV of 07T FT g 9 Ty Ay
got & o &€ dw R e 7 wwn
wram fir £ gaw & qafaw zOcazgy
Frapry 77t WY Y Forr g E RN R TR
VAW CARAITO wITHAT | AT WTA-
Arq wgEg F A1 INT Vo K AT AT
foar & M 7% & @ ¥ AT aw o
e aft § ageaw & 3w O
¥ sreriva Farsar W IX dgAT

oft we fve wpvw : Tg A AW
¢ frarefem & oy o Zq@i w

fri¥ e wore Wi Wi o Wit e
frfl gro dare fed iz
Zqut &3 ol oY agt Y€ ey
&) & oy ¥ s fr w1961 &
gt wefem & ze 11 fafem &
0w ¥ ¥ qx ay 19 Frafar Aq-
T g ¥ | @ avg oy 6 62-04
® 87 g7 Tvax Qwdr? fed o agi
W 65-66 W 4 AT 46 FATT TwW-
92 frz | pafey e i R fe qw
€ wre ¥ o o g A, e §
w7 ag i gt § forerr for A gl
E 1 ad o wg o ool ael am R
IR T EW AT F47

Idle Capaclly in mdustry

*848. Shri

Egeece
ile

Will the Minister of Industeial
Development and Company Affalrs be
pleased to state:

(a) whether a survey of the dle
capacity in the industry was recently
conducted by any official or semi-
official body;

(b) if so, the broad findings there-
of, and

{c) the action Government purpose
to take to ensure the utilisation of
such idle capacity?

The Deputy Minister im the Minis-
aad

Company

Bingh): (a) Yes, Slr. A purvey oo
under-utilisation of industrial eapa-
city in India was conducted by the

survey was published in October, 1908,

(b) The Counci] has come to0 the
conclusion that there is a con
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serious under-utilisation of industrial
capacity. The main reasons responsi-
ble for this under-utilisation accord-
ing to the Council are:

{1) Shortage of raw materlals,
(u) Shortage of spares,

(in) Shoitage of Machinery and
(iv) Labour trcubles

The basic informatijun was elicited,
among other methods, by 1ssuing a
questionnaire to sclected firms Among
the respondent tirms 103 out of a
total of 129 con ~la.ned of shortage of
raw malena's 53 of shoi*age of spares
and 50 of shortage of machinery, 87
of shoitage of fore.tn exchange and
49 of labour treublee, The <hortage
of spares and <noilage of machinery
was largely due to forelgn exchange
shortage

(¢} The survey suffers from many
serious lLmitations As the Natronal
Council of Apphied Eronomic Research
has itself admitied the response to its
questiopnaire was exiremely poor.
From among 4728 manufacturing units
i 17 industry groups covering 278
industries which were addressed only
129 replies were received  Although
this factor has cunsiderably witiated
the findings of the NCAER the
broad conclusion ‘that theic 1s con-
siderable under-u ’<atlon of indus-
trial capacity in India cannnt be
denied Governmemt have from time
to time taken steps which wouid lead
o incresse 1n indus*mial! production
Mauny of them woull iter-alia lead
to higher utihsation of existing capa-

ety Among such -leps are the
following-
(1) Liberalisation of Impoit

licensing which tends to
mncrease  production parti-
cularly n the prionty indus-
tries;

(11} Removal of controls on price
and distribution n some
industries; and

(1) Liberal permission given for
diversification of existing
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capacity from one product to
ancther, within limits.

Mr. Speaker: When the answer s
!I?:bgl' he could have placed it on the
e,

Shri 8. 8. Kotharl: It is stated that
part of the mdiffeient performance
of the public sector undertakings is
due to 1dle capacity Is it a fact that
certain undeitakings have acquired
machines far in excess of what they
need according ro their present sche-
dule of p'oduction and they expect
they would be uung those machines
only after 2 or 3 years?” 1f so, may
I know what steps Government are
*uking to utihive this 1dle capacity®

The Minister of Industrial Develop-
ment and Company Affairs (Shri F, A.
Abmed): The reply has already beem
given that 1dle capacity 1s one of the
3 o~ 4 fac ors S0 far as the question
of Lbcratising import 1s concerncd,
that = hised on pnority industries
and they are given sufficient foreign
exthange to impurt spaie pai s, 80
that 1dle capacity may not remain.
That 15 one of the steps taken We
have a'se been trying to remove coOn-
trois ~n some of these indusiries, so
tha the market methamsm may
nperate . and the industries may
flourish

Shri S. 8. Kothari: Is the Govern-
men! uware that some of the licences
£.ven o actuzl users ond their way
into the blatkmarke! and are sold at
prices 100 or 200 per cemt higher, and
10t even taxes are realised on that?
What steps are Government taking te
check this”

Shri F. A. Ahmed: That was the
pasttion before when thers was res-
triction on import licences. After we
huve liberalised the import licences,
there have been no complaints of
shortage from the Indusiries and alse
no complaints sbout the licéntes find-
ing their way into the blackmariet.
It the hon. Member has any specific
instance, he can meation it to me sod
1 shall certaialy enguire into it.
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Shri A. K Gopalan: 1Is it a fact
that in certain industries the idle
capacity ia very substantial and Gov-
ernment gave licences to the same
concern in the same industry? If so,
what is the reason for it”

Shri ¥, A, Ahmed: It 13 true that
in some industries there 13 more idle
capacity than in others. But these
licences were given at a time when
it was not considered that on account
of the economic recession, there
would be idle capacity.

Shri Hem Barua: Are you prepared
to withdraw them?

Bhri F. A. Ahmed: When the indus-
try is already established, where 1=
ihe question of withdrawing them?

Shri F. A. Ahmed: Wherever there
1s idle capacity i1n the industries, they
have been asked, and they are taking
steps in order to diversify their acti-
vities They are doing 1t

Shri D. N. Patodla: Fertiliser fac-
tories producing superphosphate gene-
rally need the basic raw materials,
rock phosphate and sulphur. Rock
phosphate 13 beiag imported through
STC 1 would like to know whether
at 1s a fact that due to the shoriage
of rock phosphates, the fertiliser fac-
tories are not able to produce accord-
ing to their capacity, and in that

sector to import—the rock phosphate,
which they can easily do?

Shri F. A. Abmed; That question is
covered by my answer: wherever
there 15 1dle capacity in any industry,
because of the shortage of raw mate-
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So far as the specific matter is con-
cerned, that question should be refer-
red to the Minlstry concerned, and to
the extent there 1s shortage, that
question 15 being taken up by them.
What I have said iz that so far as
the industries as a whole are con-
cerned, the idle capacity 18 due to the
fact that there 1s shortage of raw
material, and 1 said that so far as
the shortage of raw material is con-
cerned, we are trying to procure raw
materials and give them foreign ex-
change on a prionty basis, and ferti-
Liser industry 1s certammly one of the
priority industries, and they will cer-
tamly be taken care of,

SHORT NOTICE QUESTION
Fifth Steel Plant Project

+
SN.Q. 20. Shri § .M. Banerjee:

and Metals be pleased to state:

{a) whether it is a fact that the
Fifth Steel Plant Project is being
shelved indefinitely; and

(b) if so, the ressons therefor?

The Minisier of Steel, Minex and
Meotals (Dr. Channa Reddy): (a) No,

g
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Also, what happened to the applica-
tion filed by the Madras Government
to start the plant?

fourth Plan will be finalised; only

to the existing steel plants and also
Bokaro? In view of this fact, may [
know whether there is any possibllity
of having the fifth stee]l plant during
the fourth Plan period?

determined in the light of the general
economy. g

Shei Temnttl Viewanatham: Is it
not & fact that on the basis of § teeh-
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tral Government by warious States
that has resulted in the shelving of
the question of taking up the fifth
vieel plant, or, is it because of the
lack of financial resources in the coun-
iry that has resulted in the shelving
of the fifth steel plant?

it gifficult to fing foreign
and all that, -heth-,:‘:y other
foreign country comes collabo-
retion m respect of such a project and
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WRITTEN ANSWERS TO
QUESTIONS

Export of Tinned Foog and Fruit

“B47. Shri Shards Nand:
Shri Bishwamath Roy:
Skri Bharst Singh Chaunhan:
Shri Ranjit Singh:

Will the Minister of Commerce be
pleased to state:

(a) whether there is « grea* demand
for the Indian processed and tinned
food and fruits in foreign countries;

(b) if so, whether Government pro-
pose to give incentives to the manu-
facturers of such articles for earning
foreign exchange; gnd

(c) if 80, the main features thereaf”

The Minister of Commerce (Shri
Dinesh Singh): (a) Yes, r. The
demand for Indian processed and tin-
ned food and fruits is steadily in-
creasing.

(b) and (c¢). The exporters are al-
lowed the following assistance top pro-
mote exports of these i1tems:

1. Under the current import policy
for Registered Exporters, these jtems
are entitled to an import replenish-
ment @ 10 per cent of FOB expoart
value. The registered exporters or
thelr nominees utilise these Import
licencey for the import of the follow-
ing items:

{1) Items indicated in any valid
AU. licence held by them
provided such itemg are per-
missible in terms of import
policy for the period April,
1967 to March, 1968

fi1) Other items, provided they
are required for uses to the
manufscturing activity in
which the applicants for the
licences are engaged, and
packaging materials.

I The above items are also en-
titleg to Cash  Assistance varying

~dnd  JUNE 30, 1967
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from 3 per cent to 17 par ocent of
FOB value of exports,

11I. A drawback of Rs. 957.87 per
ton on imported tinplate 13 also allow-

ed.

IV. In addition, the manufacturers-
exporters of sugar based products are
allowed allotment of sugar, under
“Green Form" alloiment scheme, re-
quired for manufacturing of unned
food and fruits

Consamery Industfies in the Public
Sector

*848. Shri Yashpal Singh:
Dr. Ranen Sen:
Shrimatj Tarkeshwarl Sinha:
Shri Shahi Ranjan:
sShrl Sidheshwar Prasad:

Will the Minster of Industrial
Development and Company Affairs be
pleased to state:

{a) whether Government propose to
establish certain consumer industries
in the public sector; and

(b) 1If so, when the decision will be
taken”

The Ministey of Indusirial Develop-
ment and Company Affairs (Shri F. A.
Abmed): (2) and (b). It has been
decided to set up & few -onsumer
goods industries in the public sector.
For this purpose an outlay of Rs, 83
crores both for Central (Rs. 3 crores)
and State (Rs. 30 crores) sectors has
been made in the Draft Fourth Five-
Year Plan. In addition, a provision
of Re 285 crores has been made for
the Cement Corporation and Ra. 418
crores for the Paper Corporstion

wwuwr-fenh twd v ot
fegphew
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Food Loan to India by Member
Countries of GATT

*334 Shrimati Tarkeshwari Slaba:
Will the Minister of Commerce be
pleaseq to state:

(a) whether the d food loan
by member-countries of GATT has
been finalised; and

(b) whether Indiag can buy food
under this arrangement in anticipa-
tion of the formal agreement o be
finalised by “The Kennedy Round”
team?

The Minimter of Commeres (Shrl
Dinesh Bingh): (a) The negotiations
for ap international arrangemant on
greims and including in it a elemet of
food ald to developing countries In
noed of such aid have yet to be
Bnalised,

(b) Does not arise.
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Imports frem UEA,

*851. Shri K. Ramani:
Bhri P, Gopalan:
Shrimati Saseels Gopalas:
8hrl Umanath:

Will the Minister of Commerce be
pleased 10 state

(=) whether 1t 15 g fact that the
U.S. Government recently protested
aganst India making commerecial rur-
chases in countries other tham
America;

(b) if s0, the basis on which the
protest was made; and

(c) the reaction of Government
thereto?

The Minisier of Comumerce
Dinests Singh): (a) No, Sir.

(b) ang (¢). Do not arise,

Siamp in Steel Market

*852. Shri Onkar Glugh:
Shri Onkar Lal Berwa:

Will the Minister of Steel, .Mines
and Motals be pleased to state:

(a) whether it is 5 fact that the
Hindustan Steel Limited will show a
loss of 15 crores in 1966-67 as a result
of slump in the market; and

(b) if s0, the steps taken to "evita-
lise the financial position of the los-
ing Steel Plants in the Public Sector?

The Minister of Steel, Mines and
Metals (Dr. Chenna Reddy): (a) The
accounts of HSL for the year 1968-67
have yet to be closed and audited.

(Shrd

working of the steel plants
public sector. This involves:
(1) Management structure,
(2) Management confrols,
(3) Technological improvements,
(4) Costs reduction;
(8) Incentives, ang
(8) Market and sales.

.
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Import of Label-making Machinery

“853. Shri Abdul Ghani Dar: Will
the Minister of Indusirial Develop-
ment and Company Affairs be pleased
to state:

(a) whether Government have per-
mitted a large number of parties to
import latest developed machinery
for label-making during the 'ast five
years and whether it is also a fact

that label production has increased
hundred times during the above
period;

(b) whether Government vreferred
imported label-making machinery to
indigenous label-making machinery
by permitting so many parties 1o im-
port label-making machinery from
outside;

therefor in
tight

(¢) if so, the reasons
view of the devaluation ang
foreign exchange position; and

(d) the total amount of foreign
exchange involved in the deals dur-
ing the last five years?

The Minister of Indusirial Deve-
lopment and Company Affairs (Shri
F. A, Ahmed): (a) The labels are
variously made out of paper, lami-
nates, Plastic Sheets and metal sheets.
There are also wovep labels made on
‘label looms’. Out of these the papcr
labels are most common. The normal
printing and cufting equipment in the
Printing and Packaging Industries is
used for printing labels alsz, with
only marginal provision of balancing
gguipment like embossing attach-
ments, etc. No label making machi-
nery as such has therefore been im-
ported by the paper conversion In-
dustries during the last 5 years though
the demand for labels has considera-
bly increased during these years,

(b) No, Sir.

(¢) and (d). Do not arise.

Leans to Orissa Mining CoTporation

*854. Shri Chintamani Panigrahi:
Will the Minister of Steel, Mineg and

JUNE 30, 1967
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Metals be pleased to state:

(a) the amount the Central Gov-
ernment have given by way of loans
to the Orissa Mining Corporation;

(b) whether the State Government
have suggested to the Central Gov-
ernment to take over the Mining Cor-
poration from the State Government;

(c) if so, the action taken thereon;

(d) whether Government are aware
of any move initiated by the Orissa
Government for giving away on lease
to private mine-owners the mining
areas which were reserved for exgloi-
tation by the State-owned Mining
Corporation,;

(e) whether Government have made
any enquiry in this regard from the
State Government; ang

(f) if so, the results thereof?

The Minister of Steel Mines and
Metals (Dr. Chenna Reddy): (a) A
total sum of Rs. 3.245 crores has been
given by Government of India as
loans to the Corporation in the fol-
lowing manner.

(1) Loan sanctioned directly to the
Corporation by the Government of
India:

1965-66 .. Rs. 1.85 crores
1966-67 . Rs. 0.81 crores
ToraL .. Rs, 2.66 crores

(ii) Loan sanctioned to the Corpo-
raticn through the State Government.

1966-67 . Rs. 0.765 crores

Grand total .. Rs. 3.425 crores

{(b) No, Sir.
(¢) Does not arise.

(d) to (). It has been ascertained
from Government of Orissa that some
areas previously granted to the Orissa
Mining Corporation may be given up
by them and are likely to be thrown
open for lease to private parties.
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Mining Pebiey durtag Fourth Flan
855, Shri Shiva Chasdra Jha: Will

this regard during the mm: n
Year Plan?

The Ministor of Steel, Mines and
Metals (Dr. Cheana Reddy): (a)
Mining Indusiry of Coal is mostly
under private rc{mrlh:p Gold min-
ing industry is however entirely in
the public sector. Regarding iron
ore, the bulk of production is account.-
ed for private sector mines

(b) The policy of Government
about mining industry in respect of
these minerals 1s laid down in the In-
dustrial Policy Resolution of 30th
April, 1956

No change 1n thus policy is envi-
saged in the Fourth Five Year Plan
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Corporation for Bick Textlle Mills

*358. Bhri G. 8. Mishfa: Wil] the
Minister of Commerce be pleased to
refer to the reply given to Starred
Question No. 243 on the 2nd June,
1967 and state:

(a) the initial capital investment
and runmung charges of the Corpora-
tion proposed to be set up to run the
sick textile mills;

(b) how many sick textile inills, st
proposes to run in the first insiance;

(c) the factors which have becn
taken into consideration in deciding
over the choice of the closed textile
mulls;

(d) whether the foreign exchange
part of this scheme 13 provided under
Aid Losn or free resources, ang

(e) whether Government are think-
ing of establishing any such type of
concern in the public sector lor rals-
ing the cotton production?

The Minigler of Commeroy (Shri
Dimesh “Singh): (a) The matter i
under consideration,

(3) 10 (d). Do not arise at this
siage,

(e) No, Sir.

JUNE 30, 1987
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Hindusian Machine Tocls, Bangalore

*38. Bhwrl Swell: Will the Minister
of Industrial Development and Com-

(s) whether the Hindustan Machine
Tools Ltd, Bangnlore has drawn up
a scheme of diversifying its products;

(b) the types of tools that it is
producing and the new ones that it
propuses to produce; and

(c) whether 3 scheme hay also
been finalised o boost up expoit of
these tools?

The Minister of Industria] Develop-
ment and Company Aflalrs (Shri F, A.
Ahmed): (a) Yes, Sur,

(b) The present range of manufac-
ture of machine tools covers high pre-
cmon lathes; general purpose lathes;
L series lathes including turret lathes;
short turning machines; single spindle
sutomatics; milling machines (mecha-
nical type and electrically controlled
type); radw! d@nlling .nachines;
cylindrical grinding machines; gear
shapers; fine boring machine and
special purpose machines and trans-
fer line machines. The company plan
to manufacture surface grnding
machines; multi-tonl automatic lathus;
copying lathes; mulli-spindle ruto-
matic [athes, gear hobbers; horizon-
1al boring machines and broaching
machines, Besides, they have ynder
consideration schemes for the manu-
facture of metal forming machines
such as presses, sheet metal machi-
nery, etc., printing machinery and
also power operated chucks and
clamping devices.

(c) Yes, Sir.
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Officors of Indian Rallwxy aitached to the workload sng the necemity of

te Indian High Commisien in London

*882. Shri Babarao Patel: Will the
Minister of Rallways be pleased to
ntate: :

(a) the number of Officers of the
Indian Railways attached to the
Indian High Commission in London;

(b) the total value of goods ins-
pected by each Officer in the lasi two
yours, vz 1065 and 1968;

(e) the total value of orders for
Raiway equipment placed with the
British firms 1n"1065 and 1068,

(d) whether Government propose
to reduce the number of Officers
working 1n London as a measure of
economy;

(e) if so, when; and
(f) if not, the reasons therefor?

The Minister of Rallways (Shri C.
M. Pooaacha): (a) Nine. s'x of which
are gazeited. Three oul of these have
their hieadquarters on ine Continent

b}

In million
Postnds
1965 1966
Jow! Rudsny Advw .lonxer 22 13
Deputy Raulwsy  Adwviser,
Zurch 14 20

Deputy Raudwsy Advser, Bonn 2 1 1.4

Dﬂ“ Ractwsy Advaser, .3

0.5
Aststant Rudway Adviser,
London. . . ] o4 0.3
{©)
Intx ¥ 9 million
m: o § million
pounds

(d) to (). The pesition i review-
ed from tims to time with refarence

having experienced engineers abroad
to keep in touch with the Iatest déve-

lopments, and reduction effected, 8
necessary,

g
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Will the Minister of Indostrial De-
velopment angd Company Aflai's be
pleasrd to state:

(a) whether the proposal of Govern-
ment to import 20 H.P. (ractory from
Czechoslovakia and USSR ang to set
up a2 Rs 25 crore tractor and farm
implements factory in the public sec-
tor has not found favour wity the
tractor dcalers ang manufacturer; ps
it was said to be destructive to am
important indigenous industry and not
in the interest of national ecomomy,

(b) If s0, the resaction of Govers
ment thereto. angd

11 the steps taken in the matter?

The Minisler of Indusirial Develep-
mest and Compuny ARairs (Shei F. A.
Abmed): (a) Representstions bave

of a public seclor project for the
manufacture of agricaliurel tragiors
ang implemants.

(b) ang (¢). No final destsion has
bern taken in the mattes,
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(a) whether it is a fact that HM.T.
will be manufacturing printing press
machines in India;

(b) whether this production will
be with the collaboration of some
foreign firms;

(c) if so, whether agreemen: has
been reached in this regard;

(d) whether such a plant will be
located i Madhya Pradesh; and

(e} if s0, the locatien thereof”

The Minister of Industrial Deve-
lopment and Company Affalrs (Shri
F. A. Ahmed): (a) In order io diver-
sify their production range and .30
utilise their present idle capacity, the
Company propose to manufacture
printing machinery in one of their
existing ynits,

(b) Yes, Sir

(c) Negoliations are being con- .

ducted

{d) and (e) Do not arise.

(D) i 00, the remsons for the ex-
orbitant prices of indigenous pro-
ducts; angd

(a) whether ;t is a fact that due to
the abohiion of the export of art silk
fabricy following devaluation the art
lil;kmindultry has been completely
ru '

(b) whether delinking the imports

(c) whether 1t is also a fact that
the import licence, issued to S.T.C, are
also lying unutilized and thus the in-
dustry s starving; and

(d) the steps taken 1o help and
rehabijlitate the art silk ndustry?



8645 Written Arswers
tain old or develop new markets It
is. however, not considered worth-
while to encourage the export of tab-
rics which can be sold abroad only at
& huge loss

(c) and (d). No, Sir, Orders have
been placed and imports will mate-
nalise soon, Local production coupled
with 1mports 1y expected to make jt
possible for production in the artficial
silk weaving industry to be maintain-
ed at a reasonable level

Dismantling of marrow-gauge Railway
Lines

*887. Shrl C. C, Desal: Wil the
Minister of Rallways be pleased to
siate:

(2) whether Government have re-
ceived any letter from the Central
Gujarat Chamber of Commerce dated
ibe Tth June, 1987 representing ageanst
the proposed dumantling of Duhe)-
Samai gection;

(b) whether ;t 15 also 2 fact *hat
Government are contemplating tg di*-
mantle the narrow-gauge or metre-
gouge rulway hnes i Gujarst such
as Nadiad-Bhadran and Naduad-Kapa-
dvanj narrow-gauge sections, and

(c) if so, the names of the narrow-
gauge lines proposed to be dismantled
and the reasons therefor?

The Minister of Raliwayy (Shei C.
M. Peonachz): (a) Yes. Sir.

(b) ang (c). At present theie i1s ro
proposal to close the Dahej-Samni,
Nadiad-Kapad-
Van) natTow gauge sections A review,

JUNE 30, 1967
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Will the Minister »f Industrial De-
volopment and Company Affalny be
pleased to sate

(a) whether 16,000 employees of

strike from the Sth June, 1047;
{b) it »o, their grievances; and
(¢) the sction Government propose
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{c) The strike was calied off on the
13th Jine, 1867, Mogt of tha ilems in
the Chapter of Demmands are adequate-
ly covered in the settlement which was
reached on the 5th November, 1966
with the Workers' Union, but an in-
junction has been issueq by the Patns
High Court stuying the implementation
of the agreement Individua] cases are
being discussed by the Labour rcpre-
sentatives of the different unions and
action 18 being taken.

Increase in Demand for Cars

*870. Shwrl Eanwar Lul Guptz:
Shri Alam Das:

Will the Munister of Industrial De-
velopmiént and Company Affairs be
vieased to state:

(a) whether 1t 15 a fact that about
125,000 persons have deposited the
securily amouniing to Rs. 24 crores in
Post Offices to purchase cars;

(b) whether 1t is also a tact that it
takes 7 years to get a Fiat Car after
depositing the gecurnity in Poat Office;
and

(c) il 50, the steps Government pro-
pose to take to remove this scarcity?

The Minister of Industria]l Deveisp-
weat and Company Affairs (Shri F. A,
Ahmed): () There were 1,321,304
bookings for cars pending with the
various dealers all over the country
on 31-12-1968 Under the Motor Cars
{Distnibution and Sale) Control Order
1939, each such order would be cover-
e by a Savings Bank Security De-
posit of Ra. 2,000 pledged in favour
of the dealer concerned. On this basis
the total amount of deposits in the
Post Offices on  this gccount would
have stood at Rs, 2427 crores on
31-12-166.

(b) The waiting period for

trom place to place. At Delhi

Cantre the walting period Is :qwhd
be betweep § to 10 years.

(c) The question of cresting addi-
tiona) egpacity for the mmnufactute of

Fiat Cars

&
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passenger cars 1z under the active
consideration of the Government,

BG. ling between Banumangarh and
Hindumalket

4118, Dr, Karnj Singh:
Shrimat Nirlep Kaur:
Will the Mimister of Railways be
pleased to state:

(a) the upto date progress made on
the construction of broad gauge line
connecting Hanumangarh to Hindu-
malkor; and

p) when this line 1: expecied to
be completed?

The Misister of Railwayy (Shri C.
M. Poonachs): (a) and (b). A metre

the Hon’ble Member is reféyring to
the construction of s broad gauge rail
Line between Hindumalkot and Sriga—
nganagar The overall physicsl progres
of this project achieved upty the end
of April, 1967 ig 30 per cent, The pro-
ject will be completed within six
months gfter the State Govermament of
Rajasthan fulfi! their part of the ob-
ligation for doing the entire earth-
work and for skilled and un-
skilled labour required for the com
struction of services andnm!cnlhl
buildings for this project, as promised
by them.

Rall link between Churu gnd Nebar
4117. Dr, Earm] Singh:
Shrimat} Nilep Kaur:
Wil the Minister of Rallways be
pleased to state:
(a) whether Government
to connect Churu town with N vig

Taranagar (Rajasthen) by a rellway
line; and

(b) if nmot, the reasons therefor?

The Minister of Railawyy (Shei C.
M. Pesancha); (a) No.

{b) Churu and Nobar mm
connacted by rail via Sadulpur. Besides
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Kine i» Dot lively 1 mherls sdequate o bk & wrrclelt
priority for inclusion in the Fourth iy
Five Year Plan
4i119. st e sl : T
Fager Ml in Tripura R ol g e Y T R B

(b) A Leence for tht gstablishment
of an undertaking for the manufac-
ture of Plywood has been issued to a
private party which they have still
to implement,

In February, 1965 a letter of intent
wak issusd to a private party for the
setling up of » Jute Muli, This had to
be withdrawn, as the parly was not in
a position to srrange for jmport of
machinery on termas  pcceptable to
Governmeni, At present there i3 No
other propossl for jute manufacturing
plant in that Btate before Government

(%) W vomaxg fofa § wwv
SO X wrrei & ox seftre ¥ o
9T I qeneafer # ary § fesy
FASAT IO AT X wwwT Wt
2085 (¥ew), 1966] T fwar W,

(W) v Iwy samarea X fagarer
arCt €t ft, faw & woqpet qif v
[WTHT Y wkw fowr v fe g tw
SETT ¥ qerewfoat gow O §;

() war ey syvarew yra fr-
arer © Ty § WY wWey, aTeTwl,
gy Wi gt ¥ dew TR wt
WA & oot 97 sxmwmfT ¥ O
farg;

(%) war qy WY ww @ fie ePmgT
fofan & wfewfwmt ¥ fadreenw
gafodiz, g7 & witw v €o
sTOiNT orew EwaT 18221966 ¥
o 3w Prearn & awgear Wi
ThE AET TOTRM &) oUWy <
fem §;

(w) ufc gt, oY g war 1o
T ATETT o1 €1 ATy sRiwngy
s ot fewitd ?

ekt at (ot Ve wo gwrwr)
(%) o aff 1 dww TRTITF R
whav & ot 97 quwdn witw ¥ fny
aft, wiew 3 ey wrwo o vz
4w iw 11 wewn ot dufeew 0t ¥
Anver ol v & ey tw & faey
~suvwt gt 9 ¥ guner wac fowr
oy
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(w) &< vy oy St sdwit
M
]

(v) X w7 (W) & qoc W
iy g werer Wt Fz

(v) s (). 22 whremy s,
WY Yo Sroiat S AT ¥
¢ 3 qrvafeny feay oaT 1w ST
Y a9 gy I g g oY g
e o qTadt & it &1 9
Fvow Tt gt

Small Private Shipyards fn Gea
4130. Shri Shinkre: Will the Minus-

(e) whether Government are aware
that there are several small private
gﬂhyudl in Goa where barges are

t;

(b) whether these shipyards gre in
a pomtion to satisfy the orders for
bargey; of various tonnage from the
Goan mine-owners or forejgn firms
doing mining bumness in Goa;

(¢) if s0, the reasons which led Gov-
ernment to allow the jmport of barges
during the last year; and

(d) whether Government have any
schame 1o help the expansion of these
shipyargy to dispense with the need to
import barges?

The Minister of Industrial Deve-
lopment and Company Affalry (Shri
FA, Ahmed): (a) and (b). There are
st present a few workshopy in the
country including four in Goa, which
have facilities for manufacture of
barges The workshops 1n Goa are,
however, mostly engaged in carrying
out repairs and maintenance of
barges

(¢) Impart was allowed t0 meet the
requirement of export

tede in iron ores g the indigencus
manufecturers were not in a position
% ensure gprompt deliveries in view
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of their dependence on imported gteal
and marine engines for the manufse-
ture of anq for fitment in barges,

(d) As and when propasals gre re-
ceived for seiting up expansion of
manufacturing facillities for barges,
Government would consider tham on
merits

Allotment of CJl. Sheeis to Manipur

4121. Ehri M. Meghachandra: Will
the Manster of Bieel, Mineg and
Metals be pleased to state:

{a) the quantity of C.I, sheets al-
loited to Mamupur for the year 1986-87,

(b) to how many persons the CI.
sheets were given by the Mampur
Government in the yesr 1966-87; and

(¢) whether 1t 1z a fact that CL
sheets were given on priority besis
to some persong of Thanga Kumbi
Constituency ang 1f %0, the number of
such persons who got C.I. sheets in
1966-67?

The Minister of Stale in the Minl-
try of Stee] Mingg and Mefals (St
F. C. Bethi): (a) 3,000 tonnes,

(b) 3,440 persons.

{c) No Cl Sheets were ssued on
prionty basis to any person of Thanga
Kumb, Constitwency. However, 127
tonney of C.I. Sheety wele given 0 123
persong of that Constituency on regu-
lar basis.

Stninlegy Sisel Project at Arkenam

4123, Shyi S. D. Somasundaram: Will
the Minister of Séeel, Miney and
Metals be pleased 1o state:

(b) if go, the present progress
thereof?

The Minister of Staly in the Ninis-
try of Sieel, Mines and Molaly (Shvk
. C. 88tM): (2) No, Sir.

(b) Does not arise.
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Hindustan Metors Limiteq

4133. Shri Sidheshwar Prassd: Will
the Minister of Industrial Develop-
wenl and Company Affairs be pleaged
to state:

(a) whether 1t ;3 & fact that the
Hindustan Motors of the Birlas js sel-
ling duplicate shares 1n the Calcutta
Stock Exchange;

(b) if g0, how 1t hag been possible;
and

%053

(c) the action, 1f any, taken by Gov-
ernment jn this regard?

The Minister of Indusirial Develop-
motd and Company Affains (Bhri F. A.
Abmed): (2) to (c). It has been
brought to Government's notice that
a large number of share scrips of
Hindustan Motors which were pot
genuine, were being traded in at Cal-
cutta Necessary enquiriey are being
made.

Public Sector Steel Project
4124, Shri Baburng Patel: Wil the

(a) the nature, description and the
valye of the products exported by the
Steel Plants in the public sector dur-
ing the year ended the 31st March,
1967;

(b) the countries to which these
products were exported and the
ameunt of foreign exchange earned;

(¢) how prices of our stee] products
compare with those of other countries,
and

(d) the steps taken by Government
to bring down the cost of production
in our public seclor stesl projects?

The Minister of State ln the Minks-
try of Suel, Mines and Meta)y (Shri
P. C. 8ethi): (a) and (b). A statement
is lasid in the Table of the House.
[Placed in Library, See No.LT-887/
67}

{c) Indian iron and stee) are sold
sbroad at competitive prices.

(4) The Mahtah Corrmittes had
made certain recommendationy in this

JUNE 30, 1087
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Tegard, These are being studied by the
Government.

Perlodicals of Hindastan Steel Lif,

4125, Shrl Baburao Patel; Will the
Minister of Steel, Mines ang Metals
be pleased to state:

(a) the number and names of vari-
ous publications and perwdicals pub-
lished by the Hindustan Steel Lamited;

(b) the number of coples printed of
each and their cost,

{c) the number of copies sold and
the income carned by these publica-
tions annually;

(d) the specific purpose which these
periodicals serve; and

(#y whether 1t 15 possible to gave
thig expenditure by stopping the pub-
lication of these periodicals as the
Hindustan Steel Limited is jncurring
heavy losses annually?

The Minlsler of Bteel Miney and
Metals (Dr. Chenng Reddy): (a) to
(c) Barring the occasional publica-
tion of pamphlets, booklets, hand
folders as publicity literature, the
following are the regular publications
of Hindustan Stee] Limited:

Sl N of No. of A
No. Publios o e somal
printed. expen-
diture.
2 3
T T T Rs.
1 Hindustan Steel
L. Annual Re-
port. 2000 30,000
2 Tspet Quarterly 1000 18,000
3 s&umhll'w Tron
Steel Industry
Indis. . . 2000 24,000
4. Rourkels News m}
5. Rourkela Sacmachar 2000 65,000
(In Oriya)
&, Bhulsi Stee! Plagt
Magazine. . 1300 th,000
% Stee!
Derptn (In Bangeldl) 3000
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tributed among the Members of Par-
linment and others interested. The
Ispat Quarterly ig a technical journal
and itg publication hag been started
from this quarter only. It contains in-
formation on new technigues and ex-

logy and Management and is & useful
medium for the diszsmination of latest
technica] knowledge among the em-
ployees, Statistics for Iron and Steel
Industry in Indiws is & collection of
useful data on Iron and Steel Indus-
try in India production, despatches,
raw materials, facilities and informa-
tion on World Stee] Industry, This is
the first publication o¢ its kind in the
country and should help the growth
of the industry sy a source of infor-
mation on the Industry with interna-
tiona] comparisons. The remaining
publications serve the purpose of
house journals and employees’ news-
papers and contain important nforma-
tion concerning production snd deve-
lopment sspects of the Company, Com-
pany policies, employees’ suggestions
and activities of all sections of em-
pleyees. They serve the purpose of &

medium of communication
between the employees and manage-
ment.

fe) Hindustan Steel Limited consl-
der these publications essential, ip the
interest of goog employees-manage-
ment relations, for feeding the em-
ployees with information on day-to-
day developments in the Company and
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Tswue of Import Licences

4128, 8hri Sidheshwar Prasad: Will
the Minister of Commerce be pleased
to state:

(a) whether it is a fact that im-
port licencey are being issued for such
;mu are being manufectured in

(b) if so, which are those items;
and

(c) the reasons for not wsing the
Indisan manufactured articles and in-
stead importing them?

The Minister of Comsmeree (Shrl
Dinesh Singh): (a) to (c). The gene-
ra] policy of Government is pot to
permit import of items which are pro-
duced in the country or for which
there is un-utilised capacity, Excep-

specialised items where the specific
requirements of the indentor cannot
be complicd with even by alternative
specifications and also in respect of
items where the Indian supplier can~

not supply the goods in time to gerve
the economic interests of India,

Export of Machinery

4127, Shri Shiva Chandra Jha: Will
the Minuster of Oommerce be pleased
to atate:

(a) the types of machinery msnv.
factured in India that is exported and
the names of countries to which thess
are exported; and

(b) the annual demand for gsuch
machinery and the extent to which
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(b) Annua) demand as it existed in
the last five years cannat be compiled
as it would be made up of a large
number of individual estimates and
enquiries involving both private and

-Wuu‘d.m JUNE 30, 1961 Written Answers 8538

public sectors. However, the foreign
exchange earned by expart of machi-
nery during the last five years is s
indicated belowi—

(Rs. in lakia).

1961-62 1963-63 1963-64 1964-63 1963-66 19 667

Mauxchineryother thanelectric |, as8
achinery (electric) . UL
{®upto Feb., 1967- oaly.)

536
43

o
F %

e 139,

m.L.dﬂ!l 476
57 246 330

Licence for Mining in Gea

€128, Shri Shinkre: Will the Minus-
ter of Sioel, Mines and Metals be
pleased to state:

(a) whether Government are aware
that there is too much dissatisfaction
among Goans regarding the licencing
policy of Governmen! refusing new
lcences for the exploration of mines
in Goas;

(b) whether this policy has depriv-
ed new enterprising Goans of exp 2ra-
tion of mines and favoured the old
privilegeg class of mine-owners who
are instrumental in stabilising former
Portuguese regime in Goa; and

(c) whether Government propose 10
consider sympathetically applicaunns
for the exploration of new mines from
genuine political sufferers who lost

cordance with the provisions of
Mines and Mineraly (Regulation
Devejopment) Act, 1957 and
rules framed thereunder.

Pellctisation Piant in Gea

4129, Shri Shinkre: Will the Winis-
ter of Biee), Mines and Meoials be
pleased to state:

(a) names of the mine-owners who
have been granted lLicences for crect-
ing pelletisation plant in Goa;

(b) the total amount of foreign
exchange sanctioned for the import of

FE¥

e
licencees who have not so far been
Minls-



0639 Written Answers m,.auum; Written Answers 8660

be set up by Mis V, M. Salagaocar &
Brother Private Limited is under con-
sideration.

<) Mis, e & o,

Xy Chowgu! 0.5% mmg: tons of

Mis. & 1.

Slm 1 sm'.'l:ln;:m of

Limited. (proposed).

(d) Yes, Sir. The pelletisation plant
set up by M/s Chowgule & Co. com-
menced production from March, 1967.
84632 tons of pellets have been ex-
poried from this plang alnce April,
1087.

(¢) The main difSculyy at present ix

to be the arrangements for
financing the project including foreign
exchange requirements for import of
machinery and plant.
Small Mine-Ownery of Goa

4130, Shri Shinkre: Wil the Minls-
ter of Commeree be pieased to state:

(2) whether Government are aware
that small mine-owners of Goa have
bren lef down by M/s Minerals and
Mines Trading Corporation of India
14d., which, instead of buying iron
ore and mangahese ore from them and
thus giving them a helping hand are
engaged In transaction with big mine-

The Minlster of Commerew (Bhrt
Dinesh Singh): (a) No, Sir. MM.T.C.
buys ore in Goa to mest itg sale som-
mitments and while doing so gives
first preference to the small mine-
owners. Only when the supplies of
requusite grade and in requisite quan-
titites are not forthcoming from gmall
mine owners does it enter ints eon-
tracts with other mine-owners, whe
because ot their size of operation,
could be cal'ed big mine-owners.

(b) Does not arise.
(c) Government is not aware of this,
{d) Does not arise.

Intreduction of Mechanigxiion on he
Eallway

d131. Shri Ganesh Gheslh: WIII the
Minister of Rallways be plested %o
atate:

(a) whether It Is a fact that with
effect from July 1964 in the Calcutta
area, a part of the Traffic Accounting
work and a part of the Fuel Account-
Ing work have been mechanised whith
have resulted in wiping out 126 out of
340 sanctioned posty for those worke;
and

(b) #f s0, the action taken to
absorb all Clerks made superfiuows
by the introduction of machanisation?

The Minister of Rallvaye (Shrd
C. M, Poenscha): (a) A part of the
Traffic Accoun work hag beem
mechanised in stages with effect from
July, 1964. The Fue] Accounting woek

wag mechanised with effect frem
August, 1068 Az a result of the
above mechanisation of Trefle AS
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Introduction of Compuwters om the
Esstern Rallwzy

4132, Shri Ganesh Ghosh: Will the

Minister of Railways be pleased to
state:

(a) whether it is a fact that a deci-
sion has been taken to introduce com-
puters in September, 1987 on the
Eastern Railway to iake over (1) the
whole of store accounting, (li) ‘he
whole of fuel accounting, (iii) the
whole of PF. accounting, (iv) the
part of the trafic accounting which
has been mechanised, and (v) the
entire work of pay bill compilation,
which will immediately make about
1500 persong in the Calcutta area and
another about 1000 persons in the
Asansol, Dhanbad and Danapur areas
surplus; and

(b) if so, the arrangements wade
to ensure that these persons are not
retrenched and thrown out of employ-

ment”?
The Minister of Rallways (8hri C.
M. Poonacha): (a) and (b) It has

been decided to instal 3 computer on
the Eastern Railway in October-
November, 1887. Initially, only those
itemg of work which are at present
being done on the unit record
machines, i.e. part of traffic account-
ing and fuel accounting will be donc
on the computer. The other items of
work, namely, stores accounting, pay
bill compilation etc. are proposed to
be taken over gradually over a period
in a carefully phased manner so that
significant numbers of staff are not
rendered surplus at a time. Any staff
rendered surplus will be absorbed
aguinst vacancies and no staff now in
service will be discharged on  this
account,

Compulsory Retirement on Rallways

4133, Shri Ganesh Ghosh: Will the
Minister of Raflways be pleased 10
state:

(a) whether it is a fact that a deci-
slon haz been taken to retire the
Raflway employees compulsorily vn
the completion of 25 years of service
o on attaining 50 years of age; and

JUNY 30, 1067
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() if 30, whethex. this is likely to
lead to the retrenchment of about
30,000 clerks out of a total of 40,000
on the Eastern Rallway alone who
would be rendered surplus on the full-
scale introduction of the Computers?

The Minister of Railwaya
C. M. Poonachs): (a) No.

(b) Does not grise. Further due to
the present system of introduction of
computers, no clerks will be retrench-
ed.

(Bbri

Closure of N.G. Section between
Broach ang Dahej

4134, Shri Narendra Singh Mahida:
Will the Minister of Rallways be
p'eased to state:

(a) whether 1t 15 a fact that the
Narrow Gauge Section of the Western
Railway between Broach and Dahe)
15 to be closed,

(b) if so, the reasons therefor;

(e) whether the Broach Chamber
of Commerce and others have
protested againgt this measure; and

(d) if so. the reaction of Govern-
ment thereto?

The Minister of Rallways (Shri
C. M. Poonacha): (a) There is no pro-
posal to close this section for the pre-
sent. Investigations are however
being carried out with a view to find-
ing out the justification for retention,
sbandonment, or conversion to wider
gauge of some of the narrow gauge
sections of the Western Railway, in-
cluding Broach-Samni-Dahej N.G.
section

{b) Does not arise.
(c) Yes

(d) The matter is under investiga-
tion as already stated in reply to part
(a) above.

Dining Cars

4135, Shri Ranshekhar Prasad
Bingh: Will the Minister of Rallways
be pleased to state:
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(a) whether there i3 sny proposal
under consideration to attach Dining
Cars to the 18 Up and 16 Dp. Express
trains running between Lucknow
Junction and Siliguri on the North
Eastern Railway:

(b) it so, when it will materialise
and the distance it will cover; and

(c) whether these will be run on a
departmental basis or through any
other agency*

The Minister of Rallways (Shri C.
M Poonacha): (a) No.
(b) and (e). Do not srue
to Women

House Rent AllWance
Employets

4136, Shri Evywara Reddy: Wil the
Minister of Rallways be pleased to
state:

(a) whether Government have ra-
ceived any representation from women

employees working as sweepers
(safmiwali) at Char Bag, Lucknow
(UP);

{b) 1if so the nature of their ae-
mands;

(c) whether Government have de-
cided to stop the payment of house
rent allowance to these women emplo-
yees;

(d) if so0, the reasons therefor; and
(e) whether these women employees

have been asked to refund the house
rent allowance given to them in the

past?

The Ministey of Rallways (8hri C.
M. Poouacha): (a) Yes.

(b) Their house rent allowance

also railway employees and have been
allotted railway quarters.

(e) Yes.

(d) No house rent allowance is ad-
mussible to those who do not ineur
any expenditure on rent for their ac-
commodation. As a wife who resides
with her husband is obviously not
called upon to incur any expenditure
on house rent, she has no clam to
house rent allowance.

(e) Yes.

Survey of Minerals In Bastar

4138, Shri J. Sunday Lal: Will the
Minister of Steel, Minos and Metals
be pleased to state:

(a) whether there is any proposal
under consideration of Government
for the gurvey and exploitation aof
different minerals and metals in Bas-
tar Diustrict of Madhya Pradesh 1n
the near future; and

(b) u so, the details thereof?

The Minister of Steel, Minea and
Metals (Dr. Chenna Reddy): (a) and
(b). The information is being collect-
ed and will be laid on the Table of the
House when recejved.

Rallway Line from Raipar to
Jagdsipur

4139, Shri J. Sundar Lal: Will the
Minister of Rallways be pleased to
state:

(a) whether there is any proposal
to construct a Railway line from Rai-
pur to Jagdalpur n Bastar District
in the near future; and

(b) if so, the detaus thereof?

The Minister of Rallways (8hri
C. M. Poonacha): () and (b). Fefal-
bility-cum-cost studies for a new
broad geuge rallway line between
Dantewars and Dpalli Rajhara ware
carried out recently. The length of
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the ling will be 1388 miley and its
estimated cost is Rs. 19.44 crores, The
investigations reveal that the line wili
be unremunerative, and the chances of
inclusion of this line in the Railways
:’::ﬂhPhnmthummim-

FPrice of Stedd

4149, shri Shiva Chandra Jhe: Wil

the Minister of Steel. Miney and
Meials be pleased to state:

(a) the price of steel per ton in
India before and afier the devaluativn
of the rupee vis-a-vis the world steel
price;

(b) the price of steel per ton afler
the decontrol of steel vis-a-vig the
world steel price; angd

mmdmnmm

try of Steel, Mines and Metals (Shri
P. C. Bethi): (a) to (c). Steel prices
in India had remained wunchanged

since April, 1084 except for increatss
in equalised freight and excise duty.
There has been No change in intarnal
prices after devaluation till 2-8-67.
World prices have also not undergone
any change due to devaluation or
decontrol of price and distribution of
steel 1n India except that the rate of
exchange has undergone a change as
a result of devaluation. A statement
showing the domestic prices of some
items of steel in Japan and UK. as
compared with the Indian prices be-
fore and after 2-5-67 is given below
for certain categories.
(Price in Rs per tonne)

Itemmn Jspon U‘K em:h:dmg JPC. JPC . C JPC
4666 19-3-67 utumedlobe{a bdauuml after after
powrrarera 2-5-67 zf;'; 2-5-67 2-5-67
4 2 freight ing excise
t—t——— duty
(Rs. 75) and
before freight
3-5-67 —
(Ps.79)
Barstymm &
~ 507 729 S48 874 738 538 790 $90
Plates 58 t13 41 (17 85> 630 900 690
Uowe) $0 112§ stz 546 768 so8 oo €00

(Exciset duty on Bars & Structurals 13 Rs. 125 and on Plat:s it is R, 139).

Dining Cars

The Minister of Rallways ( Sl
C. M. Poonacha): (a) The total num-
ber of dining cars as on 1.1-1067 s
172 on the B.G. and 43 on the M.G.
A statement showing the trainsissce
tions on which the dining car service
is provided is laid on the Table of the
House, [Placed in Library. See No.
LT-839/67].
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Through Traln from Delhl to
Vhhakhapatnam

8669

4146. Skri R. R. Singh Deo:
Shri Dhirendranath:

Will the Minister of Rallways be
pleased to state:

(a) whether Government are con-
sdering any proposal for running &
through train or a through coach from
Dethi to Vishakhapatnam; and

(b) if so, when the proposal is ike-
Iy to materialise?

The Minister of Rallways  (Sbri

©. M. Poonacha): (a) No.
{b) Does not arise.

JUNE 30, 1967
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Machinery and Dyes for Small Scale
Industries
4147, Shri R. R. Singh Deo:
Shri Dhirendranath:

Wiil the Minister of Industriai Deve-
lopment and Company Affairs De
pleased to state:

(a) whether it 1 a fact that the
price of machinery and dyes needed
for Small-Scale Industries is higher
than the price of foreign machines
and dyes;

(b) i 30, whether Government have
received any representation in this re-
gard; and

(c) if sp, the action taken thereon”

The Minister of Indusirial Develop-
ment and Company Affairs (S8hri F. A.
Ahmed): (a) No precise information is
uvailable It may be stated, however,
that indigenoug machine tools are
very competitive and in many cases
cheaper

(b) No, Sir

(¢) Does not arise

Hunning Times of Mail|Express Trains
between Ahmedabad and Ealol

4148, Shri D. R. Parmar:
Shri R. K. Amin:

Will the Minister of Rallwayy be
pleased to state:

(a) whether Government are aware
that the runnung times of Mail|Exprens
and Passenger trains between Ahme-
dabad and Kalol (N.G.) of the Woca-
tern Railway are 43 gnd 65 minutes

of double line track for the eight
years; and
(c} it so, the action Government
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The Minjstor of Rallways (Shri
C. M. Pooumeoha): (a) Running time of
Mail/Express traina on  Ahmedabad-
Kalol (M.G.) Section varies between
41 to 52 minutes and in the case of

Passenger traing it ranges from 45 to
80 minutes.

(b) and (). Truns ruaning on
this section were progressively ac-
celerated ranging from 5 to 21 minutes
hetween October, 1058 and April, 1967,
There 13 no scope o reduce thewr
running time at present under existing
conditions of track and traction Their
acceleration by elimination of stop-
pages is also not feastble since such
a course will cause inconvenence ‘o
theiyr present users

Rall Link beiween Petan and Bhilad
Stathons

4149. Shel D. R. Parmar;
ghri R. K Amin:

Will the Miniuster of Rallways be
pleased to state:

(a) whether there 15 3 proposal
under consideration for joiming Patan
(N G) and Bhilad Railway stations on
the Western Railway by a rml lnk;

(b) if so0, the progress thereon;

(e) whether Government have re-
cewved any representations from the
public of North Gujarat for the above
rallway line so as to have a durect
route to West Rajasthan via Ranawao
Railway Station; and

(d) if so, the action taken in the
matter?

The Minister of Rallways (SBhri
C. M Poonacha): (a), (b) and (d)
Onlymumhuymmtlnﬂmmru

rail Jink between Bhild: and Wagrod
(ﬂl&m). s station on Mehsana-
Patan-Metrana Road section, are In
progress. ‘This rail link if and when
it comes up, will connect Bhildi and
Patan.

(c) Yes.
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(W) wft wafir ¥ @it wf =
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M/s. Nepak Chand Shadi Ram

453, Shri Madhu Limaye:
ki 5. 3. Banarjes:

{a) whether the appeal before the
Madras High Court by the firm Mijs.
Nanak Chand Shadi Ram under the
Essential Commodities Act has sinte
been decided;

(c), it the appeal hag not been de-
cided yet, whether the Centre has
advised the new Madras Government
to pursue these legal proceedings
vigorously?

The Minister of State in the Minis.
try of Stee), Mines and Metaly (Shyl
P, C. Bethl): (a) No, Sir.

(b) Does not arise.

(c) No, Sir. High Court's decision
is awaited,

Consumption of Diesel Oil on ¥, and
S.E. Railway

4154, Shry Madhu Limaye:
Shri 8, M. Banerjee:
, Ram Manohar Lohia:
George Fernandes;
Will the Minister of Rallways be
pleased to refer to the reply given

to Unstarred Question No. 811 an
the 7th April, 1687, ang state:

(a) the total consumption of diesel
ol on Esstern and South Eastern Rall-
"m;

(b) how much of this was imparted;
and

(c) the total value of this import in
foreign exchange?

The Minlster of Raliways (Shel 0. 0L
Peonachi): (a) A statement giving the
Tequisite information g Isid omn the
Table of the House. (Placed in Lidrary,
Ses No, LT-500/67).
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(b) and (e). Imports were made to
meet thy requirements of the country
as a whole and separate figures for

ere not available.

TImport content of the Biscuit Industiry

4155, Shr{ Madhn Limays:
Shri 8. M. Joahi;

Will the Minister of Industrial De-

(a) the tota] value of the exports of
the biscuits industry during the last
twelve months for which figures are
available;

(b) the tota] value of the imports
allowed to the biscuit manufacturers
during the same period;

(c) whether the import content of
the biscuit factories has risen during
the Third Plan period and the first
year of the Fourth Plan; and

(d) if 50, the steps iaken to achieve
unport substitution?

The Minister of Indaustria]l Devélop-
ment and Company Affai:s (Shri F. A,
Abmed) (a) The value of exports of
biscuity during 1966-87 (upto February
87) ig Rs. 27-20 lakhs,

(b) The tota] yalue of imports allow-
ed as raw materialg to the biscult
manufacturers 15 Rs. 18 lakhs,

(e¢) No, Sir,

(d) Import content in biscuits is
bardly 3 to 3 per cent. Milk Powder,
Packing materials and anti-exidants
constitute essential raw materials re-
qQuired by the biscuit industry, Suffl-
cient capacity has been licensed for
making milk powder in different parts
of the country, When these schemes
are implemented it will be possible to
effect import gubatitution. Most of the
packing materigly such ag grease-proof
paper, Cellophane paper etc. are by

other varieties of packing materials
which are a¢ pressnt being lmported.

gt ol ok & Wi vl
(g dwer)
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Export Premetion Councils

4161 Shrl M. P. Chatterjee:
8hri 8. C. Samanta:
ShTi Yashpal Stugh:

Will the Minister of Commerce be
pleased to state:

(a) the number of Export Premo-
tion Council set up so far 19 vatious
fields of production;

(b) whether any Council has been
set up after devaluation;

(c) whether some of the Councils
have set up Branch Offices or have
appointed correspondents 1n selected
overseas markets,

(d) 1f so, how they are functiorung,

(e) how the gxport houses in the
country are working, and
»

(f) whether the policy of recogm-
tion of these export houses by Gov-
ernment has suffered any change?

The Minister of Commerce (Shri
Dinesh Singh): (a) So far 19 export
Promotion Councils have been set up
in various flelds of production.

(b) No, Sir.

(c} Yes, Sir.

(d} The Branch Offices or Corres-
pondents appointed by some of the
Export Promotion Councils in select-
ed overseas markety assist in creating
or reporting export opportunities
abroad for the products with which
they are concerned Their working is
generally reported to be satisfactory.

(e) Government does not nspect
the working of export houses in detail.
However, wherever recogmition is
sought or facilities asked for from
Government then prescribed condi-
tions have to be adhered to by the
concerned Export House failing which
recognition 18 liable to be withdrawn,

(f) A revised policy of rmpiﬂm
of export houses wag announced
September, 1085. No changes hnvt
subsequently been made therein,
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Manning of Leovel Crossings

4163, Shri Yashpal Singh:
Shri EaM Ray:

Will the Minister of Rallways be
pleated to state:

(a) the number of level crossings
manned since the installation of the
new Ministry at the Centre; and

(b) the programme for the current
year?

The Minister of Rallwayy (Shri 0.
M. Poonachs): (a) The progress of
manning of unmanned level cross-
ings i maintained quarterly on
the Rallways. About 44 unman-
ned level croasings have been
manned during the peniogd from
Ist January, 1967 to 31st March, 1967,
and 157 numbers in the wRole of the
year from 1st April, 1966 to 3lst
March, 1987

(b} About 577 unmanneg level
crosaiings have Tbeen tentatively
selected for manning during 1967-68.
The actual programme wouldq 1
drawn up a5 soon as the State Gov-
ernment concerned communicate their
approval to the individual proposal,
together with necessary acceptance of
their share of the cost, as required
under the extant rules

Coal Indusiry in Madhya Pradesh

4168, Shri Yashpal Siagh: Will the
Minister of Steel Mines and Metaly
be pleased to state’

(a) whether the Coal Indusiry in
Madhya Pradesh is passing through a
crisis due to the accumulation of huge
stocks;

(b) whether any approach has been
made by the State Government to
save the Industry;

(¢) whether any sssessment has
been made of the causes of the crisis,

(d) i so, the steps being taken to
remove tham”

The Minisler of finie In the
try of Btesl, Miney ana Metals
P. C. Sethl): (a) There have

the pit-heag

ik 3

slight fluctuations in
stocks in Madhya Pradesh. The
portion of stocks to monthly p
tion is, however, miich below the
India awerage and there iz no
in the industry,

(by to (d) Do not arise.
Defective Rally

Jued, Yashpal Singh:
\2:: George Fernandas:
Shri J, H Patel:
Bhri Madhu Limaye:
Bhri Onkar La] Berwa:

Will the Minister of Rallways be
pleased to state*

(a) whether an inqury into the
analysis report of Senior Chemust of
the Research ang Control Laboratory
with regard to deflciency in carbon
and manganese contents in the Bhilai
Steel used for rauls has been held,
and

(b) if so, the result thereof?

1

i

The Minister of Rallways (8hri C.
M. Poonacha): (a) Yes

(b) A statement explaimmng the
position is laid on the Table of the
House, [Placed in Library. See No
LT-882/67)

Isme of Licemess

4165. Shri B. S. Sharma:
Shri Onkar Lal Berwa:

Will the Mimster of Industrial De-
velopment and Comwpany Affairs be
pleased to state:

(a) the numbey 0f industrial units
which have been provided licences
under the liberalised pol annount-
ed by Government ; and

(b) the pumber of those which haye
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Afiairy (Shri
F. A. Akmed): (a) and (b). The im-
port policy announced after devalua-
tion ang also in the Red Bock for
1967-88 provides for licensing of im-
ports of raw muaterials, components
and spares, etc. to enable maximum
production in respect of priority in-
dustries, both small scale and large-
scale. Units in these Industries will
also be permitted to approach the
licensing authority for additional
licences as~and when they have pro-
duced evidence of utilisation f pre-
vious licences.

In respect of industries other than
those listeq as priority industries glso,
there has been some liberalisation of
imports as compareq to 1865-60, Under
the current policy, these umitg also
are eligible to approach tbe licensing
authority for further licences afier
they have produceq evidence of ytili-
sation of earlier licences But
their case, the quantum of allocation
will depend on the availabibity of
foreign exchange.

The total number of licences issued
1o Actual Users, small scale and ‘arge
scale, in the priority industries since
devaluation and upto 3rd June, 1987
were 11,188, amounting to Rs, 375
erores,

Okhls & Badlli Industrial Estates

4100, Bhri B. 5. Sharma:
Shri Onkar Lal Berwa:

Will the Minister of Industrial De-
wvelopmen. and Company Affairs be
Ppleaged to state:

() which of the two Industrial
Easlates that 33 Okhlg ang Badll hm
been running more emmmtl, and has
been more successful; and

(b) whether Guumment have tried
to ascertsin the reason as to why the
other one has not been so efficient
and successtul?

The Mlalwier of Industrial Deve-
Jopment and Company Affairyy (Shri
F. A. Ahmed): (2) Both the industrial
estates sre functioning equally effi-
chanily.
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(b) Does not arise.
Rura] Indastrialisation

4187. Shri B, 8. Sharma:
Shri Onkar Lal Berwa:

‘Will the Minister of Indusirial De-

(2) whether it is a fact that under
the rurnl industrislisation scheme
announced by Government in 1965-68,
rura] industries werg to be giwn
special preference in regard to the
allocation of raw materials; and

(b) if so, what priorities ang pre-
ferences have been provided to the
unity situated in the Badli Industrisl
Estate?

The Minister of Industrial Deve-
lopment and Affalry (Shrt
F. A Abhmed): (a) Yes, Sir. The fol-
lowing four categories of units were
to be allotted raw materials under
the Rural Industrislisation BScheme
during 1964-65 (not 1965-66):

{i) Units 1n industrial estates ang
semi-industrial estates situst.
ed 1n towns and villages with
population lesg than 15,008;

(1i) Panchayat Bamiti industries
located in rural areas;

1if) Common facilities centres in

the rural industrialisation

A provision of Rs, 50 lakhs owt of
the C.CI. & E. ceilings (free foreign
exchange) for import of raw
mdempcnentwutnﬂd.h
purpose.  Simflarly
Rs. Ibllkhttorhnlm'tot
various categories Was earmarked.

(b) Four applications for allotment
of nnw materialsloomponents were 10
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ceived by the Delhi Administration
from uruts in Badli Industrial Estate.
They were duly recommended and

given import licences by the CCIL &
E

Re-exports from Indian Ports

4168, Shri S, R. Damani: Wil] the

Minister of Commeres be pleased to
state:

(a) the value of re-exports from the
Indian Ports during 1968-67; ang

(b) how it compares with the
figures of 1965-687

The Minister of Commerce (Bhrm
Dineash Singh): (a) and (b). The
total value of re-exports from the
Indian Ports during 1966-67 (April—
February)y was § 43530 million as
compared to 38053 mullion during
the corresponding period of 1965-66

Exports fTom the Port of Goa

4169. Shri § R. Damani: Wil the
Minister of Commerce be pleased to
slate

(a) whether there has been any in-
crease 1n the exports from the ports
of Goa, and

(b) 1f 30, the details thereof?

The Minister of Commerce (Shri
Dinesh Singh): (a) and (b). A
statement showing the exports from
Goa Port during the years 1985-66 and
1966-67 1s laid on the Table of the
House [Placed n Library See No
LT-863 /67).

Issue of Letters of Intemt

4170, Shri 8 R. Damanmi: Will the
Minister of Industrial Development
and Company Affairs be pleased to
<tate the number of letters of intent
1ssued during 1968-67 and the extent
to which it has helped in expediting
the process of establishment of in-
dustries*

The Minister of Indastrial Deve-
lepment and Company Affalrs (Shri

JUNE 30, 1067

*
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F. A, Abmd): During 1906.67, 306
Letters of Intent were imsued. It has
been of assistance in remowval of fore-
closure of industrial capacity. After
issuance of Letter of Intent, if a party
fails to take effoctive steps within the
period stipulated towards fulfllment
of conditions laid down, gnd does not
also adduce justification for extension
of the validity period, the letter i
cancelled. This procedure assists in
release of industrial capacity, which
15, made available to other entrepre-
neurs.

Issue of Industria] Licenceg

4171, Shri 8, R, Damani: Wili the
Minister of Industrial Development
and Company Affalrs be pleased to
state:

(a) the number of industrial licenc-
es 1ssued for the establishment of in-
dustries durning 1986-67; and

(b) the total investment envisaged”?

The Minister of Industrial Develop-
ment and Company Affairs (Shri F. A.
Ahmed): (a) Ninety-three licences
were 155ued for establishment of in-
dustries during 1968-87

(b)Y The Information ix being col-
lected and will be laid on the Table
of the House

forater ofy writ wrelt et & oy
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L

Tea Plantations in Kangra ang Mandl

4173. Shri Hem Raj: Will the Minis-
ier of Commerce be pleased to state:

(a) whether the techno-economic
surveys of the tea plantations m
Kangia and Mand: (HP) have been
completed; and

{b) 1if so, when these will be pub-
lished?

The Minister of Commerce (8hri
Dinesh Singh): (a) No techno-econo-
mic survey has been undertaken by
the Minis'ry of Commerce or the Tea
Board

(by Does not arise.
Imporied Vehicles

4174, Shri Nitiraj Singh Chaundhary:
Shrl G. C. Dixit:
Shri Nathu Ram Abirwar:
Shri Ram Singh Ayarwal:
Shri Lakhan Lal Gupka:

Will the Minister of Commerce be
pleased to state:

{a) whether In the matter of pur-
chase of imported used vehicles from
the State Trading Corporation of
India for promotion of tourbsm, the

1078 (Aj) LSD-A.
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State Governments are required to
obtain concurrence of Director-Gene-
ral of Tourism before such cars are
sold to the State Governments;

(b) whether in the matter of pur-
chase of similar cars from the S.T.C.
for wvarious Government purposes
State Governments are also required
to obtain concurrence of the Central
Government; and

(c) 1f so, whether Government pro-
pose lo reconsider any alteration of
the procedure in view of the fact that
the State Governments have the com-
petence and autonomy to decide their
requirement”

The Minister of Commere, (Shri
Dinesh Singh): (a) Yes, Bir.

(b) As a general policy, it has been
decideq that imported cars valued at
Rs. 10,000 or less (inclusive of custom
duty paid or custom duty payable)
can be sold to State Governments, but
cars costing more than this wvalue
should be sold only if a very special
need for such a car is established to
the satisfaction of the Central Gov-
ernment.

(c) No, Sir,

Economy In the Ministry of Railways

4175, Shri Yashpal Singh:
Shri S, C. Bamanta:
Shri A K, Kisku:
Shri B. N. Maiti:
Shri Tridlb Kumar Chandhari:

Will the Minister of Railways be
pleased to state:

(a) whether he has ordered his
Ministry to review the necessity of
gazetted staff by rationalising the pro-
cedure so that some economy could
be effected; and

(b) if so, the result thereof?

The Minister of Rallways (Shri O,
M. Poomacha): (a) Yes.

(b) As a result of the review it has
been gecided to give up six posts of
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Joint Director, eight posts of Deputy
Director|Assistant Diréctor etc. and
fourteen posts of Section Officer in the
office of the Railway Board.

Production Lengih of Dhotles

4276, Shri Umansth:
Shri Nambiar:
Shri P. Gopalan:
Shri C, K. Chakrapani:

Will the Minister of Commerce be
pleaseqd to state:

(a) whether the attention of Gov-
ernment has been drawn to the press
reports rcgarding one of the top In-
dustrial houses unauthorisedly chang-
ing ove, the pioduction Ilength of
dhoties,

(b) if so, the name of the industrial
concern. and

(c) the action taken by Government
in the matter®

The Minister of Commerce (Shri
Dinesh Singh): (a) and (b). The
Technological Institute of Textiles,
Bhiwam, Haryana has been reported
to have produced dholies and Sarees
shorter i1n length than the mummum
prescribed for purposes of controls,

(¢} The matter 15 undepr iInVesliga-
tlon,

Managing Agencies

4171, Shri Ramachandra Ulaka:
Shri Heerji Bhail:
Shri Dhuleshway Mesha:
Shri K. Pradbani:

Will the Minister of Industrial De-

and Company Affalrs be

plensed to state the number of cases

where permission was refused for ex-

fending the term of managing agenc-

jes under the Companies Act, 1958
during the last three months?

The Minister of Indusirial Develop-
ment and Company Affairs (Shrl F. A
Abmed): During the period from Ist
March to 15th June, 1967 in 19 cases
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permission was refused for extending
the term of managing agencies under
the Comparues Act, 10586.

House Rent Allowance on 8.E. Rallway

4178, Shri Ramachandra TUlaka:
Shri Dbhnleshwar Meena:
Shri Heerji Bhal:

Shri K. Pradhani:

Will the Minister of Rallways be
pleased to state:

(a) whether any house rent allow-
ance was given to the employees of
the South-Eastern Railway during
1966-67, and

(b) if so, the details thereof?

The Minister of Rallways (Shri

C. M. Poonacha): (a) Yes.

{b) A statemenlt 15 laud on the
Table of the House [Placed n Lib-
rary. See No LT-B64/671

Export of Textlles

4179, Shri Ramachandra Ulaka:
Shri Dhuleshwar Meena:
Shri Heerjl Bhal:
Shri K. Pradhani: .

Will the Minister yf Commerce be
pleased to state:

(a) whether the export of cotton
textiles has shown any decline during
the recent months,

(b) if so, the reasons therefor; and

(c) the steps taken by Government
in this regard?

The Minister of Commerce
Dinesh Singh): (a) Yes, Sir.

(b) Uncompetitive prices of Indian
cotton textiles despite devaluation.

(c) Steps are under consideration
in consultation with the Trade and
Industry.

Export of Handloom Clelh

4180. Shri Ramachandra Ulaka:
Shri Dhunicshwar Mooma:
Shrl Heer)i Bbal:
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Shrl K. Pradhani:
Shri Vishwa Nath Pandey:

Will the Minister of Commerce be
pleased to state

{a) the quantity of handloom cloth
exported by the Handloom Export
Promotion Orgamsation itself exclud-
ing its associates during the last iwo
months: and

(b) the quantity of handloom cloth
sold to the business associates for
exports agonst order received by
them during thc same period?

The Deputy Minister in the Minis-
try of Commerce (Shri Shafl Qureshi):
{a) and (b) The valuge of handloom
tloth exported by Handicrafis and
Handloom Exports Corporation during
March April, 1967 was Rs 14235166
The value of handloom cloth sold by
the Corporation to i1ts business as<o-
clates for the same period was
Rs 68326449 The quantity actually
expor ed by these business assoclates
out of the goods purchased hy them
from the Corporation 15 not known,

Coal Requirements of Orisa and
Rajasthan

4181, Shri Ramachandra Ulaka:
Shri Dhuleshwar Moena:
Shri K Pradhani:
Shri Heerji Bhal,

Will the Mimster of Steel, Mines
and Moetals be pleased to state

(a) the demands of various grades
of coal received from the Orissa and

Rajasthan during the last three
months, and
(b) the extent to which the

demands were met?

The Minister of State in the Miniy-
try of Steel, Mines and Metals (Shri
P. C. Sethi): (a) Grade-wise figures
of demand of coal are not available
However, priority-wise statemnent of
the figures of allocated demands of
controlled varieties of coal (Gr HH,
Gr. I and above) for the States of
Orisss and Regasthan for 1967 1s lmd
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on the Table of the House., [Placed
in Library See No, LT-885/87].

(b) The demands placed by the
State Governments were met 1n full

Industrial Units in Orissa

4182. Shri Dhualeshwar Meena:
Shri Ramachandra Ulaka:
Shr Heerjyi Bhai:
Shri K. Pradhani:

Willk the Minister of Indastrial
Development and Company Affairs be
pleased to state

(a) the number and names of
indus rial units proposed to be estab-
lished 1n Orissa during 1967-68, and

(b) the actual assistance proposed
to be given tu that State for the pur-
pose during the same pcriod?

The Minister of Industrial Deve-
lopment and Company Affairs (Shri
F. A, Ahmed). (a) The construction
of a cement factory at Bargarh n
Sambalpur Duistrict has been com-
pleted during 1967-68 Other projects
which are under mmplementation n
the State Sector hut may not be com-
pleted during 1967.68 are

(1) Kalinga lron Works

(2) Re 1olling Mulls

(3) Cable project

(4) Ferro chrome project

(5) Talchar indusirial complex

(b) A sum of Rs 2600 crores has
been tentatively allotted to the State
Governme-t during the year 1967-88
by way of assistance to the State Plan
as 2 whole

HEC, Ranchi

4183, 8hri P. K. Gbosh:
Shri Xartlk Oraon:

Wil the Mimuster of Indwstirial
Development and Company Affalrs be
pleased to state:

(a) whether the Chauwrman, Heavy
Engineering Corporation Lid., Ranchi
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has submatted to his Ministry a }ist
of the business concerns with which
he is connected; and

{b) it so, the names of such firms
and the extent of the present interest
the Chairman holds 1n those flrms”

The Minister of Industrial Deve-
lopment and Company Aflairs (Shri
F. A. Abmed): {(a) No, Sir. Under
the provisions of the Companies Act,
the Chairman is not required to sub-
mit to Government a list of the busi-
ness concerns with which he is con-
nected,

{b) Does not arise,

Heavy Enginecering Corporation,
Ranchi

418¢, Shri P. K. Ghosh:
Shri Kartik Oraen:

Will the Minis.er of Industrial
Development and Company Affairs be
pleased to state.

(a) the estimated project-wise capi-
tal outlay in the Heavy Engineering
Corpuration Ltd., Ranchi; and

(b) the corresponding actual ou:-
lays made so far?

The Minister of Industrial Develop-
ment and Company Affairs (Shri F. A,
Ahmed): (a) and (b). The estimated
project wise capital outlay in the
Heavy Engincering Corporation Ltd,
Ranch1 and the corresponding actual

Heary Muchine Burlding Plant
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outlays upto the 31st March, 1087 are
as below:—

(Figures in lakhs)
Rs.
Actual
c.pti:ly O'Iﬂll"“
ou!
e

(1) Heavy Machine
Building t (in-

cluding Structural
Fabncation 4797 4419
ii) Heavy
@ Tools Plant. 2446 1338
iu) F Fi
= P"l::'r.dry . e 11120 6822
HEC. Ranchi

4185. Shri P. K. Ghosh:
Shri Kartik Oraom:

Will the Minister of ndustrial
Development and Company Affairs be
pleased to state:

(a) the production targets and the
corresponding achievements till March,
1967 of the different projects under
the Heavy Engimneering Corporation
Ltd, Ranchi, and

(b) whether the production sche-
dule 1s being fulfilled”

The Minister of Industrial Develop-
ment and Company Affairs (Shri P. A,
Ahmed): (a) and (b) The targets and
achievement of the plants of Heavy
Engincering Corporation Lid., Ranchi
are as follows.

"l-;-.et_ T Actuals
"Tonnes " value = Tonnes ~ Value
(Rs. (lakhs) Rs. (lakhs)
1963-63 602 10.9 640.8 11.681
1 64-65 . . . 7798.% 2125 3208 3 732,18
1965-66 . 9451.5 344 © Togt0.§ ass.4
1966-67 . . - . 195190 749.5  14397.4 4714

R -

(Provisional)

-
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Fowsdry Forge Plamt
Target Actuals

Tonnes Value ';rmes alue

Rs. (lakhs) Rs. (lakhs)

1964-65 . 1322 36.2 952.38 23.34
196566 . 2686 061,56 2466 48.23
1966-67 7181 155.61 4137 77-74

%va:lﬂmln

Heavy Machine Tovls Plant

Agamst the programme of 12 mach-
mnes (valued at Rs. 33.32 lakhs) duning
1986-67, 7 machines valued at Rs. 11.55
lakhs were completed.

The shortfalls 1n production were
due to the following reasons:—

Heavy Machwme Building Plant

The pioduction was affected mainly
by the non-supply of Castings and
Forgings 1in required quantity.

Foundry Forge Plant
(1) Non-availability of sufficient
moulding area;

(2) break-down in water line and
recuperator;

(3) difficully in procuring ferro-
alloys

Heavy Machine Tools Plant
Production commenced in October,

19686. The shortfall 1s due to initial
teething troubles

wrgfent w1 Frgter
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Tellicherry-Mysore Railway Lime

4189. Shri P. Gopalan:
Shri C, K. Chakrapani:
Shri Umanath:
Shri Namblar:

Will the Minister of Rallways be
pleased to state:

(a) whether Government have in-
cluded Tellicherry-Mysore Railway
Scheme 1n Fourth Plan;

{b) if not, the reasons therefor;

(c) the number of surveys conduct-
ed for this and the years In which
they were conducted;

(d) 1he details of the last survey
report, and

{e) the total expenditure incurred
on the survey?

The Minister of Railways (Bl
C. M. Poouacha): (a) and (b). The
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proposals for construction of new
lines during the Fourth Plan have not
yet been finalised

(c) Reconnaissance Engineering and
Traffic Surveys were first carried out
in 1901-1902 and then in 1958.57

{d) The length of the Line will be
147 mules and was estimated to cost
Rs. 1162 crores. The hine was expect-
«d to work in a loss.

(e) A sum of Rs 1,88,386 was 1ncur-
red for the survey in 1958-57.

Coir Industry in Kerala

4190. Shrimati Suseela Gopalan:
Shri P. Gopalan:

Will the Minister of Commerce be
pleased to state:

(a) the steps taken fo1 the develop-
ment of coir indus.ry in Kerala,

(b) whether the process of mecha-
rusation has hegun wn this wndustey,

(¢) the total number of persons
employed 1n thic industiy at present;
and

(d) the total number of
employed in 19602

The Deputy Minister in the Minis-
try of Commerce (Shri Shafi Qureshl);
(a) and (b) A statement is attached

(c) Abowt 5 to 6 lakhs

td) About 4} to § lakhs

Statement

(a) Some of the important steps
taken by the Coir Board for the
development of the cowr industry in
Kerala as well as other parts of the
country are mentioned below:

persons

(1) Various export promotion mea-
sures have been undertaken The
coir industry m Kerala s export
oriented and its economy is closely
linked with export demand. The
Coir Board has undertaken measures
of publicky such as participation in
exhibitions and trade fairs abroad,
bringing out of publicity literature,
production of a documentary fllm ete.
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(2) Compulsory t in-
spection of coir door mats and coir
yarn have been brought wmto force

(3) Attention has been paid s
diversification of production, 1intro-
duction of modern designs for tradi-
uonal products and trainung. The
Coir Board has set up a National
Coir Tramming & Design Centre im
Allepey, Kerala State, which 1m-
pants training n the mebhods of
manufacture of coir products. The
Centre also undertakes the evolving
and popularisation of modern designs
for coir products

(4y The Board's Ceniral Coir Re-
search Institute :n Kalavoor, Kerala,
has been undertakinfl studied bn
seveial aspeots of manufacture of coir
and co;r goods, both fundamental and
applied The results of these re-
search studies are freely made avaul-
able to the coir industry.

(6) An Extension Service has been
set up under which ¢he officers of the
Board’s Research Instilute wisit coiwr
factories and give on the spot advice
on technical poants.

(6) To promote the demand for
coir products in India, the Coir Board
1§ running Show Room-cum-Sales
Depots m New Delhi, Bombay, Cal-
cutta, Madras, Bangalore and Erna-
kulam The Board has also appownted
Accredited Dealers in several towns
for the sale of coir products.

(b) Mechanisation has recently
been introduced in the manufacture
of coir mattings Ome factory has
recently been set up and the Coir
Board 1g itsely setting up a five-
powerloom matting factory in Kala-
voor, Kerala State. Another factory
for the production of mattings om
powerlooms is alsg likely to be set
up shortly in the private sector.

Apart from this, several units for
the machanical extraction of coir
fibre from coconut husks and for the
manufacture of rubberised cowr pro-
ducts have been set up in various
parts of India, including Kerala.
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Late Running of Trains

4191, Shri Vishwa Nath Pandey:
Will the Mmmster of Railways be
pleased to state:

(a) whether the late runnming of
trains has increased in 1966 on the
various Railways particularly on the
North-Eastern Railway man hng and
branch lines;

(b) if s0, how 1t compares with the
performance 1n the preceding year;
and

(¢) the steps taken to improve the
situation?

The Minister of Rallways (Shri C.
M. Poonacha): (a) and (b). The
punciuahity performance of passen-
ger carrywmng traing in 1866 register-
ed an ymprovement on some Railways
as compared to that in 1965 and shgnt
deterioration on others as indicated
in statement layd on the Table of
the Houye [Placed in Library. See
No LT-867/67)

te) Insts/unon of punciualey drive
and close walch at a.l levels on the
running of pas=enjger carrying trains
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v Worlns}»p at Arkonam Engineering
: Workshop Premises

4194. Shri S. K, Sambandhan; Will
the Minister of Raiiways be pleased
to state: -

(a) when ‘—ﬂie doncrete workshop
at Ar _eering Workshop

y of money spent on
and

t stage at which this

er of Railways (Shri C.
ha): (a) to (c). The con-
ete shop in the Engineering Work-
shops at Arkonam was started in
1944 on a very small scale but in
the period 1962 to 1964, the concrete
shop was re-sited under the general
remodelling scheme at 5 cost of
Rs. 65,500, Th concrete shop had to
be close down with effect from 1-7-66
as there was not enough work-load
especially for R.C.C. pipes which
formed the bulk of the orders, due
tep general decline in the construction
activities of the Railway.

Arkonam Engineering Workshop

4195, Shri S. K. Sambandhan: Will
the Minister of Railways be pleased
to state:

(a) the quantum of wood work
carried out in the Wood Workshop

unit of the Arkonam  Engineering
Workshop in the years 1961-62 to
1966-67; and

(b) the reasons for any fall in

output or production in the subse-
quent years?

The Minister of Railways (Shri
C. M. Poonacha): (a) The quantum
of wood work carried out in the
Wood Workshop unit at Arkonam
Engineering Workshops during 1961-
62 to 1966-67 is as under:—

1961-62 . 130 tons of Sawn
Timber * %

1962-63 132 )

1963'64 . . I 39 »

1964-65 . 148 »

I 965-66 . < 113 2

1966-67 78 3
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(b) The turn-out in the Wood
Workshop has fallen due to the de-
crease in the quantum of construc-
tion work and consequent fall in the
demand for Wood work, on the Rail-
way.

Neiveli Lignite Corporation

4196. Shri S. K. Sambandhan: Will
the Minister of Steel, Mines and
Metals be pleased to state:

(a) whether the compensation for
lands acquired for Neiveli Lignite

Corporation has been paid to all land
owners;

(b) if so, the date on which the
last batch of people were paid com-
pensacion; and the mode of payment
of compensation;

(¢) whether any representation
has been made for revision of assess-
ments made already; and

(d) if so, the reaction of Govern-
rment in regard thereto?

The Minister of Steel, Mines and
Metals (Dr. Chenna Reddy): (a) and
(b). Yes Sir. The last batch of peo-

ple were paid on 22-12-1966 . The
mode of payment was cash.
(c) and (d). Yes, Sir. These will

be dealt with by the Corporation ac-
cording to law.

Industrial Licences to Birl; Brothers

4197. Shri Sradhakar  Supakar:
Will the Ministér of Industrial Deve-
lopment and Company Affairs be
pleased to state how many new In-
dustrial licences have been given to
Birla Brothers after the publication
of the interim report on Industirial
Planning and Licensing Policy by
Pof. R. K. Hazari?

The Minister of Industrial Deve-
lopment and Company Affairs (Shri
F. A. Ahmed): One licence has been
insued to a concern belonging +to
Birla Group of Firms after the pub-
lication of Interim Report on Indus-
trial Planning and Licensing Policy
by Prof. R. K. Hazari.
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Exporis of Wild Animals

4198, Shri Jyotirmoy Basu:
Shri Umanath:
Shri Bhagaban Das:
Shri B. K. Modak:

Will the Minister of Commerce be
pleased to staie’

(a) the value of wild animals ex-
ported duning the years 1962-83, 1963-
b4, 1064-65, 1965-86,

(b) whether the attention of Gov-
etnment has been invited to any case
oi under-invoicing of such exporls,
and

(c) whether Goverpment have veis-
fied the Invoice prices with the prices
which the buyers abroad have actu-

ally paid?

The Minister of Commerce
Dinesh Singh): (a)

(Shri

(a) 1962-63 Rs. 49,310,602 2t
1963-64 . Rs. 37,35785°23
1964-65 Rs 29,14/929" 34
1965-66 Ry 27,24/062° 71

(b) No, Sir,

(¢) The verification 1» required to
be done by the Reserve Bank of
India, to whom the GR Foime filed
by the exporters are sent by the
Customs Houses

East Indiy Jute ang Hessain
Exchange

4199, Shri Jyotirmoy Basu:
Shri Bhagaban Das:
Shri B. K. Modak:
Shri Umanath:
Shri P. Gopalan:
Shri . K. Chakrapani:

Will the Minister of Commerce be
pleased to state:

(a) the composwtion of the [East
India Jute and Hessain Exchange
Ltd., Calcutta;

(b) what are its objectives; and
(¢) how far it has fulfilled them®

JUNE 30, 1867
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The Mipister of Commmerce (Shri
Dinesh Bingh): (a) The East Inda
Jute and Hessian Exchange Lid,
Calcutts is composed of jute goods
manufacturers, jute goods shippers,
jute goods dealers, raw Jute dealeis
and brokers. The meanagement of
the Exchange 15 vested in g Board of
Directors which elects from amongst
themselves a President and a Vice-
President

(b) The East Indig Jute and Hes-
stan Exchange Ltd, Calcutta has
been formed with the prmmary ob-
jective of regula'ing and controlling
the forward trading :n raw jute and
jute goods The exchange is to en-
sure that trading in the different
tvpes of forward contracts i1s conduc-
ted on sound lines and n accordance
with the bvelaws of the Exchange,
Important byclaws require the ap-
proval of the Forward Markets Com-
mission'Government of India

(c) The Exchange has so far fulfil-
led 1its functions satisfactonly.

drguertt safewdl ot ek feww/
wfnfa qyt e Frew

4200. St TRTENTT WREN Wy
TR FeAY TF TV #Y FqT 1 fE

(%) =reft srgeref =2wrA T 97
7 gt F=rd w1 wrwr v o mfw §,
afamfar & f&t fosme qgt/afafe
TEr A o ¥y i g,

(®) w7 79T AEe@) a9 qAIWY
¥ wfag ¥1 wavmear & 790 9w
feam qétjefafeaqgl ¥ 2@ &
st &1 T R

(m) afzar,d@r 19w 1067 W
g7 F 11 TEITT, WTRT & AAgr & G
Ty * wawe qv fogre W ¥
gfem sy, by TR foarly o oW
JAZ ATET WY TET SETH B WTWT A X
w1 ¥t wTOw a1, iy e wiile &
¥ Wv &y Ankar a8 oft; o
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(%) €= wvad ¥ g #y fawre
¥ wrdary s W g ?

vk W (s We wo gmIWY)
(%) T X% ¥ gw wgergdr @A 9,
Tor1¥f s v ot mfaw § sy
wfafe 78y it sqazar ¢ 1

(@) adww fraet & game
¥ fpxe 3t & 37 w1 maw frow
wa fad a0 v TR oToed
wfawmfrar 1 (foad 750 s &
w=at o onfas &) forr o AT @
& 7 a7 g1t « Afea dt wrerd ufwerd,
faait Ang Ay oy wifa= @ ofe &
CEAHADT T AL AT T IR E
fqree & 3g7a %1 warw AgY fean
qEAT |

(n) @ 7 § wfgmfar 8
T A w1+ faga w7 ¥ fan
%€ (fgs amqa a8 v a1 1 o&
saur gfafa § wre @ frdy & v
sZwra 9T X% & fareag & oy a
a7g Tt wr Afadr ¥ szv ¥
arey ¥ g8 v ¥ qrfaebar & am-
¥ w1+ 3w fafer s
agyr frar, gafr 37a fafer amox
X ¥ fag wgr 7w av 1 QAT afefefafa
% qf Yoq & wrfgwrfrar gro @ o7
wril N s @ w af

(g) wmm (@) @7 (W) § IO
Y @ go warw A 3T

Jeint Plant Committee

420l. Shri Sidheshwar Prasad:
Will the Minister of Steel, Mines and
Metals be pleased to refer to the
reply given to Unstarred Question
No. 525 on the 26th May, 1967 and
state:

(a) the amount collected by the
Joint Plant Committee on the basie
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of rupee ohe per ton from the mam
producers so far; and

(b) the items on which this amount
has been spent?

The Minister or State in th, Minis-
iry of Steel, Mines and Metals (Shri
P. C, Sethi): (a) Rs. 134 lakhs ull
31st March, 1967

fb) Out of Rs 134 lakhs, Rs 60
lakhs were f1ansferred to the Freight
Equahisation Fund lo meet tne deficat
and Rs 4625 lakhs spent to meet the
expenses of the JPC

Olavakkot Creosoting Plant

4202 Shri E, K. Naysnar: Wil] the
Minister of Railways be pleased teo
state:

(a) whether 1t 15 proposed *o close
down the Olavakkot (Kerala State)
Crecsote Plant where one hundred
and sixty workers are workiny;

(b)Y whether the Railways have re-
duced its work to fifty percen: as a
prelude to the closing of the whole
establishment; and

(c) 1! so, the reasons therefor?

The Minister of Rallways 1Shri C.
M. Poonacha): (a) No There is no
such proposal to close down the plant,

(b) Reduction in work is oaly
temporary and is due to fall in sup-
plies of sleepers below the quantities
promised by Forest departments.

(c)} Does not arise.
Employees of Rourkeia Stee] Plamt

4203. Shri D. Amat: Will the Minis-
ter of Steel, Mines ang Meotals ke
Pleased to state:

(a) the total number of »mployees
in all cadres under the pay-roll of
the Hindustan Steel Limited,
Rourkela; and

(b) the number of local people out
of them ang their percentage 1o the
total number of employees?



8709 Written Angwers

The Minister of State in (he Minis-
try of Steel, Mines and Moetals (Shri
P, C. Sethil): (3) There are at present
23 494 employees on the pay rull of
the Rourkela Steel Plant, including
the Fertiizer Plant and their captive
mines. .

(b) Statist cs regarding employment
of local people is not maintained,

Bharat Aluminlum Company

4204. Shri A, Sreedharan:
Shri P. Visawambharan:
Shri Manglathumadom:

Will the Minuster of Steel, Mines

and Metals be pleased to state

(a) whether it 15 g fact that the
Bharat Aluminium Company has not
gone 1nto production so far, and

(b) if so, the steps taken *o hasten
the completion of the project?

The Minister of Steel, Mines and
Metals (Dr. Chenna Reddy): (a) Yes,
Sar.

(b) The following steps have been/
are being taken for the implementa-
tion of the Korba (M.P) and Koyna
(Maharashtra) Alumimum Projects,
by the Bharat Alumimum Company
Ltd., New Declhin —

(1) Detailed investigalion of the
bauxite deposits to provide ore for
the proposed plants has been com-
pleted and necgotiations are in pro-
gress with the State Governments
concerned for the supply of necessary
electric power for the plants.

(i1) The proposals received from
the Bharat Aluminium Company for
sanction of Korba project estimates
up to the alumina stage and for ap-
proval of consultancy agreement with
M's Chemokomplex of Hungary for
the erection and start up of the alu-
mina plant are under consideration of
the Gnvernment. A contract for the
preparation of a detailed project re-
port for the Korba smelter and facili-
ties for manufacture of aluminium
semiz is being entereq into by the
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Bharat Aluminium Company with
Mjs. Tiazhpromexport of USSR

(i) So far as the Koyna project is
concerned, the expmination of Detail-
ed Project Report prepared by the
Consultants has been completed and
the scheme together with the cost
estimates 13 under the consideration
of the Government,

Increase in Exports

4205. Shri Abdul Ghani Dar; Will

the Minister of Commerce be pleased
1o state:

(a) the percentage increase decrease
In exporis over the previous years
from 1837 to 1068 and the reasons
therefor;

(b) the effects of devaluation on
exporl earnings and foreign exchange
position; and

{c) the names of the countries
where our exports have increased after
devaluation?

The Minister of Commerce (Shri
Dinesh Singh): (a)} A stalement show-
ing India's exports from the vyear
1956-57 1o 1986-67 12 layd on .he Table
of the House [Placed in Library.
See No. LT-868/67]. The Statement
shows an increase In exporis fiom
year to year attributed mainly 1o the
various expoi! promotional measures
launched by Government from time
to time (except in 1065-88 and 1088-87
when there has been a fall).

(b) The immediate effect of devalu-
ation on exports was somewhat un-
settling but (a closer look at the ex-
port situation reveals that) subse-
quently exports have started picking
up steadily and the future seems
hopeful. A statement is laid on the
Table. [Placed in Library. See No.
LT-8688/67] showing the trend in ex-
ports after devaluation, which shows
that during the quarter June-August,
1988, there was a drop in exports by
18.8 per cent compared to mmp;n':-
ing period in the previcus year. -
ing the next quarter (September—
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November) the decline was reduced to
105 per cent In the succeeding
quarter (Degember, 1966—Fabruary,
1987), the decline was further reduced
to 54 per cent During March—May,
1967 thE trend was reversed and there
has been an increase by 22 per cent
This mncrease has further gone upto
8 per cent during April—May, 1967-68
compared to the corresponding two
months 1in 1966-87

Also another statement showing
total exports and 1mports during 1966
67 compared to 1965-68 15 laid on the
‘Table of the House [Placed n Lib-
rary See No LT-868/67]

{c) Another statement (S‘'aicment
1V) showing the names of .he coum-
tries to which exports have inciteascd
dunng June—February 1966 67 as
compared {o June—February, 1965-68
15 layd on the Table of the House
[Placed 1 Library See No LT-868/
€7]

Small Scale Indusiries In Orissa

4206 Shri Dhuleshwar Meena®
Shri Ramachandra Ulaka:
Shri K Pradhani:
Shri Heerjl Bhai-

Will the Minister of Industrial De-
velopment ang Company Affairs be
pleased to state

(a) the nature and extent of assist-
ance given by the Small Scal~ Indus
tries Service Institute to the small
scale industres 1n Orissa duming 1966-
67 and

{by the details thereof?

The Minister of Indus‘rial Develop-
ment and Company Affairs (Shel F A.
Ahmed). (a) The Central Small In-
dustries Orgamsation through the
Small Industries Service Institute in
Cuttack and the Extension Centre
within its jurisdiction have been ren-
dering all the possible assistance for
the promotion and development of
small scale Industries n the State of
Orissa which intem-aliz 1ncludes

1 Technucal advice on the yse of
modern and appropriate techmical
processes
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2 Preparation of modern schemes,
;::sm, drawings and technical bulle-

3 Conducting Management appreci-
ation courses and also specialist coms.
on subjects hke Production Mang-
gement, Financial accounting, Cost
Contro] and Marketing Management

4 Conducuing Training Courses on
various technical trades such as
Machmme Shop Practice Tool Room
Practice, Fitting, Blacksmithy, Car-

pentry and Die and Tool Making

5 Enlhstment of small scale uniis
for participation in Governm.nt S‘ores
Purchase Programme

6 Conducting economic 1nves‘iga
tions suggesting the potentiahity of
development of various small indus-
tries

7 Prowviding economic information
service on promising lines of produc-
tion

The Industrial Extension Service
provided by the Small Industries Ser-
wvice Institute Cutlack and the Exten-
sion Centre covers g wide range of
enquiries from private mdividuals as
wecl] as government department re-
lating to

1 Availability and use of
priate Taw materials

2. Supply of printed scheme: and
projects ieporis on various technical
processes

appro-

3 Common facility service, avail-
able on nominal charges through
workshops and Extension Centres for
such processes and operations which
are not within the mmeans of the
small scale unats

The Institute also provides basic
wnformation to State Governments and
financinr inshitutions to  help them
assess the necds of the Small Indus-
try Sector Export Promotion and
assistance for rural industrial deve-
lopment are some of the other activi-
ties of the Institute
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hLH

() war ag WY W } e TEED
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wiuitfow faww My awwm-eri
N (wft wwe(er vt wg) ¢ (W)
7 (7). 3T (Feerm qur fafrasw)
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417 7 qF sifaqfem wkw feats 24
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TR ¥ Ay § e vl &
war W vrfot et ¥ s
s § W 3w T sy e o ageht
¥ i e ey ¥ fewrow § 1
gar war § F wwt afcarefer freft oo
€ & X Swewwy g wrewn
¥ & fear mar a1 o awpwr ofc
&N‘ﬁ\lﬂ*mﬂfwtiwﬂm
a1 w47 1 foesar, 1966 ¥ A o
Y T & 9w %7 fayy 747 47 | WTATAT
a7 Y I ¥ anfrey & weqd v ¥
FoA 97 w1 faww wwrr gy
nyfgard

(%) =T & v A

Issue of Indugirial Licences to
Messrs., Dalmia and Jain

4212, 8hri Sradhakar Sopakar: Will
the Minister of Indusirial Develop-
ment and Company Affairs be pleased
to siate the number of industrial
licences 1ssued to Messrs, Dalmia and
Jain after the presentation of the
Second Report by the Vivian Bose
Commussion?

The Minister of Industrial Develop-
ment and Company Affairs (Shri F, A.
Ahmed): Two licences were 1ssued to
the firms belonging to Messrs. Dalmia
and Jain after the presentation of the
Second Report by the Vivian Bose
Commussion,

EWT & farx v ek WM

4213. & Qerwow feg Ywwrg : W@
™ TR 3 Tmd W g e
for :

(%) war qm ) gror W i &
TR T IT WA I R v
y e WAm ¥ faw tw www aw
oF 7k E W fawrd ouy faww &
mrfert aF N GH W W wf
o ¥ axed o fasfy Ambwfaw wiw
¢ e fieay o g §; Wit
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*1 wr wfafwrr g 2
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(W) v~ wmY & gamar, afed
®1 wAaY e & feedy, iy e
wfedt wr Wt Y are AT qwar
T A% wiwraw & wmw o o W=
woen §, ofcad & oz won A W
w@ﬁiwﬁmﬁmﬂ;ﬁfm
g 3¢ A Qo § e fafaw 2wy
T w1 ¥ forg T 73 iy Ty
aork w3 § + ¢ fgaraalt &Y agery Wy

wik fewread &1
Cases invelving refund of overcharge

by NE. Raftway

4315, Shri KanWar Lal Gupta: Will
the Minister of Rallways be pleased
to state:

(2) Whether it is a fact that many
cases of refund of over-charge by the
NE Rallwsy sre pending;

W (Al) LED-5.
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(b) whether it is also a fsct that
in spite of the directive of the Rail-
way Board, hundreds of cuses have
not been finaliséd so dar though many
years have passed; and

(c) if sp, the action Government
propose to teke against the authori-
ties responsible for the delay?

The Minister of Ralways (Shr
C. M. Poaunchal}: {s) There always
are some cases pending, because there
is an inevitable time lag between the
z'meiit pt of a claim and the disposal of

(b) It is not correct that hundreds
of cases have been pending for years.

(c) I# the hon. Member furnishes
information of some very old cases
not disposed of, appropriate action
will be taken

g Tk ¥ Rk et Wt e

4216 oy fr wq:  w mk
wdY qg ¥y 6 v 54 fe -

(%) o Yok ¥ v, firw form et
¥ et W gerEm v ¥ feefaw ¥
fy wwfat ® ey T aey
¢ war wr & & ag

(W) v 2g ox § & drowge
fewr qer (NFR & safew & ww
wiwfil & wafwif 1 g wer
frfedw qEl w1 ey v ¥ Reafodr
X e T W7 ; WX

(%) ofe &, N q wv =y
dat ?

(R Qe xe prer) :
(%) v fiwrer oo ¥ aw o
fear &+ [geenrvr % e war s
el e [ T—s73/67)

(w) ot o al &, o Wi
wd & gt N, ow &1 peiw
SRR RN
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T & vy & fe el & age
wous W Trofat et & e
wigs & Wi 39 ox ¥wvar o Y agel
¥ s [reR Ararew i fewronit § )
aar wan & fe ot sfeeeafor et oo
@t ok § 1 gy gwwwl g wrowTn
o w far war ar o e ofc
frafad) & wrvor 3% fr & mft wamm
ar war | faerae, 1966 W XY ol
w) ¥ & sy w1 Feay way av | wrower
= gt art ¥ anfrean & avph e ¥
Feqren v w wfogs swra afy ayr
mafgard

(%) Twv &S ofr geama 7@

Issue of Ipdustrial LicenCes to
Mensrs. Dalmia and Jain

4212, Shri Sradhakar Supakar: Will
the Minister of Industrial Develop-
ment and Company Affairs be pleased
to siate the number of industrial
licences 1ssued to Messrs. Dalmia and
Jain after the presentation of the
Second Report by the Vivian Bose
Commission?

The Minister of Industrial Develop-
meni and Company Affairs (Shri F. A.
Abhmed): Two licences were 1ssued to
the firms belonging to Measrs. Dalmia
and Jain after the presentation of the
Second Report by the Vivian Bose
Commission.

wr & favy o Lok wgw

4213, it ey Feg oy ¢ W
R W gz IM €1 9 o
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(%) wa ¥w & grew B g #
T} 57 Jere qAW ¥ gZTAT X WA
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q& € rox amew fawrh wwr fr
mfagt aw ¥ B Ww W)
e ¥ xgak o fdt embefe
¢ fawre fer oo §; i
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TORT K17 ¥ forg T T3 whwrr Ty
wark w2 ¥ 1 g1 Fgarant o aeot oy
o fewrcaft ¢
Cases involving refund of overcharge

by NX. Raiway
4315, Shri KanWar Lal Gupta: Will

the Minister of Rallways be ploased
to state:

(a) whether it is a fuct that many
eases of refund of over-charge by the
NE Hallway sre pending;

9% (Al) L8D-5.
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(b) whether it is also a fact that
in spite of the directiva of the

§
2
|
3
g
§
g

is an inevitable time lag between the
receipt of a claith and the digposal of
it.

(b) It iz not correct that hundreds
of cases have been pending for years.

(c) I1f the hon, Member furnishes
information of some very old cases
not disposed of, appropriate action
will be taken.
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(7) whwrd ¥ g frvar ot
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Byarx

Bharat Heayy [Electricals, Ltd.

Shri Bam Sowak ¥adav:

Will the Minister of Industrial

Development and Company Affairs be
pleased to state: .

(a) the total revenues spent in the
maintenance of cars individually for
General Manager, Deputy General
Manager, Chief Engineer (Techmnucal),
Chief Engineer (Civil), Works Mana-
ger of Heavy Power Equipment Plant
and FA and C.AQ. of BHEL;

(b) whether 1t is a fact that each
of these Officers have been allotted a
whole-time independent car for trans-
portation from city to site at a nomi-
nal rate of Rs. 40 p.m.; and

(e) the average monthly number of
miles done by each of the above cars
as recorded in the Log-book during
the last six months and what is the
actual cost of maintenance of these
ears as against the amounts recovered
including depreciation and cost of the
driver and maintenance including
taxation and insurance?

The Minister of Indnstrial Develop-
ment and Company Affairs (Shry F. A,
Ahmed): (a) The average total
monthly expenditure on the car allot-
ted to the General Manager is Rs. 800
and that on the car allotted to the
Deputy General Manager is Rs. 700.
The other oficers have not been allot-
ted cars individually.

(b) No cars have been allotted
exclusively for on from
city to site, but General Manager,
Chiet Engineer (Technical), Works
Manager and Chief Engineer (Civil)
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make use of staff cars from residence
in the city to the site and are charged
Rs, 40 per month,

(c) The cars ailotted for official use
to the General Manager and Deputy
General Manager run on an average
2239 KM per month respectively.
Cost of maintenance of these two cars
is given in reply to Part (a) above;
the car used jointly by the Chief Enga-
neer (Technical) and Works Manager
runs an average of 3889 KM per
month and the cost is Rs, 935 per
month. The car used by the Chief
Engineer (Cival) runs an average of
2535 KM per month and the cost is
Rs. 875 per month. The cost includes
maintenance charges, depreciation, pay
of driver, taxation, insurance etc.

Bharat Heavy Electricals Ltd,
Hyderabad

4218. Shri Shiv Kumar Shastri:
Shri Eanwar Lal Gupta:
Shri Sheopujan Shastri;
Shri Baghubir Singh Shastri:
Shri Ram Avtar Sharma:
Shri Ram Sewak Yadav:
Shri Prakash Vir Shastri:

Will the Minister of Industrial
Development and Company Affairs be
pleased to state:

(a) whether it is g fact that local
political leaders are nfluencing the
day-to-day administration of -the
Bharat Heavy Electricals Ltd , Hydera-
bad;

(b) whether it is glso a fact that the
appointment of the Deputy Genersl
Manager of Hyderabad Unit of the
Bharat Heavy Electricals was made
on political considerations; and

(c) it not, the present appointment
policy 1n the said unit?

The Minister of Indusirial Develep-

ment and Affalrs (Shri F. A.
Ahmed): (a) No, Bir.
(b) No, Sir,

(c) Posts such as Artisans, Semi-
skilled workmen, tethnical appren-
tices, typists and ministerisl stafl, are
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filled on the basis of selection fram
applications in response to advertise-
ments in neWspapers having wide cir-
culation in Andhra Pradesh and the
contiguous States Unskilled labour
and other Class IV Staff are récruited
through Employment Exchanges in
Andhra Pradesh For all other cate-
gories, recruitment 1s made O All-
India basis on merit

Export of Tea

4219. Shri S. S, Kothari: Will the
Minister of Commerce be pleased to
state

(a) whethet 1t 15 a fact that tea
exports are the only export where
drawback of the excise duty on export
15 not allowed;

{b) if so, the reasons therefor; and

(c) whether Government propose 10
allow such drawback in ofder to
encourage the export of tea”

The Minister of Commerce (Shri
Dinesh Singh): (a) Yes, Sir.

(b) and (c) At the point of export,
the excise duty merges with the export
duty, the level of which 1s fixed taking
into account any non-refundable excise
duty"leviable on tea So long as there
18 an expor{ duty on tea, it is #dmims-
tratively convenient to fix the level
of duty taking into account the excise
duty rather than grant draw back of
the excise duty as such It is because
of this that when excise duties on tea
weTe Tecenily meTeazed as a Path Wi
the Budget proposals, the export duty
has been suitably reduced.

Lady Passenger Guide at Khurda
Roaq Junotion

4220, Shri Chintamanl Panigrahi:
Will the Minister of Rallways be
pleased to state:

{a) whether Government are aware
that there is no lady passenger guide
at Khurda Road Junction to guide the
fernale passengers; and

(b) if so, the steps taken in the
Matter?
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The Minister of Rallways (Shri

C. M, Poonacha): (a) Yes.
{b) The matter is under examina-
ton.
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ol ot sEw
4221. ot wulww s
ot yfogew -
oft fro mo fay:
sit Saww Wi
wr sivitfie fawme oy aRaTe-
wd 5t 2 9, 1967 ¥ warufer
o gEOT 1399 ¥ JUT & wReE ¥
g ¥@w Y g war fie
(%) war o, feqgz WX
wgord FrQ ¥ fafami gra whnd
T W W § quw ¥ fewmn
T §;

(w) afe g, & wTET IR
fren, oumitfirar ot fsm o
i oaf s ¥ oWk

(1) w1 woe wr fawre owr
s # e, feer Wi yen o
@ w1 ¢ afe afz wge W e
it AT F 5T AT geeT X
wqnh, wgi wtr wimr ow A @
% weitere v & it 1wy § T



Written Angwers JUNE %0, 1987

% 1 oy wfify wrdf & frer ok o
oot grar work felr amit Wiy
s ¥ dwr F it ¥ fr wivw
s

¥ wr fmtw

4222, ot yeqww wemx
oft gficgom:
wprn fifoqw a1
st dwerx Wt :

aqr hwitfer foere a1 W
wnt Wt 7y Ty ¥ war w3 e

(%) adww swar & weniw @
g T gEneT ¥ ek, fee,
|/, ady, TN Wt zEr wEhw
ST ®T Jared &F T & [T wreer
g

(@) w7 &1 w10 & T ®
wy® & frdr o e fez o @k,

() ¥z Y § IR
@A 30,000 I® I ¥ T wrAWE
o aW s ww ¥ s ¥ fag
fegeam wed & fearwe, 1966 @
ferhy faolt v o 7 A &
{54

(w) shfimt oW &
{irz w0 oY JwaTEs WA 30,000

Written Answer 8726

ey St ofior ofipd Wiy aw W g
T wehw dx st de wrforfoas
wifedf war fgz s edwd jow
wrdf & frior 3 e ot wefr %
frod ad & wft wnfic ¥ qoen % oy
t

ufrfers mfyt & o #
&Y 7 wfied oY wh e omy & wrow
gt ¢, 9w o amr oy T o aw @
;awmmﬁmlw
'

(7) fagmmr died fro s
¥ feesat, 1966 ¥ 908 ATW To W
fadeft pr o ad ¥ fag frow O
& fog vy & fowd ag wroY o7 W
JMTET T ¥ 30,000 w1X sfr t
w EE |

(%) v, 1967 X e
Ny e fao o 3
foqz w0 ' swar AT ¥ 30,000
wfar o T 2 W 0w WRITA AT AT |
T T av fv gy i et
T WAy W & fag 3,75 #qT %o
o fft g Y wrawwar o@d o
nenfer fewme s & fog ot gt
T WS 7T w7 s v & fag
fealt T A wolt yo  arrar
w1 wrn i fwar @1 )

fagre % wtifx wr fewew

4223 off fedwae wom :
oft wfirwr fug :
ot W my:
wr o fawre et wae-
ol i oy R B g sidfE
(%) W Ty s xw awy A
orc fiwray war § fr fagre oo &
dhite & frrow & wyr i @ o d



8727 Written Amswers ASADHA 9, 1060 (SAKA)

(w) v wg ww § fs Wit
wourtt ¥ mfs i, W6 oW
T Wt ¥ afw o Wwe oY
7w wTT Ty & qyir Wi oY wonk
o e ;W

(w) afk g, @t @ AT W

Written Answers 8728
winitfre fewre oy W Wt

st (ot wwalr ot wpw) :
(%) e (w). o, =gy

(") 1965, 1966 J4T 1867
o gt famfy ¥ ®rfeet W fisur

Qe & ¥ war wrdenfy ot av ofy & ot ferly weror Ay feay mar § —
Grtoer wafix Frdaw v oy A
iy o zx formmir e =
ot 65 32462  wgf/ee 63,334
ywlres 39,3210 writ/ee 58,759
hedr/es 46707  Hwdjee 73,969
W/ 6s © 53,733  wWrfi/e6 72,134
/67 77,369
©R¥ vy oy fr dwow F o Ing on foot-boards during 1967 s0
S e B T 0 708 s
s in re;
0 wifqrd wfeme ¥ sre -
woft wwew # 3o firemx gur § 1 feg h(xnmtﬁ;‘:.t::‘“bo&:m
QU st ¥ fard as feif ¥ wfiw  its strength of 11 bogies,
frasx g & fiofr ot & frdw 2 htdiugm.uu-eﬁontmnm
the cers responsible for attaCh
Mﬁstm:?ﬁ;;fnw_mu: ::ﬂnum‘l:ero{bociel o:rmuta::
b i T urney train;
;‘:ﬁ;ﬂ:*“““?m (e) if not, the reasons therefor; and
F vz 1w famor Q@ (f) the total amount paid to the
T § qF wes wiewd w.m":éu&hw ke
forgwer W< feay war § 1 W

The Minister of Rallways (Shd
C. M, Peonachs): (a) Nil
(b) Does not arise.

(¢) to (e). No, 343 Dn has
been running on certain occasions ¥
to 4 coaches short of its normal com-

position of 10 bogies. No individual
official was mesponsihle

for it and,
therefore, the question regarding
gnmltl:lnuo!mhplnnd " : i

(a) the total number of passengers () Doos not arise I view of regty
injused in 348-Dn trein while travel- to part (u).
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37 Up and 38 Dn. Trains

4225, Shri Abdo] Ghanml Dar: Will
the Minister of Railways be pleased to
state:

(a) the percentage of punctuality
of the 37-Up and 38-Dn, trains; and

(b) the steps taken to maintain the
punctuality of these trains?

The Minister of Rallways (Shri
C. M. Poouachs): (a) Percentage of
Right Time arrival of 37 Up Punjab
Mail at Ferozepore was 8.2 and that
of 38 Dn. Punjab Mail at Delhi was
about 10 during the period April to
May, 1087.

{b) The punctual running of all
passenger carrying trains including
Nos. 37-Up/38-Dn. Mails is under
watch at all levels of Railway Ad-
ministration, Raflways have been
asked to review the timings of these
trains to ensure their punctual run-
ning

1 DSB Train between Bahadur Garh
and New Delhi

4226. Shri Abdul Ghani Dar: Will
4he Minister of Rallways be pleased

to state-

(a) whethe; 1t 1s 2 fact that 1 DSB
train runs as emply rake between
Bahadurgarh and New Delhi;

(b) the reasons for not allowing the
passengers to travel by this train;

(c) whether it 13 a fact that there
is no downq train from Rohtak between
1700 hours to 22.30 hours;

{d) whether there 15 a demand to
convert this empty train into a regular
train,

(e) if so, the action taken in the

matter; and
(f) if not, the reasons therefor?

The Minister of Rallways (8hri
€. M. FPoonachs): (a) Yes.

{b) Apart from lack of traffic justi-
fication, its conversion into a Passen-
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ger train will also affect goods move-
ment for want of requisite line

capacity.

(c¢) Yes, there is no train between
17.00 and 22.18 hours.

(d) No.
(e) and (f). Do not arise

Supply of Coal! by N.CD.C.

4227. Shri G, C, Dixit: Will the
Minister of Steel, Mines and Metals
be pleased to state:

(a) whether the National Coal
Development Corporation has started
supplying coal to the Obra Thermal
P}:Wer Station from Singrauli collie-
Ties;

(b) if not, the reasons therefor; and

(c) the date by which the supply
will start at the latest?

The Minlster of State in the Minis-
try of Steel, Mines and Melals (Shri
P. C. Sethl): (a) No, Sir,

{b) The Ulttar Pradesh State Elec-
irieity Board have not so far entered
nto an arrangement with the National
Coal Development Corporation for the
purchase of coal for Obra Thermal
Power Station from Bingrauly,

() Once an arrangement between
the two parties has been reached,
woik on the railway-siding, which is
essential for supply of coal by rail to
Obra Power Station, can be taken up.
That is likely to take about two years
in 1ts completion, Coal supplies can
start soon after,

Copper Deposits in Balaghat and
Jabalpur Districts

4228. Shrl G. C, Dixit: Will the
Minister of Steel, Mines and Metals
be pleased to state:

(2) whether an intensive survey of
copper deposits in Balaghat and
Jabalpur Districis of Madhya Pradesh
has been undertaken; and

(b) if so, the result of survey
far carried out?
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The Minister of Steel, Mines and
"Metals (Dr., Chenna Reddy): (a) and
(b). During the IIrd plan period,
geological investigations were con-
ducted at Imalia, Bhula and Nawalia,
and geophysical investigations at
Nawalia-Angawan, Salarpur, Bargson
and Bhula in Jabalpur district but no
workable deposits were Jocated.

Mineralisation for copper in Bala-
ghat dutrict is confined to quariz
veins and granites, In the Imalia
region of Jabalpur the mineralised
zone i3 traceable for about 100 metres.
‘Samples collected from both areas.are
munder examination.
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Birla Grouy of Firms

4230. Shri Rameshwar Singh:
Shri 8. M. Joshi:
Shri Madhu Limaye:
Shri A. Sreodharan:
Shri P. M. SaYeed:

Will the Minister of Industrial Deve-
lopment and Company Affalrs be
pleased to state:

(a) whether Government have
Yssued licences to those Birla firms
whose assets are incommensurate with
{he licences issued to them,

(b) if 80, how many such firms have
been issued licences belonging to the
Burla between 1960 to May, 1967; and

(¢) the total number of licences
issued to the wvarious firms sand the
number of licences issued to the Birlas
during the same period?

meat and .
Ahined): (2) to (c). Capital sssets of
the applicant firms are no doubt con-
sidered at the of
applications for But
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the development of the scheduled
industry concerned and, where no such

and supply position, avallability of
raw materials and plant and machi-
nery &re given careful consideratiom.
Besides proposed arrangements for
financing the project, suitability of the
locatien proposed from the point of
view of the approved plans for the
industry, capacity of the plant to be
installed, availability of rail transport
capacity, availabiity of technical and
other skilled personnel required, and
collaboration, f any, with foreign
manufacturers are also given due con-
sideration before approving applica-
tions.

Total number of licences issued to
various firms during January 1980 to
May, 1967 18 7,085 Separate dates in
respect of licences granted to Birlas
or any other industrial groups 15 not
readily avaiable. Particulars of all
licences, indicating the names of the
licensees and the types of licences,
1ssued during the period in question
have been published 1n the “Weekly
Bulletin of Industrial Licences, Import
Licences and Export Lacences” weekly,
Indian Trade Journal and Monthly
Journal of Industry and Trade. All
these publications are available in the
Library of the House.

Ral]l Link between Basar and
Mancherial

4231, Shri M. N, Reddy: Will the
Minister of Rallways be pleased to
state:

(a) whether Government have com-
pleted the survey regarding linking
Basar with Mancherial !a Mudhole,
Bhamsa, Nirmal etc. direet ra1l
link in the District of Allahabad;

(b) whether the scheme has been
included i1n the Fourth Five Year
Plap; and -

(c) if not, fhe reasons therefor?

The Minister of Rallways (Shri
C. M. Poonacha): (a) No survey for
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such a link hes so far bean under-
taken nor 18 1t under conaideration of
the Government at present.

(b) and (c). With the limited funds
likely to be made available for new
hines during the Fourth Flan, the
chances of taking up this line in the
near future are remote,

Small Scale Industries Units in MP.

(a) how many amall scale indus-
tries units of Madhya Pradesh offered
to participate in the defence produc-
tion during the Indo-China and Indo-
Pakistan conflict,

(b) whether these offers were suit-
ed to the defence requirements and
tf so, how many of themn were utilized
for defence production;

(c) the reasons on which the same
proposals were rejected; and

(d) whether Government tnied to
rectify the shortcomings of the above
firms and tbus utilize theiwr capacity”

The Minister of Indusirial Develop-
ment and Company Affairs (Shri F, A.
Ahmed): (a) About fifty, Sir.

(b) Twelve units are receiving ten-
der enquiries from the Ordnance
Establishments from time to time and
orders wvalued at Rs. 670,000 have
been executed by small scale units in
Madhya Pradesh.

(¢} The reasons for rejection of
proposals of the rest of the units are:

(i) The products made by some
of the units are not required
by the Ordnance Establish-
ments,

(1) The machinery and skill pos-
sessed by some of the units
are unsuitable for executing
defence orders.

le

(il) Some of the units 4id not
respond for registretion with
the Defence Establishments.
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(d) The Small Industries Bervice

4238, Shri Bhogendrs Jha: Will the
Minister of Commerce be pleased to
ftate:

(a) whether the Agricultural Prices
Commission has recommended the
withdrawal of statutory ceiling on
prices of raw cotton and has suggest-
ed instead, a system of procurement
prices for Government purchase of
raw cotton;

(b) whether the Agricultural Prices
Commission has also suggested the
iong-term plan of Government enter-
ing the raw cotton trade, including
imports, so as to acquire control over
20 per cent of the total supply of
spinnable cotton in the country every
year; and

(c) it so, the reaction of Govern-
ment thereto?

The Minister of Commerce (Bhrl
Dineah Singh): (a) to (¢c). The recom-
mendations of the Agricultura]l Prices
Commission on the raw cotton price
policy for 1967-68 sesson are under
consideration of the Government.

Halt Station between Jaynagar and
Ehajanii station

€34 Shri Bhogemdra Jhs: Wil
the Minister of Railways be pleased
to state:

(2) whether the North-Eastern Rail-
way is considering a proposal to con-
struct a halt station at village Xorabia
batween Jaynagar

And Khajaull sta-
tions of the NER.; and

(b) if s0, the result tharecstt
The Minister of Rallways (Suyl

C ML Poenasha): (a) and (b). A
Propom] to comatruct a halt at Kara-
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hiya has been received and is under
examination

Deralitnent near Kamarodl

4235. 8hri M, N, Reddy: Will the

Minister of Rallways be pleased to-
ate:

(a) the number of wagons derailed
near Kamared! about two Years sgo
on Kacheguds-Manmad Metre Gauge
Section on the South-Central Railtway;

(b) whether the goods contained in
the derailed wagons have been claim-

ed and removed from the place of
accident;

(¢) if not, the reasons therefor; and

(d) the action Government propose
to take against the callous and irres-

ponsible attitude of the concerned
officials?

The Minister of . (Shri
C. M. Poonacha): (a) On 1st Feb-
ruary, 1966, at about 845 hrs., while
No. 807 Down goods train was run-
ning between Talmadla and Kamaredi
stations, 4 Joaded wagons and 1 goods
brakevan derailed and 14 loaded
wagons and 1 empty oil tank capsized
at Kilometre 510/3-4.

(b) The contents unloaded from
the derasled and capsized wagons
were transported to Kamaredi by
lorries, excepting one consignment of
tiles, and were reloaded into wagons
which were further daspatched from
3rd February, 1966 to 9th February,
1986. The consignment of tiles book-
ed to Nizamabad, which is near Kama-
redi, was delivered st site on assess-
ment on 11th February, 1968,

(c) and (d). Do not arise,

Alloiment of Wagons at Nizamoahad
Rallway Station

4308, 8hyi M. N. Beddy: Will the
mmummhpmw

(a) whether the Railway Board had
Teceived any complaint in April-May,
1087 from the Amociation of Beedi
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Manufacturers of Nizamabad, District
(AP} regarding gross irregulsrities
in the matter of allotment of wagons
in “E" series from Nizamabad Rail-
way Btation;

(b) if so, the steps Government pro-
pose to take to ease the situation; and

(c) whether any enguiry was insti-
tuted to find out the fraud committed
by the concerned officials in this
behalf?

The Minister of Rallways (Shri
C. M. Poonzacha): (a) Yes, in regard
to supply of wagons for movement of
Beedies from Nizamabad station.

(b) Steps have been taken for
prompt clearance of Beedi traffic from
Nizamabad, During the pernod from
1st January to 20th June, 1967, 42
wagons of Beedies were loaded at this
statzon and as on 20th June, 1887, no
demand for this traffic was pending
In fact, no demands were pending at
the end of each month since March,
1987.

(c) Does not arse.
Production of Steel

423]. Shri Bedabrata Barua;
Shri B. N. Shastri:
Shri N. K. Sanghi;

Will the Minister of Steel, Mines
and Metals be pleased to state:

(a) the production of Sieel during
1966-67; and

(b) how this compares
figures for the year 1885-86?

The Minister of State in the Minis-
try of Siee] Mines apd Metaly (Shri
P. C. Sethl): (a) and (b). Preduction
of Steel Ingois and finished Steel for
the year 1965-68 and 1966.87 is given
below-

with the

(In thousand tonnes)
196566 1966=-67
Steel Ingots . 635262 6595 8
Pinished Steel 4509 3 4461°§
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Steel quoia allotted to Hindustan
Motors Limited

4240. Shri Nitiraj Singh Chandhary:
‘W'l the Munister of Steel, Mines and
Metals be pleased to state:

(a) the steel quota allotted to the
Hindustan Motors, Limited during
1065-66 and 1966-67,

(b) the quantity actually used by
them and the quantity sold in black
market by them; and

(¢) whether Government have taken
any steps against the saud firm?

The Minister of State in the Minls-
try of Steel, Mines and Metals (Shri
P C. Sethl): (a) During the year
1965-86 and 1866-67, Hindustan Motors
were allotted quota of steel to the ex-
tent of 7120 tonnes and 7400 tonnes
respectively for manufacture of Motor

Cars, Commercial wvehicles and ex-
<cavators.
{b) and (c). They have consumed

17,895 Tonnes of controlleq categories
of steel for manufacture of motor cars
and commercial vehicles and 122 tonnes
for excavator durng 1085-88. For
1966-67, reports of utilisation of steel
have not yet been received by the
Directorate Geners] of ‘Technical
Development. After the utilisation
returns are recelved and examined by
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the Directorate General of Technical
Development we shall place the in.
formation on the Table of the House.

Digtings near Rallway Lines

4241, Shri Nigiraj Bingh Chaudhary:
Will the Minister of Rallways be
pleased to state:

(a) whether it is 5 fact that for
doubling the Railway lines, earth ijs
dug from adjoining flelds;

(b) whether Government are aware
that digging causes land erosion and
also creates ponds which ultimately
cause accidents to persons living near
the diggings; and

(c) whether Government have con-
sidered the desirability of not digging
trenches or pot holes along the Rail-
way line but to bring filling material
from nearby forests, or by digging
earth from undulated high lands?

The Minister of Rallways (Shrl C.
M. Poonacha): (a) Earth 15 sometimes
obtained from borrow pits dug on
adjoining lands wherever such lands
can be acquired by the Railway.

(b) Borrow pits are usually so ex-
cavated in Railway land that they
drain away properly and erosions are
not caused to adjacent land. As they
are dug only in Railway land, they
cannot cause accidents.

(¢) Wherever land acquisition is
difficult or delaysome or land bullt up,
a good proportion of the earth is
brought from nearby high grounds or
waste lands.

Gotitoris-Mohpant Coal Mines, MLP,

4242. SBhri Nitiraj Singh Chandbary:
Will the Minister of Steel, Mines and
Metals be pleased to state:

(a) whether it js a fact that Gotito-
ria-Mohpani  Coal-mines, District
Narsinghpur, Madhya Pradesh have
four seamg of coal;

(b) whether the coal in seam Nos.
3 and 4 is better or at least ss good
as Bengal Bihar coal;
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(c) whether it iz also a fact that the
said mines bave few million ‘ons of
best coal; and

(d) whether Government propose to
consider the detirability of starting
the aforesaid mines?

The Minister of Steel, Mines and
:ﬁhim-ﬂuhl-maz (a) Yes,

(b) and (¢). The coal in this area
is of the sub-bituminous type and
consists of alternating layers of dull
and bright rcosl. It is generally
weakly caking and not comparable
with the metallurgical coals of the
important Damodar Valley cosal fields
of West Benga! and Bihar. It 15 esti-
mated that the reserves of coal likely
to occur in the mines areas, may be
of the order of 8 million tonnes,
although it js doubtfu] whether this
ecal could be economically extracted.

Exploratory drilling by the Geologi-
cal Survey of India is in progress in
the area south of the old mines and
would continue. A clearer picture will
emerge only after the present investi-
gation is completed in all respects.

(d) Does not arise.

Zoual and Divisiona] Advisery Coum-
clls of Raliwxyw

4243. Shri Nitiraj Singh Chaudhary:
Will the Minister of Raillways be

pleased to state:

(a) the principles that govern nomi-
nation of non-officials to Zonal and
Divisional Advisory Councils of Rail-
ways,

(b) whether persons representing
trade are also nominated to the said

Councils; andl

(c) If a0, whether representatives
of Forest Controtors are slso nomi-
nated?

The Minister of Raltways (Shrl
©. M., Poomacha): (a) Nomination of
pon-ofeials st the Zomal and Divi-
stonal levels of Railway Users’ Consul-
tativg Committess is bused om the
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principle of securing as wide a repre-
sentstion sy §s  practicable of the
various identifable groups of rail
users.

(b) and (c). Ves, ect ‘o the
conditions laid down, = -

Handicrafis and Haadlooms Exports
e Corporstion
€44, Shri Georgo Fermandes: Will
the Minister of Commeree be pleased
to state:

(a) whether the attemtion of Gov-
ernment has been drawn tg the alle-
gations made against the Handicrafts
and Handlooms Exports Corporation
of India 1id., in the ‘The Current’
Bombay weekly dated the 13th May,
1967 and 3rd June, 1967;

(b) whether there 15 any substance
in the various allegations made; and

(c) it so, the steps being taken to
rectify the situation?

The Minister of Commerce
Dinesh Singh): (a) Yes, Sir.

(b) Most of the allegations in the
two issues of the Weekly “Current”
against HH.EC are not factually cor-
rect, or did not pertain to the Cor-
poration.

(c) Does not arise,

Balance Sheets of Companiss
4245. Shri N. K. Somanl: Will the

(Shrl

sector projects to submit their audited
Balance Sheets; and

(b) whether the average tine taken
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by the public sector companies for
submitting their audited accounts to
the shareholders at their general body
meetings was 6 months and 12 days.
72.5 per cent of the Government com-
panies  submitted their audited
balance-sheets within the prescribed
period of six months from the close
of the financial year. Out of the
balance, 19.7 per cent submitted them
within the period of 9 months by
obtaining extension of time, which 1is
allowable upto three months. 7.8 per
cent of companies submitted their
balance-sheets after a period of 9
months.

(b) From the available information,
the average time taken by the private
sector companies during the same

year was 6 months and 17 days, i.e.

5 days more than by the public sector
companies. The time-limit for submait-
ting the audited balance sheets etc.
to the shareholders at the annual
general meeting is the same both for
the public and the private sector com-
panies and they are at par in this mat-
ter.

Trains Originating from Idgah, Agra

4246. Shri Chittaranjan Roy:
Shri Kameshwar Singh:
Shri Y. A. Prasad:
Kumari Rajani Gandha:
Shri P. M. Sayeed:

Will the Minister of Railways be
pleased to state:

(a) whether it is a fact that trains
originating from Idgah, Agra Junction
start without examination certificate;

(b) if so, the number of trains
which originated without this certi-

ficate during the last five months; and

(c) the steps taken against this
violation of safety rules?

The Minister of Railways (Shri C.
M. Poonacha): (a) No.

(b) and (¢). Do not arise.

ASADHA 9, 1889 (SAKA)
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4247. st AqTW wigaw:
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() mge uifgat & ¥ A
% g@E  mwEAEr  qEr ger
TAF1 GHITT SIZTA Frq gAT & AT
qI3e TAH! AT FAFTg AT ©I9 &
19 geF qf @ad #r sAISAT FW ]
faad fqca AGT & IACHT

Export of Sports Goods

4248. Shri Narendra Singh Mahida:
Shri Ramachandra Ulaka:
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Shri Shankarrao Mane:
Shrl Tulsidas Dassapps:

Will the Minister of Commerce be
pleased to state:

(a) whether, with a view to ensur-
ing that only quality goods are ex-
ported, Government propose to im-
pose a pre-shipment inspection of
sports goods;

(b) it so, whether this step iz likely
to 1mpede the progress of the indus-
try which has already made quite a
mark; and

(c) whether Government propose to
find a solution of the problem in con-
sultation with the sports goods indus-
try representatives?

The Minister of Commerce
Dinesh Bingh): (a) Yes, Sir.

(b) No Sir; on the contrary, the ex-
ports are likely to gain grounds ir
view of the confidence that will be
created in the minds of foreign buy-
ers about the quality of our products.

{e) In introducing pre-shipment
inspection scheme, the industry would
be invariably consulted and thewr
problemg considered.

(Shri

Gem and Jewellery Export Premotion
Council

4249, Shri Narendra Bingh Mahida:
Shri Ramachandra Ulaka:
Shrj Shankarrao Mane:

Will the Minister of Commerce be
pleased to state:

(a) whether it 18 a fact that Gem
and Jewellery Export Promotion
Couneil will be incurring an expendi-
ture of Rs. 4,07,800 per annum and
whether one third of this amount will
be collected by way of membership
subscription and two-third by way
of Government grants;

(b) it so, the details of the propos-
ed expenditure;

(e) whether the General Body of
the Precious Stone Importers and Ex-
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parters Association of Bombay have
unanimously expressed their resent-
ment. at the compulsory membership
of the Gem and Jewellery Export Pro-
motion Council; and

(d) if.so, the main causes of their
resentment?

The Minister of Commerce (Shri
Dinesh Singh): (a) No, Sir. The ap-
proved expenditure estimates of the
Gem and Jewellery Export Promotion
Council for 1987-88 amount to
Rs, 2,21,800. Of this, the trade con-
tribution is ikely to be Rs. 75,800 and
the grant from Government is esti-
mated at Rs, 1,25,100.

(b) A statement ig laid on the Table
of the House giving detai's of the
proposed expenditure for 1067-68
[Placed wn Library. See No, LT-871/
671.

{c) and (d). It has been reported
that the general body of the Precious
Stones Importers’ Exporters Associa-
tion, Bombay, have passed a resolution
expressing their resentment against
the rule requiring enrolment as a
member of the Council ag a pre-requi-
site to registration as an exporter The
main objection 15 that exporters han-
dling a range of products covered by

different Councils will have to pay
membership fee for more than one

Council
frart 2 av vrwnt

4250 Wt wqem  wfoere:
w1 YR 5 a7 WA ¥ g w3

(w) war ag aw & fs vt sfre-
97 R AT ¢ frard 2w ¥
e ® awt wgw ew § fowd
wior ofadt & sgfawy gR § Wi
qiferai ¥ g g anht §; T

(w) afe g, & arfordf Y gewr
ofx gfear & fod goere wr feat
¥ W ATErd T I wR .

g?
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Asmam Compensstory Allowsswe

42528, Shri Dhireswar Kalita:
Shri Swell:

Will the Minister of Rallways be
pleased to state:

(a) whether Government have with-
held the payment of Assam Compen-
satory Allowance gince the 22nd
November, 1965 to those categories of
employees on the North-East Frontier
Railway who drew house allowance;

(b) whether Government have mo-
dified the previous order and ssued
a fresh circular on the 18th April, 1967;
and

(c) if so, whether Government now
propose to pay the arrear amount i.e.
(compensatory allowance) in view of
the hardshup caused to them?

The Minister of Rallways (Bhri
0. M. Poonachx): (a) From 1-7-1861
when Gauhati was declared a ‘C’ class
town, grders were 1ssued to the effect
that staff at Gauhati may be allowed
either House Rent Allowance at the
rates admussible for ‘C’ class town or
Assam  Compensatory Al'owance,
whichever was more favourable to the
staff. From 1-7-85, Dhbrugarh in As-
sam wag alsp classified as ‘C' class
town From that date the staff posted
in these two localities have been
allowed either House Rent Allowance
at rates admissible for ‘C* class cilies
or Assam Compensatory Allowance
whichever {8 more favourable to the
staff. Orders to this effect were 13sued
on 22-11-1965.

(b) Yes. In terms of the orders
issued on 18-4-1067, staff posted at the
places mentioned in (a) above have
been allowed House Rent Allowance-
in addition to Assam Compensatory
Allowance with effect from 1-3-1967.

(c¢) The Government vide their
circular of 18-4-1967 have communi-
cated a fresh decision effective from
1-3-1987 only and the question of
payment of arrears does not arise.
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Overbridge st Eanpur

4253, Shrimati Sushila Robatgl: Will
the Minister of Railways be pleased
to state:

(a) whether Government are aware
of the great inconvenience ceused to
the public by frequent traffic jam at
:.:; Kanpur (U.P.) Murray level cross-

(b) if so, whether Government pro-
pose to construct an over-head bridge
at the Kanpur (UP.) Murray level
crossing; and

(c) if not, the reasons theréfor?

The Minister of Railways
M. Poomachsa): (a) Yes

(b) A proposal for a road under-
bridge has been sponsored by the
Kanpur Nagar Mahapalika in replace-
ment of Murray level cr (level
crossing on Mahatma Gandhi Marg)
Necessary technical details have been
finahsed and the Railways have also
made provision for their share of 'he
cost during the current year It |is
understood that the Nagar Mahapalika
who is to pay for the approaches is
not yet in a position to finance its
share of the work As soon as the
Road authorities are prepared to start
the work on the approaches, the Rail-
way will take up the work on the
subway proper simultaneously

(c¢) Does not arse

Gint in Production of Sieel
4254, Shrl Virendrahkumar Shah: Will
the Minister of Steel, Mines and
Setals be pleased to state:

(Shri C.

JUNE 30, 1987

Written Aviswers 8750

(a) whether thete is a giut of steel
production in India;

(b) it o, the extent of accumula-
tions of various kinds of products and
the reasons therefor;

(c) the shortage of flat steel pro-
ducts at present per annum; and

(d) how much of them were import-
ed during 1966-67 and how much s
to be imported during 1967-68?

The Minister of State in the Minis-
try of Steel, Mines and Metzls (Shri
P. C. Sethi): (a) and (b). There are
some surpluses mainly in the case
of merchant products, structurals and
rails Generally there 13 no accumu-
lation of stocks as stee] materials are
rolled only against orders and, when
orders are not production
diversified or reduced to the extent
possib'e  Where 1t 1s not possible,
roliing 15 done in  anticipation of
orders At present, the accumulation
in Bhilay is about 45,000 tonnes of
merchant mill products In Rourkela,
Durgspur TISCO and IISCO, the
stocks are marginal.

(¢) The shortage 1s mainly mn thick-
er plates (including Boiler Quality),
thinner sheets and Galvanised sheets.
The shortage in thicker plates is esti-
mated at about 70,000 tonnes per an-
num and that 1n thinner sheets about
80,000 tonnes As regards Galvanised
sheets, the supply position is expected
to improve considerably after Septem-
ber, 1967, when mports of Zinc mate-
rialise and Rourkela Expansion 8
complete

(Muginmunh:hhkhdw

967
Cueey Quantity _Value__ Quentity _ Valee
() Tinplete shects 34081 464 b7 G4
{a) Plates 99,702 38,8 098 #434.0
(3) Sheem . . . gl 14906 15n093 213178

4) Hoops & Serips . . =

14,549
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Taking over of Textille Mils

4255. Shri §. 8. Kotharl: Will the
Minister of OQommerce be pleased to
refer to the reply given to Starred
Question No. 243 on the 2nd June,
1867 and state

{(a) the names of the eight textile
Mills whose management was taken
over by Government during 1085-86
and 1966-67;

(b) the extent of modermsation and
improvement made in their working
as a result thereof;

(c) their present financial position;
and

(d) whether Government contemp-
late to hand them over to their man-
agements?

The Minister of Commeree
Dinesh singh): (a)’

1. India United Mills Ltd, Bombay

2 Muir Mills Ltd., Xanpur

3 New Bhopal Textiles Ltd , Bhopal

4 Hirs Mills Ltd, Ujjain

5 Swadesh Cotton & Flour Mills
Lid., Indore.

¢ Sri Bharath:
cherry.

1. mmpbl.d Mills Ltd, Aurangs-

(Bhrl

Mills Ltd Pond:-

8. Mphalakshmi Cotton Mills Co.
Lid, Beawsr.

(b) and (c¢). Information is being
and will be laid on the Table
of the House

(d) Don_not arise at this stage.
Preduction of Copper and Zine
4254. Ghri G. 5. Mishra:

Bhei Nitirn) Singh Chandhary:

Will the Minister of Steel, Mines
ap4 Matale be pleased 1o state:

(a) the total quantity of copper and
aine produced in the country;
1070 (Ai) LSD--8.
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(b) the names of the copper and
zine mines and the quantity produced
therein;

(c) whether other new mines of
copper and zine have been found; and

(d) if 50, their names and estimated
Quantities of copper and zinc likely
to be produced?

The Minister of Steel, Mines asd
Metals (Dr Chenna Reddy): (s)
The production of copper metal
dunng 1085 and 1966 wag 9,360 tonnes
and 9,438 tonnes respectively There
was no production of zinc metal in
tbe country during these two years.
However, the production of zine eon-
centrates during 1865 and 1066 was
9,641 tonnes and 8900 tonnes respec-
tively. Of these, 2,560 tonnes of con-
centrates were sent to Japan in June|
July, 1985 for smelting and in return
1,182 tonnes of zinc metal were re-
ceived in 1086,

(b) There are three copper ore
mines wvir, Mosaboni, Syrdg apd
Patharghora. The production of ore
from these mineg during 1966 and
10858 was respectively 468,000 tonnes
and 481,000 tonnes. There Is  only
one zinc mine, namely the Zawwr
Mines, producing xinc-lead ore. The
production of the ore from this mine
during 1965 and 1088 was respective-
ly 1,61,968 tonnes and 1,51,050 tonnes
from which zinc concentrateg of 9,641
tonnes and 8,000 tonnes were produced
respectively during these two years.

(¢) and (d). Yes, Sir. The de-
posits of copper ore gt Madhan-Kud-
han, Kolihan and Dariba in Rajasthan
are estimated to produce per anpum
21,000 tonnes, 10,000 tonnes, 1,500 ton-
nea of copper metal respectively.
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ever, their estimated ore reserves are
ag follows:—

Reserves Grade

(in million tonnes)

*(1) Rakha . 33-80 1'329, copper
*(2) Roam-Sidheshwar

¥ . . 32'00 1°159% 3
*(3) Tamapahar . 25°40 I'29, T

(4) Ramachandra
Pahar . s 14

(5) Saladipura v

1'0%, Copper

Upto 2-829
Zinc,

0'99% lead and
0° 3%, copper.
0°639, copper,
2+00%, lead and
2°73% Zinc.

578 10 9:59%

Lead and 1°5

to 1719,

copper.

3% lead and
0’5t 0°56%
copper.

Not available.

(6) Mamandur . 0'9

(7) Agnjgundala . 11-613

» 3621

(8) Mailaram.

*The National Mineral Developmeant
Corporation has prepared a feasibility
report for starting an experimental
mine designed to produce about 3500
tonnes of copper metal per annum.

Deposits of zinc ore have been
located at Saladipura and Dariba-
Rajpura in Rajasthan and Mamandur
in Madras. The estimated ore re-
serves are as follows:—

Reserves Grade

(in million tonnes)

. 15:00 Upto2-829
Zinc.

0°-99% lead and
0 39, copper.
5 to 6%, copper
lead and zinc.
0°63 % coppers
2'00%, lead and
2°739% Zinc.

(1) Saladipura

(2) Dariba-Rajpura 9'45

(3) Mamandur . 0'9

Export of Beef

4257. Shri Kanwar Lal Gupta: Will
the Minister of Commerce be pleased
tio state:

(a) the quantity of beef exported
from India during the last flve years;
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(b) whether it is a fact that the

export of beef has gone up since Inde-

pendence, if so by how much;

(c) whether it is also a fact that
the cow-skin is also exported, and if
so, the value of exports during the
past three years;

(d) whether India also importg beef
from other countries; and

(e) if so, from which countries and
the value of such imports during the
past three years?

The Minister of Commerce (Shri
Dinesh Singh): (a) The export of beef
is at present banned. Meat of bovine
cattle exported during the past five
years is as follows:—

Value in lakhs of Rs,

2.45
3.24

1962-63
1963-64

There has been no further export since
then.

(b) to (d). No, Sir.

(e) Does not arise.

Foreign Collaboration

4258. Shri Madhu Limaye:

Dr. Ram Manohar Lohia:

Wil the Minister of Industrial
Development and Company Affairs be
pleased to state:

(a) whether his Ministry has pre-
pared a draft code relating to foreign
collaboration in industrial develop~
ment;

(b) if so, te main features thereof;
and

(c) whether a copy thereof will be
laid on the Table of the House?

The Minister of Industrial Develop-
ment and Company Affairs (Shri . A,
Ahmed): (a) to (c). The details for
preparing a Policy Statement with a
view to enumerating Government's
policies on foreign collaboration are
being collected. It will take some
more time before the matter ig fina-
lised. A copy of the Policy Statement,
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after it is finalised, will be laid on
the Table of the House,

Royalty to Foreign Firms

4259, Dr. Ram Manohar Lohia:
Shri Madhu Limaye:

Will the Minister of Industrial
Development and Company Affzirs be
pleased to state:

(a) whether Government have taken
any decision on the question of royalty
to foreign firms/companies;

(b) if so, the main features thereof;

{(c) whether Government intend to
introduce any legislation on the sub-
ject; and

(d) if so, when?

The Minister of Industrial Develop-
ment and Company Affairs (Shri F. A,
Abhmed): (a) No, Sir.

(b) Does not arise.

(c) No, Sir.

(d) Does not arise.

ASADHA 9, 1889 (SAKA)
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Panna Diamond Mines
4260. Shri Baburao Patel: Will the

Minister of Steel, Mines and Metals be
pleased to state:

(a) the total amount spent so far
on the Panna Diamond Project of
the National Mineral Development
Corporation;

(b) the total value of the diamond
mines in the private sector and the
amount of royalty earned therefrom
by Government per year;

(¢) whether there has been a loss
in the working of the Panna Diamond
Project;

(d) if so, the loss per year; and

(e) the steps taken to prevent this
loss?

The Minister of Steel, Mines and
Metals (Dr. Chenna Reddy): (a) An
amount of Rs. 189.76 lakhs has been
spent by the National Mineral Deve-
lopment Corporation on the Panna
Diamond Project til! end of March,
1967.

(b) The quantity of diamonds re-
covered and sold and royalty earned
by the Madhya Pradesh Government
during 1963 to 1966 are as follows:

1963 1964 1965 1966
Diamonds recovered (in Carats.) 719.84 1061.7§ 1358.73 875.48
Diamonds sold in (Carats). & 607-35 763.18 8s54.00 1553.71
Salevalue inRs.) . . . 741,028 3,953,510  6,I2,182  14,45,180
Royalty earned by the State Government
(inRs) . : . 2 P 1,48,386 79,102  1,22,436  2,89,036

(c) to (e). Panna Diamond Miniig
Project of the National Mineral Deve-
lopment Corporation, comprising the
two mineg at Ramkheria anq Majh-
gawan, is still in the construction
stage. The question of losg or the
steps taken to prevent the loss there-
fore does not arise. However, during

the course of prospecting and limiled
trial mining operations, 10,601 carats
of diamonds have been recovered till
the end of May, 1967. Of this 6,7%1
carats of diamonds have been
so far for Rs. 29.30 lakhs,

sold
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Nehru House on Culture, Bhilai

4261. Shri Baburag Patel: Will the
Minister of Steel, Mines and Metlals be
pleased to state:

(a) the expenditure on the con-
struction of the Nahru House on Cul-
ture at Bhilai and the specific purpose
it serves;

(b) whether the amount spent on
the Nehru House *could have been
avoided in view of the fact that the
Hindustan Steel Limited 1is losing
crores of rupees every year; and

(c) if so, Government’s reaction in
the matter?

The Minister of Steel, Mines and
Metals (Dr. Chenna Reddy): (a) The
Nehru House of Culture cost about
Rs. 23 lakhs. It provides facilities for
the composite community at Bhilai,
which has members drawn from all
over the country, to pursue its many-
sided cultural life.

(b) Some expenditure on the wa'-
fare of employees is an inescapable
charge on a progressive public sector
enterprise.

(¢) Government are keen that the
welfare of the employees belonging
to their enterprises should be ade-
quately taken care of.

Bharathi Mills, Pondicherry

4262. Shri Umanath:
Shri P, Gopalan:
Shri K. Ramani:
Shri C. K. Chakrapani:

Will the Minister of Commerce be
pleased to gtate:

(a) whether the Bharathi Mills
Pondicherry has gone into production
after take-over by the Central Gov-
ernment;

(by if go, since when;

(c) fhe total strength of workers and
staff employed by the mills prior to its
~losure;
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(d) the number of workers and staff
re-employed after Government take-
over; 4and

() if the number re-employed is
less than the tota] strength prior to
closure, the reasons therefor?

The Minister of Commerce
Dinesh Singh): (a) Yes, Sir.

(Shri

(b) 1st February 1967.
(c) About 1,200 workers.
(d) 827 workers,

(e) The reason for not employing
all the workerg is that the mills has
restarted with 16,000 spindles and 144
looms only out of a total of 25,000
spindles and 386 looms.

Bharati Mills, Pondicherry

4263. Shri Umanath:
Shri P. Gopalan:
Shri K. Ramani:
Shri C, K. Chakrapani:

Will the Minister of Commerce be
pleased to state:

(a) whether any workers on the
rolls prior to closure of the Bharathi
Mills, Pondicherry have been re-
trenched after take-over by Govern-
ment gnd if so, the number thereof;

(b) whether any compensation was
paid fo them and if so, on what basis;

(c) whether any workers haye been
left without being employed or re-
trenched and if so, their number and
how Government propose to absorb
them; and

(d) whether there has been any in-
crease in the workload after the take-
over, and if so, the extent thereof?

The Minisier of Commerce (Shri
Dinesh Singh): (a) Around 500 per-
manent and temporary workers in-
cluding semi-clerks have been re-
trenched since take-over of the mills
by Government.

(b) 268 workers have been paid
pensation in accordance with Indus-
trial Disputes Act anq the rest are
breing paid in batches.



8750 Written Avswers ASADHA 9, 1889 (SAKA)

(c) No workers have been
ployed or retrenched,

(d) No, Bir.

re-em-

Deralimen; near Pakora Biation

4264, shri Vishwy Nath Paodey:
Will the Minster of Rallways be
pleased to state:

(a) whether it ig a fact that some
pefsons were injured when a bogle
of the Howrah-Delhi Express derail-
ed on the 10th June, 1967 near Pahara
Railway Station between Chunar and
Mirzapur on the Northern Railway;

(b) if 50, the total number of the
injured persons;

(c) the causes of the accident; and

(d) the total loss of the ralway
property?

The Minister of Rallways (Shri
C. M. Poonikcha): (a) and (b). On
10-6-1967, w hen train No. 11 Up
Howrah-Delhn Express was stopped
between Up Starter and Up Advanced
Starter signaly of Pzhara Station, it
was found that the buffers of three
coachcs marshalled 7th to 9th from
the {rain engine had got interlocked
with each other. No coach was found
deralled when the train came to stop.
In th)s accident 8 persons sustained
minor injurres.

{c) The cause of the secident iy un-
der investigation,

(d) The cost of damage tg railway
property was estimated at approxi-
mately Rs, 5,575,

Avallabllity of Ballway Wagoss in
. m

4245, -Shri Shinkre: Will the Minister
of Railways be pleased to state:

(a) whether it ig a fact that Rail-
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Curchorem stations to Marmagoh
Harbour;

(®) if so, the requirementy of wagoty
for the purpose and the extent of
shortage; ang

(¢) the steps Government propose
to take to minimise the inconvenience
to mine owners and fo expedite the
transport of ore which is g walusble
foreign exchange earner?

The Minisler of Rallways (Shn C.
M. Poomacha): (a) to (c), Railways
are fully prepared to meet al] demands
for the transport of iron ore and man-
ganese ore within Goa area. There 1s
no shortage of wagons and all demands
placeq for this movement within Goa
area are being cleareq currently.

Theft of Rallway Equipment from
Train

4286. Bhri D, C. Sharma: Will the
Minister of Rallways be pleased to
state:

(a) whether there has been a pheno-
manal increase 1n the theft of fittings
and equipment from tramns;

(b) If %0, the loss suffereq hy the
Railways as @ whole throughout the
country during the year 1068-87 and
during the current year so far;

(¢) the steps taken to check these
thefts: and

(d) the resulty gchieved, if any?

(b) The tota] loss suffered by the
Railways during the year 1966-67 has
been estimated at Re. 20,867,111 and
during the current year ie_from April
to end of May 1067 Rs. 2,72,836,

(<) Sustaineq attention iy paid by the
Railway Administrations i localising
down

criminals and receivers of stolen reil-
way fittings and equipment, Anti-theft
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measures exist in the shape of weld-
ing and encasing electrical equipment,
cleating and troughing of under
frame wiring so as io make itg re-
moval difficult by anti-social elements,

(d) As a result of efforts made by
the Railway Protectlon Force, there
hag been been an improvement in the
amount of property recovered in the
vear 1966-67 as compared to 1965-86
as will be seen from the figures given
below:

Amount No. of
Year recovered  persons
in Rs. arrested
1965-66 334,057 1313
1966-67 440,415 1554

Cotton grown in Dharwar District
Mysore

42687, shri 5, A. Agadi Will the
Minister of Commerce be pleased to
«tate

(a) whether 1t v a fact that the
cotton grown in the three taluks of
Koppal, Yelburgn and Kushigiy, Rai-
chur Dustrict, Mysore State, was de-
eided to be classified along with ‘A’
Class Cotton grown in Dharwar Dis-
tricy of Mysore State;

(b} the date on which ihe Mysore
Government were directed to take
necessary steps to implement this de-
¢1510n;

{c) whether 1t 15 a fact that the
Mysore Government have not yet
given effect to the Union Govern-
ment's decision even after a lapse of
six years; and

(d) if so, the reasons therefor and
the aclion taken thereon?

The Ministey of Commeroe (Shri
Disesh Biugh): (a) to (d). Yes, Bir;
with effect from the 1081.83 alnﬂrl
(Le.mmw 1981), Clas
sification of cotton is for Ihaﬂlﬂﬂl
of price control on cotton by the Tex-

JUNE 30, 1987
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tile Commissioner in pursuance of the
provisions of the Cotton Control
Order, 1955, State Governments mot
being concerned the question of any
direction in this rmatter to the Gov-
ernment of Mysore or ‘he non-imple-
mentation of the same by them does
not arise. -

Cotton Transport Check Posts in
Mywmre

4268. Shri S. A. Agadl: Will the
Mimster of Commerce bDe pleased to
state:”

(a) whether It ig a fact that the
cotton transport check posts are still
n exiitence between the borders of
Koppal Yelburg: and Xushtig: taluks
and Dharwar District of Mysore State:

(b) ;f so, the pumber thereof;

(c) whether 1t 1s & fact that trans-
porters of cotton grower: in the said
three taluks are prosecuted by Officers
of Dharwar Distnict; and

{d) 1f so, the number of ,ares prose-
cuted, the number of cases seized at
check posis but not yel prosecuted
since June 1961 to-date, with dates
of occurrences?

The Minister of Commerce (Shri
Dinesh Slogh): (a) to (d). The nfor-
mation 15 being collected arnd will be
laid on the Table of the House.

Paper Mill in Bastay

4268, Shry J. Sundar Lal: Wil} the
Minister of Indastrial

(a) whether 1t 1s & fact that there
is & proposa] to establish cne paper
mill at Bastar (MP.) in the near
future; and

{b) if 50, when it will be established?

The Minister of Indusirial Develep-

ang (Sbny 7. A
ment o-—vum.

i
:
i
i
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Plferage of Sngarcane on Rallways

4274. Shri 8. K. Tapuriah: Will the
Minister of Railways be pleased to
state:

(a) whether the attention of Gov-
ernment has been drawn to the
imcreasing number of looting and pil-
ferage of sugarcane in transit on fhe
Railways;

(b) the number of such cases occur-
red during 1866-67; and

(c) the action taken by Government
to prevent further recurrence?

The Minister of Rallways (8hri
C, M. Poonacha): (a) and (b). Only
on the North Eastern Railway, 4 com-
plaints of pilferage of sugarcane ware
received during 1966-67 as against the
same number in 1985-66,

(¢) The following measures exist to
prevent pilferage of sugarcane during
transit:

(1) Railway Protection Force staft
are posted in yards to keep
special vigllance over wagons
loaded with sugarcane;

(li) extra Railway Protection
Force staff is provided for

JUNE 30, 1007
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safeguarding SUEArcans
specials during cane season;
and

(1l1) Railway Protection Force gtaft
also assist the factory chowki-
dars in ssfeyuarding wagon
loads of sugarcane.

Vending Contract on Luckmow
Division of Northern Raflway

4275, Shyi B. 8. Sharma: Will the
Minister of Rallways be pleased to
state:

fa) whether 1t is a fact that in
Lucknow Division of the Northern
Rallway 14 contractors have been
given vending contract for only one
year,

(b) whether 1t is also a fact that
normally these contracts are given for
three years; and

{c) it so, the reasons therefor?

The Minisier of Rallways (Shrl
C. M. Poonacha): (a) to (c). Vending
contracts are normally awarded for a
period of 3 years and renewed for a
further period o the service of the
contractor 13 satisfactory, The vending
contracts of 18 contractors of Lucknow
Division on Northern Railway have
been renewed during 1987 for a period
0f one year as their service was not
satisfactory, so as to give them an
opportunity to improve their service.
If they do not show any improvement,
termination of their contracts will be
considered.

Complaints against Serving of Meals
in Lucknow Division

4276, Shri B. 8. Sharma: Will the
Minister of Rallways .be pleased to

state:

(a) the number of complaints
received in Lucknow Division of the
Northern Railway against serving of
vegeiarian and non-vegetarian meals
in the year 1964-87;
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(b) whether the complainis ure on
the

() i so, the reasons therefor?

The Minister of Eailways (8hri
C. M, Poonacha): (a) 30.

(b) No.

(c) Does not arise,

wueweyT ¥ gefee dod e
nfoww  ww
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Deralimént oesr Kalol Station

4280, Shri M, Meghachandra:
Shri Dhireswar Kalita:

Will the Minister of Rallways be
pleased to state:

(a) whether it is a fact that
10 wagons of a goods train were de-
ralled on the 12th June, 1967 near
Kalol Railway Statlon on the Western
Railway; and

(b) if so, the cause of the derail-
ment and the loss suffered thereby?

The Minister of Rallways (Shri
C. M. Poonacha): (a) No.

(b) Does not arise.

Derailment of Goods Train near
Santaipur

4281, Shri M. Meghachandra:
Shri Dhireswar Kalita:

Will the Minister of Rallways be
pleased to state:

(a) whether it i» a fact that 14
wagons of a goods train were darailed
near Sgntalpur Railway Station of the

Western Railway on the 13th June,
1987; and

(b) if %0, the causes of the derail.
ment and the loss caused thereby?

The Minister of Rallways (Shrd
C. M. Peonacha): (a) On 1ith June,
1967 there was a deraiiment of a
goods trdin at Santalpur station
resulting in 13 wagons derailing and

capsizing and one wagon derailing by
two leading wheels, e

(b) The cause of the accident is
under investigmtion The coat of
damage to railway property was esti-
mated at approximately Rs, 18,009,
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(7) wowre Wy geamewt w7
Feared wfww ¥ wfes s ¥ fod oy
v gfead sy w3 Y & 1 T
v & dog W afiET & sy
% Fordr sl o ot oy o A
wrare & fad fdefy oy e et &
TT8Y 3vw wrafawar & ol § )

C.1. Sheets allotied to Himachal
Pradesh

4285, Shri Hem Raj: Will the Minis-
‘tv of Steel, Mines and Metals be
pledsed to state

ta) the quaniity of corrugated irom
“mevis sanctioned for Himachal Pra-
dech during 1965-88 and 1968-87; and

tb) the quantity rcleased and sup-
pliedd during the same period?

‘The Minister of State in the Minls-
try of Steel Mines and Metals (Shri
P. C. Bethl): (a)

4 Jufigenn 491 fonnts
1966-67 1341 tonnes
b, 1965-66 407 tonnes
1966-67 128y tonnes

Exports by Hindustan Steel Limited

4286. Shri  Virepdrakumar Shah:
Will the Minister of Steel, Mines and
Mctals be plcased to state*

(a) whether the exports by the
Hindustan Steel, Limited n 1966-67
amounied to Rs. 20 crores and whether
*his figure has been disputed by the
Steel Exporters Association;

(b) if so, what, according to the
Association, was the extent of exports
by Hindustan Bteel, Limited in that
year;

(c) whether he has caused an
anguiry into the disparity in Govern-
mmmmmw

(d) & so0, the result thereof?
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The Ministor of Siste in the Minie.
iry of Steel Mines snd Metals (Shri
P. C. SBetlh): (a) to (d). Exports of
pig iron and steel by Hindustan Steel
Ltd. in 1966-87 amounted to Rs. 8.79
crores. There is no dispute about
this figure, The total exports of pig
iron and steel from Indis during
1966-67, including the products of
Hindustan Stee} Ltd, amounted to
Rs 20 croves

Setting up of Industries in Mysore

4287, Bhri K. Lakkappa: Will the
Minister of Industrisl Development
and Company Affairs be pleased to
state

(a) whether Government propose
to set up any new industries in the
Mysore State during the Fourth Plan
penod, and whether any survey has
been made for that purpose; and

(b) if go, the details thereaf.

The Minister of [ndustrial Develop-
ment and Company Affairs (Shri F. A.
Ahmed): (a) and (b). A cement fac-
tory at Kurkunta and an Iron Ore
Project in the Bellary-Hospet area
are proposed to be set up by the
Central Government in Mysore State
during the Fourth Plan period. Sur-
veys have already been made in res-
pect of these projects and further
investigations 1n respect of the Iron
Ore project are in progress.

National Coal Deévelopmient
Corporation

4288, Shri YVirendrakumar Shak:
Will the Minister of Bteel, Mines and
Metals be pleased to state:

(a) the total investment in the
National Coal Development Corpora-
tion;

{b) the rate of return on the
investment; and

(c) the steps proposed by Govern-
ment to improve the working of the
National Cosl Development Corpora-
tion?

mmum the Minks-
try of Stecl, Minos and Metale (Shet
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P, C. Sethl): (n) The total invest-
ment made in the National Coal
Development Corporation upto 31st
March, 1987 is about Rs. 162 crores.

« (b) This information is being col-
lected and will be laid on the Table
of the Sabha.

~(c) In order to improve the work-
ing of the National Coal Development
Corporation, certain proposals for its
:*e-ormﬂatlm are under considera-
10n.

Establishment of New Industries at
Tumkur District in Mysore

4289, Bhrl K. Lakkappa: Will the
Minister of Industrial Development
and Company Affairs be pleased to
state:

{a) whether 1t 15 a fact that the late
Jawaharlal Nehru promised to set up
new industries at Tumkur District in
Mysore Siate when he visited that
place to inaugurate the polytechnic
building;

(b) if so, the action taken to imple-
ment the same, and

(c) the details of the scheme?

The Minister of Indtnirial Develop-
ment and Aflairs (Buri F, A,
Ahmed): () to (¢) The information

is being collected and will be lajd on
the Table of the House in due course.
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Price of Art Silk ¥Yam

4291, Bhri Yajna Datt Sharma: Will
the Minister of Commeres be pleased
1o state;

(a) whether it is a fact that after
the abrogation of ‘Price and Distribu-
tion Control’ on art silk yarn, the
prices of yarn have increased by more
than 70 per cent;

(b) whether 1t is algo a fact that
due to this abnormal rise in prices.
the entire art silk weaving industry
has been lying idle rendering more
than 2 lakh workers out of job in
Amritsar;

(c) whether it 15 also a fact that
after luting of Price and Distribution
Control, Government had reduced the
Excise Duty as a measure of relief but
this has actually gone to the spinners
and not to the real consumer; and

(d) the steps taken by Government
in the matter”

The Minister of Commerce
Dinesh Singh): (a) No, Sir.

however,
units in Amritsar not working to full

capagity,
(¢) No, Sir,

(d) The difficulties of the weaving
Industry are known to the Govern-
ment and to help them an allotment
of Rs. 8 crores in foreign
tied to foreign credits for the import
of synthetic yarn (nylon yarn) has

%
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been aecured. These imporig are to
be made¥by the State Trading Cor-
poration. There has been some delay
in effecting imports being against tied
credits, A contract for supply of syn-
thetic yarn to the extent of about
Rs. 209 crores has since been signad
by the State Trading Corporation with
Japan and West Germany and D.S.A.
and the goods are likely to be received
by the end of July, 1987. Indigenous
rayon yarn prices have a close link
with availability of synthetic yarn
imporied and indigenocusly produced.
Once the imported synthetic yam
starts arriving, it is expected the
indigenously produced wiscose and
staple fibre yarn prices will also tend
to adjust themselves to reasonable
levels

Art §iik [ndustry

4202, Shri Yajna Datt Sharma: Will
the Minister of Commerce be pleased
1o state.

{a) whether he received any repre-
sentation in jn Apnl, 1967 from the
Punjab Industry and Commerce
Association of Amritsar regarding art
silk 1ndustiry’s problems and demand-
ing, among other things, the forma-
tion of a Tripartite Committee, price
and distribution control, enquiry by
Tariff Commuassion into the cost struc-
ture fixation of ex-factory prices of
yarn, immediate import of synthetic
yarn by the STC. and announcement
of a practicable export policy;

(b) it so, the action taken thereon;
and

(c) other steps proposed by QGow-
ermnment (0 help the Art Silk Industry?

The Minlster of Commerce
Dinesh 8Singh): (a) Yes, Sir,

od(b) snd (c). A statement js attach-
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Statement

Government are fully aware of the
difficylties experienced by the art mlk
weaving mndustry in the matter of
avallablity of adequate supplies for
art silk yarn at reasonable prices,
Whereas the supplies of cellulosic
yarn, produced 1ndigencusly are
quantitatively adequate, the shortage
15 only in respect of synihetic yarn
which used to be importied under the
E.P. Scheme for Art sitk fabrics prior
to the suspension of the EP Scheme
from 6th June, 1966, Government
have glready announced suitable
measures to take care of both aspects
viz. export of art sk fabrics and
import of synthetic yarn. A scheme
has been drawn up whereby the
exporting units who export as asso-
ciates of S T'C, are gssured of supplies
of indigenously produced yarn at con-
cessional prices and a cash asvistance
As regards synthetic yarn, arrange~
ments have been made to umport thus
yarn through S.T.C. to the extent of
Rs. 6 crores ageinst tied credits. Con-
tracts to the extent of Rs. 2.09 crores
have already been entered into by
the S.T.C. with Japan, West Germany
and USA suppliers and shipments
are expected to slart arriving in India
towards the end of next month. Local
indigenous rayon yarn prices have a
close link with availability of synthe-
tic yarn imported and indigenously
produced. Once the imported synthe-
tic yarn stprts arriving, it is expected
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Industrial Licensing

4295. Shri Yajna Datt Sharma:
Shri R. 5. Vidyarthi:

Will the Minister of Industrial
Development and Company Affairs be
pleased to state:

(a) whether a high power Study
Team of Administrative Reforms Com-
mission has recommended that the
present system of Industrial Licens-
ing should be glven up;

{b) if =0, whether QGovernmant
have accepted the recommendations
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of the Study Tesm and if not, the
reasons therefor; and

{c) the steps taken by Government
to mitigate the adverse effect of con-
centration of economic power?

The Minister of Industirial Develop-
ment and Company Affairs (Shri F. A.
Ahmed): (a) Yes, Sir.

(b) and (c). The recommendations
of the Study Team of the Adminis-
trative Reforms Commission and all
other connected problems relating to
the industrial hcensing system are
under examination of the Govern-
ment.

Industrial Estates in U.P.

4208, Shrimati Sushila Rohatgi: Will
the Minister of Industrial Develop-
ment and Company Affairs be pleased
1o state.

(a) whether there 15 any scheme
to set up new Industrial Estates in
UP during the Fourth Five Year
Plan; and

(b) 1if so, the details thereof”

The Minister of [ndustrial Develop-
ment and Company Affalrs (Shri F. A
Ahmed): (a) and (b). The informa-
tion 13 being collected from the Gov-
ernment of WUtta: Pradesh and on
receipt, will be placed on the Table
of the House.

Pig Iron Plant and Pelletisation Plant
at Balladila

4297. Shri G. S, Mishra;
Shri Nitlraj Singh Chaudhary:

Will the Minister of Steel, Mines
and Metals be pleased to state the
reasons for the delay in establishing
the proposed pig iron plant and the
pelletization plant at Bailadila by the
National Coal Development Corpora-
tion in Madhya Pradesh?

The Minkster of Steel, Mines and
Motals (Dr. Chonna Reddy): There
13 no proposal to establish a pig iron
plant in Bailadila.
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nenrdnu a pelletisation plant,
before any scheme for pelletisation nf
won ore fines can be formulated,
is necessary to carry out techmcll
studies on the suitability of the parti-
cular iron ore for preparation of
pellets. The National Mineral Deve-
lopment Corporation, which is a
Government Undertaking for plan-
ning and implementing iron ore pro-
Jects, started negotiations with an
American firm for preparation of a
feasibility study on iron ore fines in
Bailadila. The proposal had to be
dropped for reasons of insufficient
interest on the parli of the American
firm, Thereafter the Corporation
entrusted the work to a Japanese firm.
The study is in progress. A decision
about the establishment of a pelleti-
sation plant will depend upon the
results of these studies.

Public Sector Projects in Madhya
Pradesh

4298, Shri G. S. Mishra:
Shri Nitiraj Singh Chaudhary:

Wil the Minster of Indostrial
Development and Company Affairs be
plcased to state the reasons for the
delay in establishing or shelving the
projects i1n public gector in Madhya
Pradesh, namely the Telephone Cable
Factory in Ujain; the Paper and Pulp
Factory in Eastern Madhya Pradesh;
and the Machine Tools Factory?

The Minister of Indusirial Develep-
ment and Company Affairs (Shri F. A.
Ahmed): The position in regard to the
three Public Sector project 13 indicat-
ed below:

Telephone Cable factory

The Government of Madhya Pra-
desh had recommended the wmite at
Ujjain as one of the ten sites for
location of the second cable factory.
Similar recommendations were receiv-
ed from other State Governments.
These proposals were examined care-
fully. On s balance of cohsiderations
hke technical facilities, climatic con-
ditions and distribution of finished
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products etc. nome of the sites recom-
mended by Government of Madhya
Pradesh was found suitable. A deci-
son has already been taken to locate
the second Cable Factory at Cheria-
palli, near Hyderabad.

Paper and Pulp Factory

A project report has been prepared
for a paper/pulp unit in the Danda-
karanya area in Madhya Pradesh, and
it 1s under examination.

Machine Tools Factory

Origpinally 1t was proposed to set
up one of the new umits of the Hindu-
stan Machine Tools Ltd in Madhya
Pradesh towards the end of the Fourth
Plan period However, since there
has been g sharp fall in the demand
for machine tools for some ime past,
the Company have decided to defer
their schemes of expansion for the
present. They will review the posi-
tion after watching the trend of the
market for some time

Import of Alumina Ferric by Rallways

4299, Shri 8, K. Tapuriah:
Shri P. N. Somanki:

Will the Minister of Raffways be
pleased to state*

(a) whether 1t 15 a fact that Rail-
ways bad imported 17 m. tonnes of
Alumina Ferric dunng January-
February, 1067; snd

(b) if so, the reasons therefor,
specially when this item s being
manufactured in the country?

The Minister of Railways
C. M. Poonscha): (a) No.

(b) Question does not anse

(Shri

Booking in respect of New Cars

4300, Shri 8. :.mmu
Shri 8. 8. Kothari

Wiul the Muinister

of Industriat
Development and Company Affairs be
pleased to siate:

{a) whether it iz a fact that the

sumber of bookings ip respect of new
cars is showing a downward trend;
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(b) the number of bockings made
since January, 1967 month-wise and
how they compare with bookings in
the corresponding period in 1965 and
1986; and

(c) how many multiple boolkings
exist?

The Minister of Industrial Develop-
ment and Company Affalrs (Bhri F. A
Ahmed): (a) to (c). The information
13 being collected and will be laid on
the Table of the House as soon as
possible.

Expansion of Durgapur Steel Plaat

4301. Shri N. K. Sanghl:
Shri Bedabrata Barua:

Will the Minister of Steel, Mines
and Metals be pleased to state:

(a) the progress made in all stages
of the expansion of the Durgapur
Steel Plant;

(b) whether the progres has been
maintuined gccording to the schedule
n all stages of expansion; and

{c) if not, the reasons therefor®

The Minister of Sieel, Mines and
Metals (Dr. Chenna Reddy): (a) to
(¢c) It 15 presumed that the hon
Member has in mind the II and III
stage expanmons of Durgapur Stesl
Plant As regards the II stage ex-
pansion, which will increase the ingot
capacity from 1 mullion tonnes per
annum to 168 million tonnes per
annum, the heating up of the Blast
Furnace No. IV has been started and
the Coke Ovens and Bye Products
Plant are expected to be taken in
July 1887. The axpansion l.l expected
to be complete by Beptmbn 1047

when the skelp mill will be ready.
The progress has not been according
to schedule for various ressons, in-
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Export of Engineering Brogucts

4303. Shri Dhiresawar Kajlta: WwWill
the Munister of Commerce pe pleased
to state:

(a) whether the export of engi-
neering products had declined, in
1966-87;

(b) 1f s0, the reasons therefor; and

(c) the steps taken to Step yp the
export of engineering gooQs?

The Minister of CommMeree (Shri
Dinesh Singh): (a) There s a glight
engineering Eoods during April, 1088
to February 1967, (official ytatistics of
March, 1087 are still awaited) as com-

1070 (AQ) LS--T,
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pared to the corresponding period of
1063-886.

(b) There was a period of readjust-
ment after devaluastion and abolition
of Export Assistance scheme which
affected exports initially. The revised
assistance was announced in August,
1968 after which trends have been
ENCOUTragIng.

(c) Remedial steps taken by the
Government are:

(1) the mtroduction of the jmport
policy for Registered Expor-
ters under which imports are
allowed on replemsshment
basis of non-indigenous mate-
nals and components used in
the manufacture of the pro-
ducts exported;

(2) Cash assistance ranging from
10 per cent to 25 per cent on
selective basis; and

(3) Supply of indigenous iron and
steel at international prices
for export production,

Export of Indian Steel

4304, Bhri G. S. Misra:
Shri Virendrakumar Shah:
Shri Nitiraj Singh Chaadhry:

Will the Minuster of Steel, Mines
and Metals be pleased to state:

(a) the countries to which Indian
seoe) and stes) produris are beng

exporied at present;

(b) the extent of exports made to
each of them last year and that

expected to be made this year;

(c) the extent of exports of billets

last year and this year to each coun

try.

(d) whether there is already 2
shortage of billets jn the country; and

(e) if so, the extent thereof?

The Minister of State In the Minis-
try of Steel, Miney and Metals (Shrl
P, C, Sethi): (a) and (b). A state-
ment of the country.wise exports of
Indian steel during 1966-67 13 laid oA
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the Table of the House, [Placed in
Library. See No. LT-872/87]. The
extent of exports during the current
year and their destinations will
depend upon the orders received

(e) No billets were_exported during
the last year. During this Year 11,300
fonnes of billets have 30 far been
exported to Japan and 9,000 tonnes
to South Korea,

(d) In view of rescind inh demand
from the re-rollarg there :8 no short-
Age at present,

(e) Does not arise,

Expansion of Durgapur Steel Plant

4305. Shrl R. Barma: Will the Mins-
ber of Steel, Mines and Metals be
pleazed to state:

(a) whether the expansion of the
Durgapur Steel Plant 1s finally
approved; and

{b) if nct, the reasons therefor?

The Minister of Steel, Mines and
Metals (Dr. Chenna Reddy): (a) and
(b). This 1s gu1l] under consideration

Hoarding of Cotton Stocks by Textlle
Mills

4306. Shri Yopendra Sharma:

Will the Muuster of Commerce be
pleased to state;

(a) whether Government have
made any investigation into the alle-
getion that some Cotton Textile Mills
are hoarding cotton stocks;

(b) if so, the result thereof;

(c) the names of the mills which
have been found guilty in this respect;
and

(d) the action taken against those
mitle?

JUNR 20, 1987
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The Miaister of Cemyusesce (Shri
Dinesh Singh): (a) to (d). There
have been general allegations about
certain mills holding stocks of cotton
in excess of their reguirements and
investigations are in progress.

Manufacture of Pamsenger Cars

4307, Shri Yogendra Sharma:
Shri Chandry Shekhar Singh:

Will the Mimister ©! Industrial
Development and Company Affairs be
pleased to state.

(a) whether 1t 1s a fact that there
has been a8 marked deterioration i
the quality of passenger cars manu-
factured n India,

(b) if s0, the reasons therefor, and

(c) the steps taken to improve the
quality of such cars?

The Minister of Industria}] Develop-
ment and Company Affairs (Shri F. A,
Ahmed): (a) Complaints about defects
in the passenger cars manufactured
in India have been on the incredse.

(b) and (¢). Government propose
to set up a Committee to go into the
causes of deterioration 1n the qualily
of indigenously manufactured cars
and to suggest 1emed.d]l measures

Employees of Rallway Elecirificatiom
Calentta Division

4308. Shri Umanath:
Shri Ganesh Ghosh: _
Shri Mohamamad Ismail:
Shri K, M. Abraham:

Will the Minister of Railways be
pleased to state:

(a) whether Government gave an
assurance that the employees of the
Railway Electnification Project in
Calcutta Division, who are likely to
be retrenched, would be absorbed in
other posts after their retranchment;

(b) it se, whether Covernment
have recelved any representation to
ensure the sbsorption of these em-
ptl"oyen before giving them poticess
a
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(e) the steps taken by Government
ias the matter?

The Minister of Rallways (8hri
C. M. Posmachs): (a) No such assur-
aMECe Wil piven,

{b) and (¢). Representations have
been received from the employees and
some Members of Parliament. Every
offort 15 being made to provide alter-
aative employment o the retrenched
staff to tbe extent posmble, but it will
not be pomsible to avoid the discharge
of labour on completion of construc-
tion works

Phosphate Deposits near Dehradun

4309, Shri N, K. Somani: Will the
Minister of Steel, Mines and Metals
be pleased to state:

(a) whether large phosphate de-
posits were discovered near Dehra
Dun in 1865,

(b) 1f 0, the progress achieved in
the matte; of its cornmereral explora-
#on, and

(c) the aetails of these deposits
1egarding quality, quantity and the
lhikely uses?

The Minister of Sieel, Mines and
ztah (Dr. Chenna Reddy): (a) Yes,

(b) A scheme for commercial ex-
ploration of these deposits will be
considered only afier detailed invest:-
gation of the occurrences of phosphate
ore has been carried out to establish
the quality and grade n! the mineral
and determine economic method of
miming and feamble technique of
benefication At present, the Geologi-
cal Survey of India are carrying out
detailed investigations by large-scale
mapping, drilling, pitting and trench-
ing, ete. Samples of ore have been
sent to scientific laboratories for bene-
fication and other tests.

It iy also proposed to.secure techni-
cal asustance of some foreign experts
in phosphate geclogy and mining in
carrying out these investigations and
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metallurgical tests. In this comnec-
tion, offers from certain agencies have
been received which are under exami-
nation.

(c) It 1s estimated that the possible
reserves may be of the order of eight
to ten milbons tonnes for every
hundred metre of depth with fifteen
to twenty per cent phosphoric oxide.
The phosphatic rocks 1f suitable will
be utilised in the manufacture of
phosphatic fertihzers Possibilities of
other likely uses will be determined
afier the conclusion of present detailed
examination of the deposits.

Bhilai amd ether Public Secter Steel
Plants

4310. Shri Shiva Chandra Jha: Will
the Minister of Steel, Mines and
Metals be pleased to staie”

(a) whether it 13 g fart that the
<tee] plants at Rourkela, Durgapur
and Bokaro are facmg certamn diffi-
culties partly because of mismanage-
ment and partly because of the un-
favourable terms of agreement with
the foreign collaborators;

(b) 1f so, how Government propose
1o remove these difficulties;

(¢) whether the Bhilai Steel Plant,
which has also entered into foreign
collaboration is frec from such diffi-
culties; and

(d) if 30, in what respect the terms
of agreement with the foreign colla-
borator for the Bhilal Steel Plant are
different from those of the Rourkela,
Durgspur and Bokaro Steel Plants?

The Miwisier of Steel, Mines and
Metals (Dr. Chennig Roddy): (a) to
(d). The steel plants in the public
sector no doubt share with steel plants
in the private sectar like TISCO and
NSCO problems concerning Unsatis-
factory and varying qualities of raw
malerials, overmanning, labour rela-
tions fall in steel demand eic. These
are problems inherent in our situation
and are not related io the external
source from which assistancs Wwas
derived for the construction of these
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plants. To solve these problems,
specific attention is being given ‘to
improve the quality of raw materials,
rationalise manning, adjust produc-
tion in tune with demand etic.

Bokaro is still in the initial stages
of construction and does not, there-
fore, experience the operationa] pro-
blems facing the other steelworks

Manufacture of Small Car

4311, Shri Kameshwar Singh:
Shri Shiva Chandra Jha:
Shri Y. 8. Kushwah:
Shri Virendrakumar Shah:
Shri Sidheshwar Prasad:
Shri Y. A. Prasad:

Will the Minister of Industrial
Development and Company Affairs be
pleased 1o state

(a) whether ;i 1s a fact that a pack-
age deal under which 8,000 small cars
could be produced in the first Year
has been submitted to Government by
a Delh: firm,

{(b) if so, the reaction of Govern-
ment thereto;

{c) the main highlights of the pro-
posal; and

(d) what will be the actual cost of
the car”

The Minisler of Industrial Develop-
ment and Company Affairs (Shri P. A.
Ahmed): (a), (¢c)and (d) A propusal
has been recrived from a Delln firm
for the establishment of an undertak-
ing for the manufacture of a low cost
car with an initial capacity of 8000 cars
per annum, going upto 25,000 cars per
annum 1n the fourth year. Collabora-
tion with an Austrahan party is
envisaged. It has been ciaimed that
the price of the car will be Rs. 7,000.
It has been stated that plant and
machmery required for the project
would be supplied by the foreign col-
laborator who would be repaild in five
years through the export of Indian
made car components. It is claimed
that the car will be 100 per cent
indigenous.

JUNE 30, 1067
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(b) This is one of the several pro-
posals received by Government fo.
the manufacture of low cost cars in
the country, As in other cases, a
questionnaire has been sent to the
paity for eliciting additlonal infor-
mation about the proposal.
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Industrial Eslatey

4315 Shrt Hemr Rai: Wil the
Minister of Industrial Development
and Company Affairs be pleased to
state:

(a) the urban and rural industrial
estates sanclinned and opened during
the Third Five Year Plan State-wise
and Union Territory-wise;

(by the number of such esiates
which have begun functioning and the
number of those that are 1ying idle
State-wise and Union Territory-wise;

{c) the number of such pstates sanc-
tioned and opened during 1965-68 and
1988.87 State-wise; and

ASADHA 9, 1889 (SAKA)
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(d) the number out of these that
have begun fufictioning State-wise
and Union Territory-wise?

The Minister of mdastrial Develop-
ment and Company Affalrs (Shri ¥, A,
Abmed): (a) to (d). The information
18 being collected from the concerned
authorities and wnll be placed on the
Table of the House,

Trapspactativa of Mangaoe throwgh
Blhar

4316. Shri Samar Goha: Will the
Minister of Commerce be pleased to
state:

(a) whether 1t 18 a fact that the
Government of Bihar have refused to
transport Mangoes from the well-
known mangoes producing distnicts of
West Dinujpur of West Bengal by rail
passing through Bihar;

(b) whether the only rail link, con-
necting the two mangoes producing
Districts of West Bengal with the vest
of the State that passes through Bihar,
i1t blocked, will disrupt the mangoes
market of the whole of Eastern India
including the States of West Bengal,
Assam, Tripura nad Orissa; and

{c) whether Government of Bihar
have acted beyond their junsdiction
in put'ing a ban on the movement of
West Bengal Mangoes by rail through
Bihar?

The Deputy Minister in the Minis-
try of Commerce (Shri Shafl Qureshi):
la) WRo, Sir

(b) Mangoes from West Bengal
Districts can also move via Farraka.

(c) Does not arise.

Panipajy Woollen and General Mills
Co. Ltd., Kharar

4317, Shri Brij Bhushan Lal: Wall
the Minister of Comumerce be pleased
to mtate:

(a) whether it is a fact that the
Panipat Woollen and General Milla
Ltd, Kharar near Chandigarh showed
a profit and a loss of a few lakhs
during the year 1964-85 and 1005-88
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respectively while the sales for the
same period were almost equal;

(b) whether this erratic profit und
Joss, during the period referred to
above was the result of manipula-
tiona;

(c) whether Government have
received complaints about the mis-
management of the said company; and

(d) if so, the action Government
propose 1o take in the matter?

The Minister of Indusivial Develop-
ment and Company Affalrs (Shri F. A.
Ahmed): (a) Net sales made by the
Company during 1964-85 and 1965-66
were to the tune of Rs. 273.59 lakhs
and Rs. 259.64 lakhs respectively. The
Company made a net profit ol
Rs. 536 lakhs during 1964-85 but
during the succeeding year the Com-
pany sustauncd losses 10 the tune of
Rs. 38.68 lakhs.

{b) and fc). The Department have
ordered in inspection of the books
of accounts of the Company under
Section 209(4) of the Companies Act.
The inspection is still in progress and
it is not possible for Government to
express any opinion on the fluctuationz
in the working results of the Com-
pany.

JUNE 30, 1087

Correction of 7 T3
Answer to USQ.

mmm*

4810. il Jyoiirmey Buss:
Sihri F. Gepalan:
Shri K. K, Nayanar:
Shry Bhagaban Das:
Shri Viswuastha Menon:

Will the Minister of Commerce ba
pleased to state:
(a) whether any suggestion has

been received to approve foreign col-
laborations in the fleld of export busi-

ness: and
(b} il so, from which sources?
The Minister of Commerce (Shri
Dinesh Singh): (a) No, Sir.
(b) Does not arise.

CORRECTION OF ANSWER TO UN-
STARRED QUESTION No. 2802,
DATED 16-8-1967, REGARDING
DECONTROL AND PRICE OF
STEEL

‘The Minister of State in the Minis-
try of Mines and Metals (Bhri P. @.

Sethi): In my reply to Unsiarred

Question No. 2802 given in Lok Sabha

on 18th June, 1967 1 have stated as

follows:

{c) Ves.
Prics of standard cstegorier in
¢ :mneu“ announced by Joint mmumﬂ
Price Price Increase  Percentage
before after in price  of increme
1-5-67  t-g-67
Item e
(f.o.r.rail  (fo.r, rail
bead  best
station)  station)
W‘“l!l & Tym"
New Dezsign 1286 1356 70 5
Oid Design 1140 1373 233 20
Axles
New Design 1304 1464 70 %
Qld Design 1109 1342 233 ar

*F.O.R. Warks
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ship to India (C.A.)

anmhﬁn]&lmm price announcement dated 1-3-67

*which has since been corrected by them. The correct padhou is ae under:—
Price Price Incresse Percen
before after n price oﬂn&
1-5-67 1-5-67
Tem

(f.or.rail (fo.r.ral
head head
station) station)

T NewDmen ...

Old Denign

New Design
Old Design. . .
*}*.O.R. works

1286 1356 70 s
1140 1210 70 L3
1394 1464 70 §
1109 1179 70 6

1213 hrs.

CALLING ATTENTION TO MATTER
OF URGENT PUBLIC IMPORT-
ANCE

RaFORTED DETENTION OF AN INDIA
souND SHIP BY UAR AND ORDER TO
UNLOAD THF¥ 27000 TONS oOPF
FOODGRAINS AS FINE

ot wr yeu< fag (@ v1) : oo
wgwn, 7 ufrnadls & qga &
freafafen faog & oix Kfre-erd
wolt %1 sarer feremvar g Wi svdar woan
% e ag v att & oF qwg § (—

"M AT ® WA ¥ O
AT §T WL WL O gra
& o ark wie auly & e o
27,000 TA WATX TR ¥
qréw T gwrre ("

The Minisier of Dulemce (Shri
Bwaran Singh): Sir, hostilities broke
out in West Asia on the morning of
5th June with massive Israell air
attacks against airports and landing
strips all over the UAR and certain
installations in the Canal Zone. On
5th June, UAR sources stated Xhat
Isruel had tried to block the Canal by
"bombing a French tanker at Kabreeth

in the Western part of the Canal Om
the evening of the 5th, howewver, the
UAR rcported that the Canal remain-
ed open On the 6th morning the
UAR Supreme Commang commumi-
que announced the closure of the
Suez Canal to al] ships because of
the outhreak of hostilities.

There is only one ship ecarrying
cargo for India which was held wp
and continues to be held up in the
Canal. This is US flag tanker
‘Observer’ carrying 27400 tons eof
‘Milo’ for India. Apart from ths
vessel, there are 14 other ships strand-
ed 1n the Canal of which 4 are Bnatish,
one American, two West German, twe
Swedish, two Polish, one French, one
Czechoslovak sad onme Bulgariam,
There is no Indian flag vessel gtramd-
od m the Canal

Regarding the US tanker 'Observer’
carrying ‘milo’ for India according te
a message received from our Embamy
in Washington, the owners of the
vessel received a message on 6th June
from the Master of the vessel which
reads as follows:

“Repairs completed 081800Z.
ABS Certificate issued awnlting
permission proceed voyage anchor-
ed Ismailia request you acknow-
ledge this message soonest, wse
station WCC—Master”,
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1t will be seen from the message of
the Master of the vessel to the owners,
that at the time the Suez Canal was
closed, the tanker was completing re-
pawrs. It 13, therefore, not correct to
say that the ship hag been detained by
the UAR. H the ship had not requir-
ed repairs, there was every possiblity
of the ship clearing the Suez Canal
before it was closed following the out-
break of hostilities At present this
vessel, including 14 others, remamn
stranded in the Suez Canal as 1t 1s
blocked by wvessels, large and small,
sunk dunng the fighting between
Israel and the UAR. As regards the
release of this vessel together with
those stranded in the Canal, this is
possible only if the sunkep vessels are
removed. The UAR Government
have declared that the work on clear-
ing the Canal will not be resumed so
fong as the [sraeli troops confinue to
occupy the East Bank of the Canal

The repor: about the seizure of the
foodgrains carricd by the US tanker
‘Observer’, according to the informa-
tion with Government, 1s noL correct.

The closure of the Canal 15 a matter
of great concerrn to India because
apart from *he holding up of tanher
‘Observer’, Indian and ckar ered snips
have now to be diverted via the Cape
resuling 1n delay, ang addinonal ex-
pense, But this situalion :5 of equal
concern to the € countries whose
ships are held up in the Canal
ax well as to all other countries
east of Suez engaged in normal
traffic through the Canal. At
the same time, the closure of the
Canal means serious financia] loss to
the UAR Government. It  should,
therefore, be appreciated that if the
UAR is unable to reopcn the Canal
it must be for over-riding reasons,
pnncipally the need to ensure the
withdrawal of Israeli forces from the
areas occupied by them in the recent
fighting including the east bank of the
Canal.

Bhri Randhir Singh (Rohtak): Sir,
I nse on a very serious point of order.

JUNE 30, 1067 by U AR, of foodship 8798

to India (C.A)

Kandly look at yules 197 and 372-
There is a lot of confusion about this
and so I want 3 specific ruling. When
a statement ix made by g Minister
under rule 187(1), no question or sup-
plementary can be put, if it ia..
(interruptions). Have some ph.ence
The rule says “A member may, with
the previous permussion of the Spea-
ker"—you have allowed the Member
to raise the Calling Attention notice—
“call the attention of g Minister o any
matter of urgent public importance
ang the Minitter may make a brnef
statement"—it 13 conceded that it is a
maiter of urgent public importance
and the Mirugter has made a brief
statement Then, kindly refer to rule
372. It says:

“A statement may be made by a
Minuster on & matter of public im-
portance wilh the consent of the
Speaker but po question shall be
asked gt the time the statement Is
made

Mr. Speakér: He may kmndly sit
down. I will explain it

Shri Randhir sSingh: I will be very
happy of you explain it

Mr, Bpeaker: That rule has been
amonded. I will read the rule as
amended for your information 1t
reads:

“There shall he no debate on such
statement at the time 3t is made but
each member in whose name the
item stands jn the list of business
may, with the permission of the
Speaker, as a question:”

Shri Randhir Singh: It should be
with your permission.

Mr. Speéakér: That is true.

Shri Randhir 8ingh: Sir, you
should supply the amended copy o
each !lmber

Mr. Speaker: That is a scrarste

question which you cannot raise dow.
You have to give notice.
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oft wriwre fog : e wgET,
uvt ddfmeend welt wr ot e
o §, el ag wnn § s g fgrgen
& d¥fwswrd welt w1 awrey S§f @y,
afer go Qo wrte ¥ frdft fafrex
w1 wwrey ay | & foreeny e wWmgan §
fe efw dare ¥ gz o g e
T §, Tg WTCT HTET WX o To WITo
GOFTT #T QRTTHT LT ¥T XFT Wo0T
FagEw & « TR go To W7o MAHIAE
oty e AT A A Y
TR e ant 8 | X A A &
W T wega fear § 1 ag 9T W
et g, weft gk &, orer & orgrw e
A%AT §—QdY It A } fe W W
ag & 85 gy A fwr= wwar ¢ )
Q% AT W : &Y MO Ha ST WY
Ig AP qg dqw qrw gur £ f
o Qo Wito & WIEWIOTT T ¥y
AWt S, I% IH T 92§ W WY
Farx ferar avdmr + & ag Araar wgar
£ % w0 qo vo WTvo 3 gar’ Torga
FY R A1 F w7 g Ay ot 0

Shri Swaran Singh: Sir, I did not
follow 1t His question was drowned
m his eurlier preface.

Mr, Speaker: 1 thought, you were
following it. I myself did not follow
it very much.

Shri S. M, Banerjee (Kanpur): You
may not understand it but s mother
tongue 18 Hindi or rather Punjabi,

Mr, Speaker: It 15 easier to under-
stand if you make it short.

Shri Eameéshwar Singh: 1 will make
1t short.

Mr, Speaker: If you make it
lengthy the substance is gone and the
whole thing Js forgotten.

iy wrwe Tog : oo w3
gt ¥ yoew 7g §, ag O e §e
wowdt ff Y, (1) S ¥ oy sy §
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14 wgrT & wewy & wrow ag feufar
ot oy & Fo g g Fewr awd ),
g go Yo GRo iz, faeak =g
T naTiE § qwreer gy g,
qifFeaty & Twred ¥ quT ¥ oY §
WX (2) € 9T A warer w2r g B,
I ¥y adt 3 o fis wamer v
AT4 W AT A wrfifaze § e wemer
Farcy #F & T A |, qg ™A ¢
T e TR wrawr § 7

Bhri Swaran Bingh: About the first
part, I would say that thi; shup can-
not be moved out because the Camal
15 blocked and there are several other
ships which have been sunk. It will
take some time even after the UAR
Government decides to re-open the
Canal before the Canal s fit for
navigation

About the sccond part, I have al-
ready said that this information, which
has appeared in certain mnewspapers
and news agency reports, 1s incorrect,
The milp 1s actually loaded there and
the UAR Government is not intérest-
ed cither i1n unloading it or in taking
1t That infermation s incorrect.

E?»ﬁdﬂhﬁt(ﬂi—zfm):
|EN T qg A Wi & w7 e
o To WTTo HY FTRIT Ia®t wrell
w0 &7 w1 wara @ w7 @ §
# welt W w san A Tee
VAT W W urefuE wTAT wigar g
foedr oF av § weaw agRT, @©
wifowa Afene da e

* *Joseph Curran, President of
the National Maritime Umon and
Jessie Calhoon, President of the
National Marine Engineers Bene-
fiial Association, charged in a
telegram to Secretary of State,
Dean Rusk, that the Egyptians
were subjecting the crews of tha
two ships to “harsh treatment”
and that the Egyptisn authorities
were trying to force the grain-
carrying tanker “Observer” to un-
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ioad her cargo “as the price of
relense™.”

Ayt ol W W AT e
T R §B T I § R
(2) wr sur wa #t /1 & G ok
Wt gt anfac amgw # Yot & fr
Ay v w1 W agry ¥ ol v
T TR /AT FY W qew & o
A gt wrar & fowk 1z orger
Afwetfraa & o 4O 8, T A W
AT A9 g% & T W S 5H
¥ ¥ wa & fad @ fare 1 aat
T g ?

Shri Swaran Singh: About the news
item 1n the New York Times, the In-
formation that 1s contained there 19
mcorrect We have made Ingquiries
and we are satsfied that that news
item as published 1n the American
newspaper is jncorrect. There 15 no
truth tn the report  The statement
that the UAR authorities are trying
1o unioad the grain is absolutely in-
caorrect.

About the treatment of the mem-
bers of the crew. 1 hatv no informa-
tion; so, 1 cannot say onc way or the
other

Shri Piloo Mody (Godhra)® Angd the
bypassing of ships?

Shri Swaran Singh: The actuai
position in the Canal 18 Such that
bypassing 15 not possible from the
rechnical point of view, They are
much fatter than Sbri Mody hmsel!

About cur making an appeal
President Nasser, we are 1 touch
Our Ambassador has been tn touch
with, the UAR Goveroment. Their
difficuity 18 real and it will be un-
reslistic for us to expect that the
Canal can be nawvigable with the
Israel; forces sitting on the east bank
of the Suer Canal Let us not forget
that the Suez Canal is entirely with-

Papers Laid 802
in the territory of UAR gnd uniess
they are in control of the Suex Camal,

oft v oy g (fesht arv)
wery mgEe AT T wrE e
ag § fr ot srvfiT aeer X mew
mgqer e F1 v % & wifoer £ v
wearrim 2 fom 3wy ww yo
T § A g oy e Iw & FwC
fragMamaeERag ma k &
qFAT WEAT E

Mr. Speaker: There 15 no point of
order

ot dwiwTe TN WA IA AT W
T ¥ aqr ey ¢ wr Ifewm W
¢m o ¢

12.25 prs
PAPERS LAID ON THE TABLP

STATEMENTS BHOWING ACTION TAKEN &Y
GOVERNMENT ON VARIOUS ASSUR-
ANCES GIVEN IN LOK SABEA

The Minisier of Parliameatary
Affairs and Corsmunicetions (Dr. Ram
Subhag Singhi: 1 lay on the Table
following statements showing the ae-
tion taken by the Government o8
various assurances, promises and
undertakings given by the Ministers
during the various sessions  ehown

against each —

1. Statement No. }—Second Semfion,
1967 (Fourth Lok Sabhs)

2 Supplementary Statement No, 11—
First Scesion, 1967, (Fourth Lok
Babhy
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3. Supplementary Statement No.
1V—Sixteenth Session, 1888 (Third
Lok Sabha)

4. Bupplementary Statement No.

ViI—Fifteenth Session, 1968
(Third Lok Sabha)

$. Supplementary Btatement No.
XI—Fourteenth  Session, 1986

(Thira Lok Sabha)

# Supplementary Statement No.
XII—Thirteenth  Session, 1966
(Thirq Lok Sabha)

[Placed tn Library.
836/07].

See No. LT-

Shri 8. M. Banerjee (Kanpur):
Regaiding item 4. the hon Minwster
did assure the House, 1 think, four
times, that he will make available to
the Members of the House the Audat
Report of the Ruby Insurance Com-
pany and the New Asiatic Insurance
Company. We are yet to get 1t. I
would Dhke to know whether that

assurance will be fulfilied and, if so,
when,

Dr. Ram Subhag Singh: Lasi time,
I had assured the House, in reply to a
question put by Shr1 S. M Banerjee,
that 1 will consult the concerned
Minister and, 1f possible, it wall be
placed on the Table of the House.
But it is not possible to place the en-
tire Report on the Table of the House,

Shri 8. M. Banerjee: Sir, I have been
raimng this question since the last
seaven years—I am Robert Bruce in
thiy matter—and I request yom to
kindly give us protection. This is a
Rrport, not g document, which iz sup-
posed to be secret as claimed by the
Government They never eclaim its
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this House, inciuding Mr. Daji whe
wues a Member of the last Lok Sabha
a portion of the Report on the

the House which was accept-
ed as t0 be correct gnd we bad quot-
ed it in our debates. How is it now
that after the lapse of seven years
This Heport continues to remam
secret? Is it only because it concemns
the Birla House? Thepe is the C.B.L
Report which is considered very
secret by the Government About the
C.BI Report, I can understand 1t
but this Report should rot be made
secret,

Dr. Ram Subhag Singh: As I said
esilier, we have no objection but the
Report as such 15 erroneous and still
We are 1n vour hands, Sir

Mr, Speaker: Is 1t the Audit Report?

Dr Ram Subhag Siagh: Yes Sir.

The Depuly Prime Minister and
Mimister of Finance (Shri “orarji
Desal): Sir. this 1s a Report, I “hink,
about five or six vears old—I don't
exactly remember—many years old
and this 13 not the first time that thus
question has been asked. In the last
Lok Sabha also, 1t was raised several
times The Prime Minister also con-
sidered 1t at that time We consulted
the Law Ministry alvo. It was a
Report by im auditor appointed by the
Government to go intp the affairs of
the Ruby Insurance Company om
some complaints received by the Gov-
ernment The Report, unfortunately
was absolutely one-sided because ke
did not ask the management any ques-
tions and he went on making ~tate-
ment- which were found to be wrong.
Ultimately, it went to the Law Min-
istry and the Law Ministry asked for
an  explanation on wvarlouz thimgs
raised and it was found that mamy
of the statements were wrong, It
was, therefore, decided that that Re-
port should not be placed before the
Housse. But the charges which were
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framed against the Company were
placed before the House:; I think, the
opinion of the Solicitor General
or the legal experts was also placed
before the Iouse and what action
was taken was placed before the
House. Thut 15 how the matier was
decided at *nat time. 1 see no reason
to change ')t now.

Shri § M, Banerjee: Why should
not the entire Report be placed on the
Table of the House?

Mr. Speaker: No furthey discussion
on this. He has explained.

Shri §. M. Banerjee: I want the
entire report, Sir.  (Interruptions)
The report which was subsequently
corrected and amended.

Mr. Speaker: He has already ex-
plained What else can be done?
(Interruptions).

Shri Vasudevan Nair (Peermade)
The Members of Parliament can
come to their own conclusions. The
Minister may say anything.

Mr. Speaker: Mr Hem Barua.

Shri Hem Barua (Mangaldai)® 1
hope you w:ll agice with me if 1 say
that this House 1s supremely concern-
ed with the s curity of the country.
On 28th June, 1 ¢, two days back, the
Peking Radio made a broadcast 1n
English asking the people of India to
rise in armed revolt against the pre-
sent Government on the pattern of
Naxalbar:.

Mr. Speaker: No, no. Every day
they are making this. Why does he
=ay that they made two days back?

Shri Hem Barua: You are putting
down your foot so heavily on a dis-
cussion on this We are concerned
with that. Therefore, please allow
a discussion on thus,

Mr. Speaker: No, no. Every day
they are making it. Secretary.
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1231} hrs.
PRESIDENT'S ASSENT TO BILL
Passrorts Brur

Secretary: Sir, I lay on the Table
the Passports Bill, 1967, passed by the
Houses of Parliament during the
current Session and assenteq to by
the President since g report was last
made to the House on the 24th May,
1967,

1232 hrs

ESTIMATES COMMITTEE
Tumo ReporTr

Shri P. Venkatasubbaiah (Nandyal):
I beg to present the Third Report of
the Estimates Committee on the
Ministry of Works, Housing and Sup-
ply—Rural Housing.

Mr, Speaker: Now we take up
further discussion on the Demands for
Grants under the control of the Min-
istry of Commerce. We have got only
two hours left for this. The Minister
will have to reply. How much time
will the Minister take?

The Minister of Commerce (Shri

Dinesh Singh): About 45 minutes.

12324 hrs,
RE D.A. COMMISSION'S REPORT

Shri S. M. Baperjee (Kanpur)
Before you proceed with this item, I
have g submission to make.

From the agenda paper foday, 1
find that the Minister of Parlia-
mentary Affairs is not announcing the
busioess for the next week..

Mr. Bpeaker: He has already

Yesterday we requested,
you, the Finance Minister that we
should have at lesst two howss for ®
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sioner's Report
discussion on the D.A. Commission's
report. We should have at least two
hours for this next week.

Mr. Speaker: He can write to me,
If he wants, we can stop the Budget
and take that up (Interrupiions).

Shrl 8. M. Banerjee: We are pre-
pared to sit on Saturdays.

Mr. Speaker: I am not prepared.

Sfhri Bheo Narain (Basti)
powint of order,

On a

If any member absents himsel! from
the House when the Minister of Par-
hamentary Affairs  announces  the
business for the next week, he should
not unnecessary raise that point later

Mr. Speaker: He is right.

St QWo Txo YW &7 ZH A
Faqw @8 ¥ e X 7oz S g
£ 37 & g am, Afer oy
szfor igr IF0 & ST S W
9 &H ¥ &7 graw w ¥ fa=mr
wifid 5 3 A am W § S
g3\

Mr. Speaker: That is what he smd:

Shri Nath Pai (Rajapur)* You put
me a query which indicated that vou
were n sympathy with my demind
You asked me whether I would lLke
to have a discussion before Govern-
ment takes a decision or follcwing
the decision, and | dig suggest to you
that the discussion ghould precede, so
that the Finance Minister may have
the benefit of the views of this House.
I do not know why a discussion 1s
bewng avoided. Mr, Morar)i Desai
says that he is not afraid of any
discussion, Let us have a free discus-
sion on thig very vital subject.

The Deputy Prime Minister and
Minister of Flmance (Shri Morarii
Deaal): There 13 mo question of my
being afraid of any discussion. The
only difficuity iy that the discussion

D.G. (Min. of
Commerce)

can take place—I have no objection to
it—but I would not be able to say
anything until the Government takes
a decision. I can go on hearing but
I would not be able to intervene.

Shri 8. M, Joshl (Poona): That is
all night.

8808

Mr. Speaker: The point is that they
want to put forward their views, s0
that when the Government takes a
decision, their views can also be taken
into account

Shri Morarfi Desai: Why should I
have any objection? They are utilining
therr own ume from the pudget I
have no objection,

12.35 hrs.
DEMANDS FOR GRANTS—contd

MINISTRY OF COMMERCE—cOntd

Mr. Speaker: Now let us proceed
with the further discussion on the
Demands for Grants under the control
of the Ministry of Commerce. Two
hours are there The Minister will
begin at about 2.30 or 2.35 and flmash
by 3.30 when we can take up the
Private Members’' business,

Shri P. K. Deo (Kalahandi): When
are the Demands for Grants relating
to the Home Ministry coming up?

Mr. Speaker: Today 15 Friday, and
we are having non-official  business
also So, they may not come up today.

st wwe are @ (Freet A7)
were Agey, ¥ wrr & oF Hw F¥a

¥ wrden w0 g s ey e

ey whwd g fufrere e

¥ grdy 7T wr feest ¥ dgw AW

#or wmer gur § WY 100 wrEd

areft | ...

Mr. Speaker: I know that. Today,
we have sct up a bad precedent. Hon.
Members have started talking abown

things without notice and they are
again going back to the old methods
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off T W N . wEAT W,
W wrer At e @foredt wwd
et ..

Mr. Speaker: The hon. Member
gave a calling-attention-notice, He
had also sent me a chit after coming
to the House, 1 yequested him to table
a short notice question. If everybody
beging hke this and starts speaking on
any subject he likes, then where will
it lead us?

Wt dar W q@n o we Aifew
v At fefaees smew .
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Mr, Speaker: I am not prepared to
discuss with the hon. Member now.
It 13 a wrong procedure.

off WaT AT AT W "REy,
&g aga v fava B, . .

Shri Hema Burua (Moangaldal). Smee
you do not hae any authority in re-
gard to short notie questiomns, it s
better not to a:a the Members to sub-
mit short notice Quesiions but instead
you should ask them to table calhng-
attention-notices.

Mz, Speaker: Instead of a calling-
attention potice, the hon. Mimster
may accept a short notice question

Shri Kanwar Lal Gupta: That is
within his discretionn.  You cannot
force hun to atcept it nor can the
Members force him to accept it.

Shrimatl Tarkeshwari Sinha (Barh):
You must intervena a little bit in this
matter becauze nvariably we find
that short motice questiong are rejec-
ted and we do not find any other
avenue open g us. So, some more i1n-
tervention by you iy required in this
matter because short notice gquestious
are invaruably rejected.

Mr, Speakor: We are not discussing
that subject now The subject before
us 13 not how to coerce Munisters to
accepy shurt notice questions. We
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(Min. of Commeres) SBro-

shail discuss that subjsct some othet
day. Just now, the subject bafore the
House js the Demands for Grants re-
lating the Commerce Mindistry,

Now, Shri N. K. Somani.

oft whre ww T - e wEET,
fewra 77 § e g W @ Afer
wId 2 @ TH W W AR AR A,
T wg 2 & s wr? Dfew wdvas Go,
wiE Ffew 1 warx faferes aga W
wxa, wfeT g F1E TEw O Ty,
wm e A & e fiEsaar aw
AT |
Shri N. K. Somani
Seruors are getting chance,
also must have a chance.

st Q8o Qo W (q1) . wewwm
sgrea, wi fafrees wg Aifew v
1 qfie WY o7 &, N WOw w™-
grwr Fifewr % fAr oY d@T
wrfegr
Mr. Speaker: How can we discuss
it today?

ot que Two W X qar
TR FTFA STAAH § I
wAgE v w1 Afor fear @ o
AT WIS T 1 OAfAE §T T §(¥ A
2 ¥ g T € wWqT
Mr, Bpetaker: We shall discusg it
in the Rules Committee. This is not
the forum for it.

ot oo Qwe WWR : ww W
I feeem w7, I a1 Arw §, wfew
fafrer =Y wid Aifer W H
qafirz w1 & frdr vy o1 AwR & 0
Mr. Speaker: After all, I cannot
force the hon. Minister, We shall
discuss it 1 the rules Comumitjes. The
hon. Member can discuss it in the
rules Commities and ses whather

be can tighisn the sules ar Yo some-
thing else.

(Nagpur):
junlors
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Now, Shri N. K. Somani.

*IMN-I.IM My, Speaker,

Shry Nath Pai (Rajapur): On this,
may I maks one submisasion?. .-

Mr, Speaker: Yes, Shri Nath Pa.
What does he want to say?

Shri N, K. Bomani: Am ] to speak
or ia Shr1 Nath Pai to speak?

Shri Nath Pai: Of course, the Chair
had called me.

Shri Chintamani Panigrahl {Bhu-
baneswar) [ had also tabled a cal-
hng-attention-notice, but 1 have not
been allowed to rawse it. ..

An hon. Member: What is happen-
g w the Haouse, Sic?

Mr, Speaker: I do not myself know
what 1g happening.

Shri Nath Pai: You will know 1t if
you look at us.

When you rephed to Shn 5. M.
Joshy you said that this matier could
be discussed 1n the Ruales Commuttee,
But I would submut that thigs matter
does not come within the purview of
the Ruleg Committee, because it is
absolutely covered by the rules as
they stand and we do not have to
amend the rules, either with respect
%o calling-attention-noticeg or  with
respect to short notice questions.

The matter raised by us related to
an affair 1n the Poona corporation. We
had raised it earlier and the CBI was
seized of it.. We have not been gllow-
vd to raise it here now. Where is the
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lutely within youyr giscretion and you
have to intervene,

Shri Kanwar Lal Gupla: We seck
your protection )n this matter.

Mr. Speaker: All right. But this is
not the way to rase it.

oY wwe wiw g c E A
Y, WY ZH MKW HL )

Mr. Speaker: This 15 not the way
to raise these thungs. This s the mis-
take that we are cOmmitting. If
every day thug 15 going to happen and
any Member can get up and raise
any matter, I do not know where 1t
will lead us

Shri Nath Psi: In the Poona cor-
poration default s not taking  place
every day

Mr, Speaker: If hon. Members
begmin like this, then they are going
back to the same methods:

namely that anybody can get up and
start speaking on any subject, and no
agenda will then bé necessary, no
rules will be necessary or no lules
need be followed, gnd thersby we
shall be gowng back to confusion. If
people who do not know the rules do
it I could understand, but when seruor
Members do it, 1 do not know what
to do.

rs
Now, Shni N. K. Soman, may hbegin
his speech.

Shrl N, K, Somgsni: Mr. Speaker,
cssentially to my 7und, this Minis-
try 1= assigned two functions. One =
that of professionsl marketing and-
the ether is that s certain number of
industries has been assigned to jt—
1 do not know why.

As far s its marketing functions
are concerned, I would like to review-
}ntheli‘htvfdohlmwm
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corporations, the STC and MMTC. 1
would hke 1o know whether they have
assessed for the next ten years the
demand Jforecast by various industrics
and consumers ipn India, both in re-
spect of the supplies that would be
available and the quantum of these
commodities that would be requred
in the country. This, I thunk, 15 an
essenlial feature of any marketing
operation. Has the Minustry paid any
attention to it?

12.42 hrs

IMr DepuTY-SPEAKER m the Chair]

Tne STC and MMTC import essent-
1a] raw materials annd goods like fer-
tilis2rs, newsprint, sulphur, copper
and several other things on a mono-
poly basis From reports we have
obtained the profits made by STC m
ihe matter of its operation 15 on an
average 39 per cent of the capital
employed.

Nuw I fail to understand, since most
of the goods which are handled
by the STC and MMTC are essen-
tial goods what 1c the justification
for this high profit being made by
STC Is there any corporation in the
world, of this exient and scope of
actuvity indulging on a monopoly basis
in import of items of industrial raw
matenals lhike fertilisers, newspnnt,
drugs, pharmaceuticals and several
things, things of daily common peces-
si*y in India, which ig reaping g proit
of 39 per cent returmn on capital emp-
loved? If anybody in the private
sector were indulging in this fashion
or were allowed to do so, I think this
House would be shouting against it.
Therefore, 1 would like to ask why
we are doing it in the case of STC.

The second essential aspect of mar-
keting, I hope the Commerce Minister
knows, is the development of stable
and long-term cordial relationship
with suppliers all over the world, both
in the free world as well g8 in the
communist world Indeed the episode
concerning sulphur supplies has been
repeated on the floor of the House
more than once, and I do not want to
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Bo into the intricacies of this. The
reputation of STC, I am sorry to say,
15 s0 bad in America and Mexico that
the world'y Jeading suppliers are not
even prepared to talk turkey, to talk
terms, with STC. The Ministry of
Commerce 18 the machinery we have
for the developmeni of cordial and
stable businesshke relationship with
leading suppliers of these things.

1 also understand that copper was
imported by MMTC before devalua-
tion at pre-devaluation prices and now
the unsold stocks are being thrust
upon unwilling consumers in industry
at post-devaluation prices informa-
tion about which I have been seeking
from the Commerce Ministry for the
past few weeks but which has not been
forthcoming. I would like an answer
to thus question, and I hope the Com-
merce Minster does better than his
colleague, the Defence Minister,
m vouchsafing to the House cor-
rect and complete information in re-
gard to the trade 1n these commodities
imported by STC and MMTC I would
ltke the House to be given a complete
Iist of such commodities which were
ymported before devaluation and which
are currently on sale on a sole mono-
poly basis in this country at post-
devaluation prices. Why is this being
done?

I have already dealt with the matter
of market trends and market demand
forcast Now on the guestion of im-
port ent'tlement, there are sp many
fluctuat,ons 1n the nternational market
that I do not think a yearly or two-
vearly policy of entitlaments
would cither be adequate or up-to-
date. Fluctuations, for instance, in
the matter of prices of mercury, cop-
per. fertiliser etc. are such thst our
mport policy concerning these com-
modities will have to vary from time
to time. The export incentives al-
lowed to the textile, the juts, tes
and coffe jndustries and other indus-
tries that fall within his purview will
have to be such that our

sectors should be able to export in
the world market in competition with
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others. There ia sbsolutely no rele-
van~~ for a policy which is given m
ihe first week of Apri] to continde for
12 monthy irrespective of what is hap-
pening. I do not know what com-
mercial intelligence we obtain because
this is a matter where wq will have lo
be fed on a day-to-day basis. Thig is
& matter where we will have to fed
properly and therefore we will have
to develop our channels and our com-
mercial intelligence on a very scien-
tific and rational basis to be able to
step up our exports which unfortuna-
tely have been failing in ‘the last few
monthe,

Comung to the industrial sector I
should say that the textjle industry
has been the biggest victim of the
policies of the Government of India
over the past few years Eighty per
cent of the textile costs on an average
are due to labour charges and cotton
charges. Labour is a matter over
which the Government of India has
=ome control ;n the matter of cost of
hving and adminustration of its poli-
cies It has been mentioned several
tumes that the wages of the textile
workers should be relaied to the
mational average and wages earned by
all the other workers in India and
they  should be related to
productivity. 1 do not know what
is the basis of treatment of all
the textile mills in India at par.
Some of them are export-oriented and
therefore should be given a red-carpet
treatment. Some of them are margi-
nal umits ang they should be given
the best and timely help Others gre
such units. whether they are in the
poivate sector or taken over by the
proposed sick corporation. should be
scrapped and the sooner it is  done
the better. I also understand that the
rotton maports are to be done by the
STC on a monopoly basis. This is a
grave development to which the hon.
Minister himse)f must apply his mind
sincerely and objectively. Cotton im-
pory is a highiy technical subject.
The requirements of cotton vary not
only in terms of staple in length and
quality but in several other mspects.
1070 (AD 188
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STC would not be able to do thix job,
even if it has a morOpoly, Asking it
to do this job entirely will not he in
the interest of the textily industry,

I am concluding, Sir. The entire
operalions in the rupee phtyment ares
€ither 1n 1mports or exports have bees
causing a great deal of anuety to this
country. ‘There have ‘been allegationa
that whatever exports we make to
these countries find their way to other
European markets and these countries
have been making fat profits at the
expense of our foreigp exchange earn-
ing capabilittes ] have also heard
that we recetve such junks as imports
from these East European countries
that the equupment is lying in the
factory yards or in STC warehouses,
A parliamentary committee should go
into the entire aspect of the extent
and scope of the operations in these
countries to determine whether it is
1o our coutry's benefit,

My last point is about tea. Our tea
exports are going down and a country
like Ceylon wi*h imagination and de-
termination heas beaten us, We should
definitely take g lesson from this One
of the reasons why our tea exports
have been falling 13 that we do not
have adequate markt'ling facilities in
England and we are too much at the
mercy of the British interests, pro-
bably, monopolists whg import tea
from our country in bulk and make
their blending operations in Londoa
and sell them throughout the UK. and
othey European markets under their
own brand name at fat profits. The
Government with the assistance of the
Tea Board should take a lesson from
the Ceylon Govermment and take
tumely action so that we could have
our independent marketing agencies
as far as tea 15 concerned,

ot wo Wte ¥y (fear) : IR
wgew, gt agt fegre ¥ v Reafls
wft avcwaw §, Wit ww 9K 9T
S wite wifedt o ferfe %, R
wr fredr felf wgey & oot & Fare e,
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ﬂm ll‘l’f‘ﬂ'm Aulm.mu._lt be noted

Yz qficar fagre ot § 39 F ot 9z §i ramw;::e?:ﬂo?wweeq::lhw. It

¢ 9w A0 gz ¥ 3vd S e Tl 13 estimateg that over 20 lakh

fre sx s dwrr et firo 3 e Mmaunds of raw jute is still lying

W AW W faw a@ o gE SR
s ad e qe oy vy § ) ooy
§q Q% JETAT WY TAT ORT T § o
& WE X %} fegaw FramgT ¥ FWIYE
o Horay av vy § ) faw w@ o wgw
Fd § fs 9z A =0 § o I
e O N qorwa & N gz
“wrfres’” freaar @, 3w ¥ wrd-we
® g # &y wre gz ¥ R Afer
¥z Frew  qatfeqee A e & @
s g 1 gamaga Efe
TR AT YT F URA § WR gT W I
s ¢ v wramEn I T
® wIx A w%r feqr war § g wfed
Qi i gaa g R fr gz
WNew awe afgen mfeen frof
L Rl ol O
Wix 3w deifaums §1 g wsifer
wig gl g EWm T ¥
I X1 qriFE ¥ TP i o TR
faar w1 @ ww w1 & e & AvAd TwAw
iz §

*The members of the Executive
Commuttee of Bihar Jute Growers'
ang Traders’ Association gt &
meeting on 9h April, 1967, held
at Gulcbbagh expressed great
concern over Government's Tiberal
permission to the jute mills for
import of raw jute from Thailand
which has very badly affected the
economy of the cultivators. Mem-
bers cited that nearly 4-5 years
back Assam bottom raw jute was
sold at Rs. 4-5 per maund higher
than the junglee bottom jute of
Biher but since two years due
to heavy imports of raw jute from
Thaland by the muills, the Bihar
Junglee Jute is being sold at Rs.
16 per maund lewer than the

in stock with the marchants and
cultivators in Bihar today. Due
to the lack of purchasers the
price of junglee raw jute has
gone down to Rs. 20 to Rs. 25
per maund affecting the culti-
vators very seriously. It iz sur-
prising that while enough raw
jute is svailable :n the country.
the millwalles are 1mporting
Thailang jute and are intended to
consume the forcign jute only to
compel the cultrvatorg and traders
to bring the prices of Bihar raw
jute even lesser The Union Gov-
ernment is odding fuel to the fire
by granting the mills a subsidy of
Rs 9 per maund approximately
on the imported raw jute.”

™ ¥ Tew owy @ fe g owen WY
™ awg wr grea § ) wror oy fager
¥ ffe sy § ax ot st
¥ Arw ¥ X e w7y T4 feqy wrar
¥ wfs oy a w5 § W rawp
¥ wCES wow wgrEr W wrer oft &
oY I ¥ qg Ay dfer s W
Aot qrzETAM AXAE

qw sl ever : a7 Yo B
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¥ grar § e wOx 37 fafegw
R W W YRR W A
gt a@ e e &
U CF A 20 AT AT JE AX Q@
b, xw wdfiar F e R AET | v
¥ gzl T oqE e o
frwenr § 39 WY W T -

“The price of raw jute has also
r.sen 1n Caleutta during the past
week The increase in the price of
jute goods has been the most in-
fluencing factor. The former
system of &8 mull buying on the
basis of quotag 1sued by the Jute
Commissioner has been suspend
.d.H

qg T |/ [ T 7 gl A
gfadr :

*“The Mills have also been asked
not to buy raw jute as a group.”

o oy A fe N o qoRw
g Wt 3@ ¥ ww qv feew wromar
gwd g - s o gk g, whe-
2@ w1 dur surer 7 frdr 1 wefed 1
@ w7 T iy w1 3 O faw v
o wTee § 39 T ¥ ¢ arfe v wr
W X A X | g faqr amar ¢ fe
Tg WY §z 9 § | wifex = gar W
E7y R afer w7 & et R}
MATWIRS aw & 38 W
T AT o fwd A ¥ § o wni
¥ o 3@ N WTw s@
E oo ¥ prag A AF @ g
i Yferwr wamen §, W et T
ot gl i o ) e
¥ 3 ¥ wy foer e & i v ¥ e
wemk it g g ?

The initial ecxpenditure of
foreign exchange on imported jute
was more than justified because

jute doubled itself in value when
exported as juty manufactures”,
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T WIT YT Y ange F vy v R
T 3w # deg Taw § o A W
Nyt &g f @
wrdr grft | Afier gw ¥ whede B
w frer ? wfieded WY 20 o 28
Ty faemT oF W A

R oy v g g § e o
T ofen ¥ o wr W @ T R )
&t wr Aot o ¥ E AW § ) ww T
WT 2T TaTEr Y vy & Ay Ay gz v
sAffem TR I g
W W Y farw W FT A €
UTHwE AN 50 %o AW @ AT @
& | I T WA 80 AT 90 AT 96 To
% 99 T § AT &Y 2 To U ¥ &
211 % feRmmarsfar i i@y
wH A & | WY T W anw aea § e
wwIgyth v
oW 9F ¥ gl ag  ew-afefvgd
it g Y ) gEd aTEIT R O
Jar i @ 1 wg W & Jar whR & 0
firer arey gt wiivg v Y WY
w&d & WK a7 Ay dn ¥ Yfeaw efe
Y s v § 1 g qg W v & fe o
walrer 1 fewre § 30 W g A 5
N ffrw ST 10 T wp €
fir gt arw dar A 1 & qow
feMdmmiame o
v b e

Juie mulls are finding diffieulty
1n ob‘aining finance even for day-
to-day working.

woreTed, ¥-2-2 afen ¥ fad Ko
uz firew  eferes s § fe ool
T T da ol § R T §
§ fo ga = dww foltw ¥ @, woft ga
W ofeem ¥ wfisd wor §

qEfalw w1 wgar § fs dwa ¥
Fevrwr W fimr ot ot o Ty
New s Rrad 1wy W
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[t we e ]

Wt e o & fie 3z g g wfig,
wofirdt oz Qe wifly | g g
e § fis mefiiz & wefior ofte ssfifen
# prreniie & fag 99 wrar far
whegrmrg:

“We h na ve
ﬂsmgﬁ&vemdtow:t
up our fibre conversion and pro-
duct development project which
will give us 8.4 million.”

T whfer s@ ¥ gt ae W
T Aoy, A wer g s f e
sy Wi famr g i e A W
o a¢ qre forar wmar & ot 9w W
T o Reepr T o & 1 wW 3w
# g dnferr & fr ooy oo ot @
fe gl Mz ¥l b o o
T w7 e frar &y

Mr. Deputy-Speaker: The hon
Member may cunuinue g speech
after lunch.

13 hm

The Lok Sabha then adjoutned for
Lunch tall Fourteen of the Clock.

The Lok Sabha re-assembled after
Lunch at su:x minutes past Fours
teen of the Clock

[Mr. DxpuTY-SPEAKEZR in the Chair)

EC TR
¥ wmwr T frae § e v
i

oY wo WMo @ : Y AV & diw
firrz & e §

Fqream aew . W, == faaz
QW s fere e v &fog

Wt we e ¥w : ot Fqrew WK,
ag wrivy 9z f FTF art # gyl
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wetfer & 1« mwbiie dfwdwr §—
dww  wfe

arnsfenT i gu d e

“The need for ensuring a fair
price g Jute cultivalors angd a fair
deal to the jute trade has been
urged by the Jute Balers' Aasso-
ciation, According to a spokesman
of the Aswsociation, the Government
of India has permitted the jute
industry to import raw jute at
a time when the fibre 18 available
in plenty in the country.”

wx g, ag wr Td E ww S
¥ fe ga MY o e w1 ot
I ¥ W1 AT § 4 20 wrw IS K
AT E Y ¥ -

“For this, 3 good deal of the
country’s precious foreign X~
change has been spared by the
Government,

It 15 stated that the authorities
have flxed margins on purchases
of raw jute by jute mills at prices
much below the then ruling prices,
making the market conditions
favourable to jute mills"

I qT i oy wfag

“The raw juie culuvators have
thus been denied the benefity of
world prices of jute goods

The trading capacity of juta
balers is also reported to be suffer-
ing due to delay in the payment
ol sellers’ value bills for raw jule
against the terms of the contract.”

v 7% Wy gt & fs gt e
st A § 1 328 gwddeTh gt
Ty At i § st Ayt oty fa
w1 §94T § wg ITSAW WERT, a1 o
g Ewm &
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‘Jure Mot TO INVEST IN STRE
MaNvFACTURING

In view of the diversified acti-
vities of the company and the

pany proposes to invest Rs. 30
llkhl in equity shares of Bihar
Alloy Steels, 8 new gompany mn-
corporated 1n 1965, it is veported.
The shareholders of the Birla
Jute Manufacturing Company
have recently approved of the pro-
posed investment, jt ig  learnt.
The company has been granted an
mndustrial licence for manufacture
of alloy steels including ball bear-
ing steels, alloy too] steels and
speed steels.”

oY ag Wiy 3wy fe cw qE A T
afr g R g avs e faw oW
o wqaT § Ay A ATE 9T W)
twhdfra M ar s TAQ
g fe aarer  weiwe &, gar} o e
avirwgr &, v wAw A fwar § 0
wd o ix.

“The West Bengal Assembly
passed the Bengal (Sales Tax)
and Raw Jute Taxation (Amend-
ment) Bill, 1867 on 30th March,
1887

While moving the Bill, Mr
Jyoti Basu, State Finance Mainister
told that the Government was
thinking adopting measures to
protect jute growerg from the
clutches of the nuddlemen in the
jute trade The Minister said that
jute grown in West Bengal had a
good demand but the cultivators
were exploited due to their pover-
ty.

Mr. Basu also assured the House
that problems arising out of force
import of Thailand jute would
receive necessary comsideration of
the Government. "

] i raitr @ N ¥
serer ot o § oy fer @N-ga

crop of white jute from your
lying paddy land.
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sarar ar vgr § ) @U W w7z et
qzar AfY §, , wor oz oy 8, dfww
TR A IR v H e
fw afgxr qear  §fwy, afgar qzar
T ¢ o g fay wtaw i i,
v qfgar  Afod, wror sz €
fomat e &, difen &1 & aw ot o
oo g 8

TN fagry ® ww wwr & [
W T X ¥ Y gemw @
AR R ot B ERTE R
afwr whEzT wY v o o &,
WIANT A T v 70§ @
2w wfgar gz ¥ fod v &, wg
dar T @war &, Afew SEw fed
ymy &t Afay

“You can get at least § maunds
uf jute per bigha if you (1) Apply
muriate of potash and superphos-
phate to the soil as you prepare
the land; (1) Use improveq seeds;
(ni) Sow jute in lmnes; and (iv)
Top-dress the crop with ammoni-
um sulphate or spray the )ute
leaveg with “yrea solution, four to
five weeks after sowing.

For a better income, tike an early
low-

Leaf fall from jute plants will work

as fertiliser and boost the yleld of
your subsequent paddy “crop.”

IEET AT w9 AT . aoma § «g
Thy frarr wwt ¥ W, Wy &

Tfemr w1
ot fex wroaw (aeft) @ e
¥ =

frwe fodn: syt Hwg U
£ oy i grww § g fon-fea vwae
oot d ot fow o wmw v
W@ E N o faer o W WA
i §, vy Sl 4
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[t o WYe W]

wy TR ¥ gwa v 2wy
% aTs gz efrere }, gud aow
¥ g W §, wrod qre W Al
afr §, wweEw wfgd, srEom
¥4 Jo% § YT s At gF awm
) Eehmia sy e —

“Mills have alsd been asKéd not
to buy raw jute as m group”

Wz sfamTegd § s uq faeew & 7
i), ot wid, Afer X ow
fogr i@ ¢, w0z A% @, Wi
#F w1 oF arg a0d i T
w rar §, W vl @

“They are, nevertheless, buying
only bare requirements.”

A ¥ v W9EY ara @
AITH FHITE g7 §, T WG AT A
g

29 7% dua & % gt wEey
1 gAWT 91T @AT R | T AW T AL
oy gafaams o W g faq &
@ wIw g IW S gwfas
@ ¢, ufeq 7w w001 F IAY F
AT AHY AT @ | WIHIT Tl TR §
fw gfam we @ s @ @ g,
ZAT BIGAT T 17 T[T T @
afew gw 2w wr 37 1 Frea sRAd T
Y Ay grar §, a7 Hraww ¥ A wr
faomr 31

Tl fagre mddz ¥ v G
uﬁmﬁﬁ.ﬂwﬂﬂiw’rﬁ-
wadfwgrar fo @ wgar w1 gw
Tetw Eww Favar ot | gu & feare wred
o ind 1 A ¥ foiamr g
g FeT w1 gwr Al W e
qvmar woy Wt 3wt 9T ¥ q¥
wT et 9T qar 1wy oy
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fevmsoco 2 A ¥
Y Ay W wgX X e gu AT 38 Vo
¥ &t wife o w9ar 3w W Svw AT
¢ 1 womrT T Im § s dvw ooRae
I of ¥fwewr qrere F @y e §
T 9T )

¥ ag wgT wga § fe v O
yzT At §, warw §, &Y< g TEH
wra frey o @ §, wERzIFI IR W
o o ot § @} W I W
gy wfad | w9 fawr #7  w@
¥ forlr g X @ &, Y Oifordy, Afew
gATT qzar Wt oxaaYe fadr, I
oraid & & fa emedre fifad
WY 3% fal amy 71§55 W, WG
ag  ard, dfew g gew arge
arr wfgd |

WX SAAy AN @ 9T W &
i 37 & qr@ w1 A @, I WY
AT AE ZF § THGER O AT IAwT
ot w1 faSTT oW Wg a@ W AT
THe o Hle «1 WMTHA Frfwg Hfex
IH ¥ AT TR W4 qg PeeINH
®1 199, Y AFTEY myeqr Y
'!'l'fzil‘l

Mr. Deputy-Speaker: Mr, Sequeiru.
He will take only ten munutes.

Shri Sequeira (Goa, Daman and
Diu) Not fifteen minutes?

Mr. Deputy-Speaker: No, no. He
may please try to finish in twn
minutes,

Shri Soqueira: Some days ago I
remember reading in the papers that
the hon. Minister for Comumerce was
congidering a compulsory export
scheme I would like to suggest to
him a nicer way of increasing exports.
Whatever exports are made today,
the incentives that are available are
In the form of import entitiements
or cash and these import entitiements



for uninteresting
the personal angle, as

incentive to the eyporters; it may be
small one, but still it should
inéentive, I submit
13 done, the exporier
will discover that he would
Like to have a car, perhaps a gun, or
his wife mught want 3 gown or his

the ladies in thic country also to be
roped into the export drive, I gybmut
to him that he will find it to be the
most effective and the nicest compul-
sory export scheme that he can devise.

On exports from Goa, we will pro-
duce this year 71/2 nullon tonnes of
iron ore and every tonne of this will
be exported. We are in free competi-
tion with the world and as the hon.
Minister knows. as far as the purcha-
sing countries are concerned, they arc
only interested wn the ci.f price and
that 15 dependent on the freighi.
Freight again ;s dependent on the
siz¢ of the ships and the loading rate
While the world js loading big ships
at a very fast rate per hour, we n
Goa are loading small ships at a very
small rate per day. On commercial
considerations, there gshould have been
4 fast ore loading facility at Marma-
goa already nearing completion, But
in fact, the project report for this faci-
lity 1« siill lying in the desk of he
Government, [ would like to draw
the attention of the hon, Minister to
this, and to warn him that unless we
arg: able to commence, and combiete,
this facility soon, we TuUn the rusk of
losing almost the complete export of
71/2 million tonnes, and the valuable
foreign exchange that comes from it

Then, on the question of export
duties on iron cre, following devalua-
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tion these duties were introduced and
they were introduced at a fiat rate
per tonne. The result js that on the
lower grades of or, which have the
same cost and Are more difficult to
sell, the gxporters are gt a disadvan-
tage, and n regard to higher grade,
they somelimes make an excessive
profit Incidentally, jt is the STC
that exports this higher grade and
not puvate exporters. Several re-
presentations have been made by the
exporters from Goa. I have no parti-
cular brief for these gentlemen; in
fact, they all opposed me during my

export duty related to the price. This
demand is a reasonable one and I
would request the hon, Minister to
please look into 1t and make an early
decision because if hag been pending
for over nine months, Government
feel that there are sxcessive profita in
the import trade, and I submat to you
that Government themselves have
proved this 1n the STC. According to
the last report published, the STC has

capital employed.
been made on exports, I would have
hag no quarrel with it. However, I
notice that almost 80 per cent of the
business of the STC 15 in imports, and
that alse 1n commodities and materials
which they monopolise. I request
the hon. Minister to pleage look into
this and examine on which of the im-
port items he could cut down the price
and still make a reasonsble profit

r
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the patient. The cotton trade i* not
a straight buying trade, there is a lot
of gkil] involved. I do not believe
that the skill is available with Govern-
ment. I do not believe that they are
likely to get it ;n a hurry. May 1
suggest to them that they should leave
the cotton trade alone and keep their
hands off cotton imports?

Op the question of tee, we were the
exporterg 1n the world at one
time In 1957, we had 45 per cent of
total share of export and this has now
cume dOWn to 348 per cent, Ceylon
which bhad 30.2 per cent in 1957 has
increased 1t to 39.2 per cent, Various
reasons are atiributed to this One
of them, according to the Tea Board
itself 15 that our exports have been
affecled by increasing ouying by those
countries that have rupee payment
agreements with us [ wish to ask the
hon. Minister, why, when we are able
to sc!l tea for free forcign exchange,
wrth which we can buy the best
equipment and the best material from
wherever we can get it and at the best
prices available to us, we should
divert these commodities to g rupee
payment country, when as a result of
that we have to take whatever they
can give us, ond at whatever prices
they quote

DG.

Another guestion on tea 1% that w¢
appesy to be still tied to the British
monopoly on tea, while our little
neighbour Ceylon 1s teaching us #
very nice lesson by reducing 1its de-
pendence on Britain. and going  out
and developing direct contacts to sell
ig tea As an example. our sales to
the USA have decreased whereas
those of Ceylon have increased 1
suggest to the hon. Minuster that we
should learn from Ceylon and we
should get out of British hands on tea
exports, We should give preference
ta exports to free foreign exchange
areas, and we should examine the pos-
':3“’ of seling packaged tea from
Indis.

1 have fust seen the leaflet which
8hri Joytirmoy Basu has brought out
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in which he hag given prices and other
information, which shows that the
major portion of the profit available
on tea exported by us j; Foing intd>
foreign hands. May I now quote from
the section on Tea Promotion in the
Tea Board's report? The report says:

“The Tea Board is engaged in
the uni-national promotion to
project the image of Indlan tes "

The report also says that:

‘1; s slsp engaged i1n the gene-
ric promotion of tea wherever
possible in combination with
other producing countries and
local lea trade. "

I would hke to recommend to the
Minister let the Tea Board discard
these high-sounding phrases; let them
develop direct sales contacts not for
the State Trading Corporation but for
the cnterprising private citizens of
thic country Let them heilp to sell
not only the image but also the subs-
tance, that we call tea.

Shry R. K Amin (Dhandhuka)' I
thank you very much for the oppor-
tunity given to me to make two ob-
servations op the Munistry of Com-
mercc They emanate fiom the fact
that there are two pre-requisites for
the Ministry of Commerce, especiaily
for one who heads the Ministry. They
are, one, he should have business
acumen and two, he should noy act
like Hamlet without the Prince of
Denmark: he should play Hamlet with
also the Prince of Denmark. I #ind
the lack of these two pre-requisnites In
the Ministery of Commerce.

Sometime ago, whea 1 asked a ques-
tion aboul the way they put &
or control over forward trading aad
speculstion, the Minister himsel was
o e cetimste speciiate.
legitimate ang
Probebly he may not also underetand
what speculation is.
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Similarly sometime ago when we
met him jn connection with the cot-
ton control ang requisition scheme in
Gujarat which had adversely affected
the State, the grgument wag ‘simply
because there is a law. we gre imple-
menting it'; although tit law may not
work in a right way, although it
may not be in the interest of the cul-
tivator, as well ag the industry, yet
we aré 1mplementing the law. The
man with business acumen will not
do ;t. He certainly will not operate
1t to ity leiter {o the detriment of all
concerned, although the spirit of the
law must be observed. These conm-
derations are lacking In the Commerce
Minustry and that is why probably we
are not following the right type of
policy.

The experience of the last 15 years
has clearly demonstrated thay a new
type of approach i¢ necessary tc all
our commercial problems, Take, for
instance, our foreign trade We have
the expenience of STC. Nationalisatlon
will not do because the State does not
know how to manage import and ex-
port. We also tried to put physical
control via quotas and other things
and we have seen the results: the
qoutas are being sold at 3 premium.
The advantage is never to the con-
sumers, The patiern of growth that
we are having in the country is quite
lopsided . Industries which we do not
require grow and develop in our
country, e.g. air-condilioning. vefri-
gerators and things like that. Under
the import substitution scheme, they
all develop in our country, while in-
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they require it. The third step before
You now i the removal of controf on

dustry, Soon this lesson has to be
lzarnt Do not be in the state of to
be or not to be; act with courage. Be-
cause two things have already comn-
vinCed you that that js the right
course to adopt

I do not bother about whether
export has fallen down in figures or
not because our statistics are not the
corréct ones. Our export is not the
total value recorded in our satistics.
There 1s over-invoicing of mports
and under-invoicing of exports. There-
fore, you do not get the correct statis-
tics. So a fall in exports or rise in
exports for a particular year will not
five you the correct figures,

Ask yourselveg the question: Have
we been able no manage with the
STC® Have we been able to make it
with physical controls? The answer is
no. Then the only alternative that
remains with you is the market
mechanism. That market mechanism
15 having no contro] whatsoever and
1s allowing the rupee to float. De-
mand and supply will automatically
decide which things should be import-
ed 3nd which, exported. But imme-
distely 1f you plunge into that, pro-
bably vou will have to face daufficuities
from the people as well as from out-

moving sp many export duties and
mport duties, one by one and that
of removing the STC and get it rid
of the forelgn export trade und the
foreign import trade. Because, today
vou import so many commodities only
because they come into your country
cheaply and you have the inducement
to use even though they are not re-
quired. If there is price discpline
over it, probadly you will impart those
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paitern, it will do you good. My own
advice is: Be a Ham'et and take

courage and whatever your fAfteen
years of experience had convinced
you, do it; you go forward and I am
sure succesg awallg you.

Mr. Deputy-Speaker: 1 thought
your academic discourse will continue
a little longer, The hon. Minister

The Minister of Commerce (Shri
Dinesh Singh): Mr. Deputy-Speaker
1 am most grateful to the hon Mem-
bers for the advice and criticism they
have offered 1n connection with the
Minstry over which 1 have the hon-
our to preside. The amount of tume
that you allotted for this Ministry this
year is 1n jtself an indication of the
growing importance of this minstry
and the recogmtion of this Ministry as
one of the major Ministries of the
Government. In fiscal terms it is al-
ways easy 10 measure thus Mimstry.
The total foreign business sometime
after Independence was of the order
of 1,816 million US dollars In 1957-
58, when thus Mimstry was separated
from the larger Minstry of Commerce
and Industry it hag gone WP
to 3,353 mullion dollars and now this
year the foreign trade will be of the
order of 4249 mulhion dollars This
shows the growing business that 18
bemng handled by t-us Meustry The
report that we have submatted this
year gives the funciions of the Minis-
try and the orgamsational set-up. 1
need not go into it just now. In
keeping with the growwng importance
of thus Ministry we have endeavoured
to make certain structural changes
which we hope will lead tp greater
efficlency in the functionng of the
Mimstry. The tasks on which the
Ministry is engaged are complex and
varied covenng a variety of economic
activity at home and promotional
actwity abroad. To deal with this
task efficiently, the work in the Min-
istry has been reorganised. Commo-
dity officers and territorial officer®
constitute the focal point of this re-
organiastion. While the former are
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responsible for taking feasible steps
to secure increased exporty of the
products ip their charge, the respon-
sibility for surveying the Drospects,
fostering contacts and removing ad-
muustrative difficultes rests on the
territorial officers. Both these officers
are served by service directors. These
directors try to take care of the
quality control, transport facilities,
publicity, exhibitions, financial assis-
tance and with securing reduction in
import duties and non-tariff barriers.
Under the system of performance
budgeting which has beep adopted
recently, specific task and work tar-
gets are assigned to different sections
in the Ministry and to other organs
through which the Ministry functions.
This method of work gives both a
sense of direction and also provides

us g yardstick with reference to
which achievements could be mea-
sured.

Now, we have 1n this Mimstry a
number of public sector corporations.
1 know my friends on the extreme
Ieft of thic House 8are extremely
allergic to the public sector, Mv hon.
friend sitting thcre just now pro-
pounded a most astounding theory
and I was amazed to hear it. He
sajd do away with controle, 1 under-
stand that that 1s his policy. Then he
says., do away with all ;mport and
export duties How are we going to
run this Government in this country,
8.

An Hon. Member: Free trade.

Shri Dinesy Singh: Free trads, but
where are we going to lead the free
trade—no restriction, no control! Do

gherao? (Interruption) He wants us
1o sit here and only provide him with
leas protection in a gherao and leave
him free to do what he likes!

An Hom Mewmber: Looting.

Shri Dimesh singh: Looting &l
as my honm. friend says. This is not



that they talk about, maybe they
would not have been in this difficulty
today. We have been hearing for the
last two days difficulties after diuffi-
culties. I know Mr, Pilop Mody 1is
feeling very disturbed, but we have
been hearing difficulties after diffi-
culties, about mill, closing, mills
about to close, cotton textiles, the
oldest industry 1n this country and
employing a large unmber of people
which, having lived in complete free-
dom for a long time, has become sick,
and it has become sick because they
have moved with the times! As long
as there was a foreign government to
protect their interests, so long they
went along. But all that has changed
now. We afe hwving m an entirely
new worlg in this country and ground
ut, and we have got to keep in tune
with that

Taking about the public sector that
we have to deal Wwith under
this Ministry, there are six of them—
the State Trading Corporation, the
Minerals and Metals Trading Corpo-
ration, the Export Credit and Guar-
antee Corporation, Ltd. the Handi-
craft and Handloom Export Corpo-
ration Ltd,, the Indian Motion Pictures
Corporation, Litd, and the Metal Scrap
Trading Corporation, Ltd All these
corporations save the dus] purpose of
promoting overseas sales as well as
giving g new direction o 1t, by deve-
loping new itemg and  diversifying
the existing pattern of trade, Had the
private industry by ttself gone into
this diversification, maybe we would
have suffered less losses in these
public sector corporations. The hon.
Members have taken keen interest in
the working of these corporations and
have made some very useful sugges-
tions which we shall certainly bear
in mind. But, as I pointed out, there
are certain fundamental differences;
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they do not’ like the public sector
corporations; they are ailergic to
public sector corporations. We are
rather fond of them, and we want to
encourage them so that they would
&row more and more to give more

direct benefit to the people in this
country.

Shri Piloo Mody (Godhra): May I
make & correction? We are not against
public sector enterprises. We are
agunst public sector enterprises when
they make losses and cost the country
a lot of money. There is no allergy
on our side. 1 think the allergy is
on the other gide. (Interruption)

Dr. Ranen Ben (Barasat) If the
Swatantra party wants the public
sector, it meansg that it wants the
public sector to serve the private
sector.

Mr. Deputy-8peaker: May 1 tell the
hon. Members that if they want some
clarification on certain points, tmme
permitting, certainly I would allow
them. But now, at Jeast do not dis-
turb him. Let him continue

Shrl Dinesh Singh: I am grateful
to the hon member for the clarifi-
cation he has sought to offer. With
his cooperation, I hope we shall pe
able to develop even more the pudlic
sector industries and public sector
corporations .

8hri Piloo Mody: Proiitably
18 the man thing.

Shri Dinesh Singh: Yes, very profit-
ably I look forward to his coopera-
tion. Even profit wag being objected
to by some hon member from his
side; he sald it should not make a
profit,

Sir. let ue take the State Trading
Corporation, about which there has
been 30 much talk in this House. It
started. 11 years ago. In the
1956-57, the trede was to the tune of
Rs. 919 million, yielding » gross in-

That
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mullion, In these 11 years, the total
trade of the STC has been of the order
of Rs. 10079 3 milhon adding to the
public exchequer in the form of taxa-
tion alone R. 1881 million, yelding a
total profit of Rs, 145°3 million. If
we take the percentage of gruss pro-
fits to direct trade for 11 years that
the STC has been in existence, it has
varied from 38 to 104 per cent,
giving an average of 6'6 per cent.
This, my hon, friend will appreciate,
15 not exorbitant The House will
appreciate that thig 15 not a mean re-
turn. At the same time, the STC has
not been indulging in anything which
may be called profiteering. 1 do not
know what 15 the cxpenence gf gome
hon members opposite, who have
some experience of this trade. I think
the profit performance of STC would
compnare favourably with any of the
import-export houses they may be
running. This 1s the performance of
one of the public sector corporations
under us, which hax rome 1n for quite
a lot of sgion in this House So I
thought 1 should gwwe some details
about it

One of the most :mportant more
responsibilities of this yunsiry, about
which I am sure the House is deeply
concerned, 1s the promotwon of ev-
port= Unfortunately. from the very
beginning, our balance of trade has
been in a very favoursble positlon.
We have at different periods of tme
made many efforts :» make adjust-
ments and tried to Etndge this
gap. That has not hwen possible
1 would sav once ogan wathout
meaning any disrespect or hurling
any charges, let us look at this
foreign trade. What does it mean?
It means that we need for our use, for
our industrial development and
economic growth, a lot of things which
we do not manufacture hert;‘ Sct.e::
import them. But how are they
paid for? People should not forget that
all those imports, for which Govern-
ment may have temporarily got some *
credit from foreign countries, have
g0t to be pald for by the goods which
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industries in this country will manu-
facture. Unless realizse this
serious obligation on them to manufac-
ture and sell abroad at least upto the
rrquirements of their imports, it will
always lead t0 an imbalance in our
economy and will eventually drive us
down to a position where either we
have to stop imports because we can-
not get further facilities or we become
constantly under the economic domi-
nation of one countsy or a group of
countries. The choice is for hon
membersg to see,

Ag 1 saud. I have not made it &
secret to accept that devaluation has,
especially in 1ts early days, affected
our exports I have given fijgures n
this House to show that we have
sffered a shortfal] in the export trade
to the tune of Rs. 134.6 million dol-
lars, when we compare the export
figures of 19685-668 with those of 1988-67
1 would not say all this shortfall has
resulted directly from the change in
the par value of the rupee There
have been even more fundamental
factore at work. Two successive
droughts reduced our  agricultural
production and seriosly affected our
trade based on ggricultural commodi-
ties It also fosters to import larger
amounts of raw materials required
for our own industries. Rise in prices
of essential commodities of mass con-
sumption also helped to put up our
cost of production and made our goods
more expensive and less compoetitive
in world market, The benefit from the
tmport entitlement in many cases was
more than the benefit of devaluation.
This fact contributed to restricting
cxports further ‘The in
export in the first quarter following
de-valuation was of the order of 17
per cent. The following quarter im-
proveg export trade and the
was reduced to 8.8 per cent. The fol-
improved the trade

was e
The next

ducing ths
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cent. With the prospect of better
monsoon this year and  resultant
yleld of agricultural produce we are
hoping that the line of export trade
would be considersbly improved this
year. The latest figures I have for the
months of April and May this year
are encouraging, Export sales have
been higher than the figures of the
corresponding months of April and
May 1965 by 12.5 million dollars.

Shri Dinkar Desai (Kanara), Sir,
is it proper for the Minuster to give
the figures in dolars and not 1n
TUpees*

Shri Dinesh Singh: I would have
been very glad to give the values in
rupees but because of the change in
the par vialue of the rupee I would
have been constantly asked whether
they are pre-devaluation or post-
devaluation values. I am giving the
figures in dollars only as a matier of
facility and the hon. Member need not
have any worry on thus account,

1 am glad 1o inform the House that
we have endeavoured to simplify
export procedures We seek to reduce
administrative intervention and judg-
ment ty the barest minimum compati-
bl with effecuve promotion We
also veek to focus attention on  effi-
ciency 1n production, i farm and
factory efficiency. in markeung and
efficiency 1n gervice which this Minis-
try provides for those who are engaged
in export production and export sales
One of the basic factors inmibiting our
export trade as also affecting internal
prices is the poor yield of our cash
crop. For example, we are the world’s
fourth largest producers of cotton.
The total acreage under cotton cropin
this country 18 more than that of any
other country in the world. Yet our
vield of per acre 13 mbout the lowest.
Similarly, our yield of raw Jute is
much less than even that of Pakistan.
We have sought the co-operation of
State Governments ensuring that the
producers of each crops are encouraged
and assisted to reap a bigger and bet-
ter harvest With the help being given
to provide the neessary inputs I think
it will be possible for our farmers to
do better this year,
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One of the mogt important items
to which the House has attached great
importance is the diversification of our
exports and moving from our tradi-
tional items of export into new items—
industrial exports for instance. In
the fleld of industry we are engaged
in impressing upon the industrial en-
trepreneurs the absolute necessity in
their own interest of adapting indus-
trial products to the requirements of
foreign buyers to reducing cost, of
improving quality and of taking de-
termined steps to seek and serve
foreign markets. Ong of the main
difficulties we have encountered in
this connection is the risein internal
market, the consumpiron potential of
our people. It 1s a very good thing.
Therefore, there is ot enough, should
I say, realisation on the part of our
industrialists to export to survive.
They have not yet fully appreciated
th it if they do not export, at least ex-
port enough to cover their imports—
1 am not talking of Limited com-
modity-wise but the industry ag &
whole—unless we bridge this gab,
this economic prosperity, this econo-
mic opportunity, this Liberalised im-
port system that we have today cannot
be sustained

Now, some of my friends referred
1o the question of diversification of our
trade. 1 should like to inform them
that there is undoubtedly a more even
distribution vf gur exporty geographi-
cally now than ;n the past, A reduc-
tion of the excessive dependance on
our exports to the British market is
reflected in a fall in the United
Kingdom's share of our total exports
from an average of 27.1 per cent over
the Furst Plan period to 20 per cenmt
in 1964-65. Some hon. Member said
that at least 21 years after indepen-
dence we should have acquired
maturity to diversify our trade. I
should say that perhaps he has not
seen the figures. We Lave d.wmiﬁud
o - ited Kingﬁm ﬁ
trade with the Un
becn reduced. Of colirse, we have bad
very old trade contacts with the
United Kimdam and we ire continu-



884x

[Shn Dinesh Singh])

ing to trade with them, and I do not
see any objection in trading with them
provided we get the facilities of a
good market tp trade in the United
Kingdom.

Though there has been an unfor-
tunate stagnation jn our exports to
the European Economic Community,
which we arec making every effort to
break, our exports to USSR, Japan,
USA and UAR have increased signi-
ficantly. Between the First Plan
period and 1964-85 the share of USSR
in our exports increascd from 4 -per
cent to 10.1 per cent, that of Japan
incr~ased from 4 per cent tg 76 per
cent, and that of USA from 169 per
cent to 185 per cent in terms of per-
centage It would be Inieresting to
note that our trade with the Soviet
Union i1n the year 1961-62 was of the
order of Rs 3221 crores In the year
1965-86 it went up to Rs. 92.87 crores,
refistering a rise of 185 per cent.
Simularly, the trade w:th ‘he United
States ;n the <ame period went up by
28 per cent. while the trade with the
Uniteg Kingdom fell by 8} per cent,

D.G.

Shri Vasudevan Nair (Peermade):
Are you satisfied wuh tw diversifi-
cation ?

Bhri Dinesh Singh: It 15 very difli-
cult to say at what pont one should
be satisfled. To my way of thinking
satisfaction leads to stagnation and it
15 only one’s desire to do betler than
in the present thay leads to progress.
I hope my hon. friend will pardon me
if T say that I am not satisfled, with-
out reflecting in any way on the work-
ing of the Minstry.

We have recently announced a new
import policy. The accent of this
policy 15 on production, og optimum
util:eation of  installed capacity.
Greater production means more em-
ployment, more competition and,
therefore, more reasonable pricegy and
also an expanding surplus for exports.
During the Preceding licenring period
after devaluation the import of maw
materials, components and spares for
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the use 1p production units had been
liberalised 59 industries, accounting
for nearly 75 per cent of our industrial
production, have beep placed on prio-
rity list. The producing units In
this category are being enabled to
meet to the full extent imports needed
by them for maxinusing their produc-
tion, Special atteation has been paid
io the peeds and requirements of
small-scale units engaged m priority
production.

May I say once again that while we
are making every effort to hberalise
imports to provide foreign exchange
input to the industry that this can at
best be only a temporary measure un-
less 1t 1s maiched by an increase in
exports® [ am repcaling it again he-
cause I would like to have full sup-
port and co-opceration of the mem-
bers of this House in impressing upon
them, our friends and our countrymen
at large, that our country has to look
abroad, it must hav, ap export orien-
tation; 1t cannot exist otherwise and
that no effort should be spared to
make our products more salcable
abroad, to try to balance and not
halance only but to “ave a surplus in
our favour

Shri Ranga (Shrikakulam): This
function should be given to them-
selves, the Government, the exporter
are conscious of it.

Shri Dinesh Singh: I they were
vonscious, as the Prolezsor says, we
would not be in this jam today...
(interruption) It is because of their
consciousness—he 1s completely ig-
ignorant of il—that we are in this
dificulty. Here are the figurey which,
I hope, Professor Ranga would appre-
ciate. Today the trade balance is of
the order of Rs. 8,497 million agalnst
us,

Having tslked of the internal market
and export, may I just once again say,
at the pain of repetition, that 1 have
already indicated to the ind and
trade in thig country that we
meet jn grouping convenlent 1o the®
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either commodity-wise or in other con-
venfent groupings, to ind out what
best we can g0 to promote exporis.
I have glready had an opporiunity of
meeting some of them; otherg will
be coming to Delhi and we hope that
this will be a useful dialogue based
on the realities of the situation and
not on simple desires and fantasies
which have led to all the confusion
up tll now largely on the part of
parties to which some hon. Members
opposite belong. .

Shri Sheo Narain: Arc you going
to export all these Bhy;m Clubwallahs
also?

Shri Dinesh Singh: Lkverything s
for export

With your permussion, 5u, 1 would
like to say ¢ tew words on the cur-
rent world cconomic trends, Almost
seven years a0 when tne worid com-
mumity took a pledge to adoupi policies
and piugiammes for ensuri.g that the
economic p1osperity snouig uot remain
the privilege of a handful of countries
and designated the pres.ent' decade as
the Development Decade, high ex-
pectations were aroused i the hearls
of nulliong of impoverisheg humanty
who have been seckung thc right to
lead a better existence., Unfortunately,
the golemn pledges E\ven and the
pious intentions expressed al that time
and gince then, on which my hon.
friends opposite place great weliance,
have not been matched with corres-
ponding action with the resuit that the
economucally less privileged countries
of the world have seen their hopes
and expectations slipping away and
what was supposed to be a decade of
development has become for them a
decade of disilusionment, The terms
of trade of the developing countries
have been constantly deierorating
because of g combination on the one
hand of a decreasing share u the ex-
panding world trade and, on the other,
of the deepening gap between their
impory reuirements and export earn-
ings. The development decade which
aimed at a modest target of ap annual
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increase of 5 per cent in the national
income of the developing countrieg has,
to our disappointment, setn a declin-
ing trend 1n the rate of jocrease in
the nationa] incomeg of these countries.
All this has meant a gevere setback
to the plans of development of the de-
veloping countries. Our own pro-
arammeg to provide to our people the
munimunr basic necessiics of life and
to seek a rapid :mprovement in their
living and working conditions has im-
posed upon ug certayn oblhigations in
framing our economic po.icies Unfor-
tunately, the standards of hving n
our country arC s0 low as to make
savings synonymous with sacrifices for
the large section of people. In this
venture we are conscious of the ggsist-
ance received from our friendly coun-
trieg and more privileged partners but
1 am constrained to remark that the
flow of long-term capital to the deve-
long countries has been continually
dechining It 1s a matter of considera-
ble disappointment to us that despite
the recommendation of the First UN
Conference on Trade and Develop-
ment to the developed countries to
transfer a minimum of 1 per cent of
their national income for the develop-
ment of the developing countries has
not only remained a dead letter but
that the ratio of resource; transferred
to the developing countries to the
grosg output in the capital exporting
countries has declineg from the figure
of 84 per cent in 1861 to about .85 per
cent in 1985. Our attention hag been
repeatedly drawn to the very

rise in the outstanding exierna) debt
of the developing countries,

Probably, my friends are feeling 2
little uncomfortable on this subject.
But these are the realitics which have
been very clearly appreciated.

15 hre.
Shri Piloo Mody: No, no.

Shri Dinesh Singh: The receiving
countries dy not get ful]l benefit of the
money borroweg by them and, more
often than not, they have ta pay prioes-
much higher than the prevailing

-]
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the international market, Jt js the
free trade. On the other hand, no
such thing is available ;o the matter
of repayment. While they jmsist that
we buy hi.emhm ut:; ::'nor countries at
Pprices w. which may be
higher than world prices, tie d.ev:lop-
ing countries are not allowed to re-

" turn in the goody and the commodit-
iea of their own country—free trade
comey in—and they have to pay back
in foreign exchange. This is the extent
of free trade that operates about which
Prof. Ranga said 30 mucn_ L do not
want to go into all the details of it
They are well known ang these are
discussed again and again.

The Kennedy Round o! Negotiations
Is expected to yield some helpful re-
sults, 1 shall have an occusion to
make a fuller gtatement on thig sub-
Jject on a later date. Bul the House
will be intereated 10 know that almost
at this hour our representative will
be Initiating the final Act jn Geneva,
in UNCTAD and 1n GATT, and we are
pleading for a generalised system of
preferences to be accorded py a fluent
economies for ;mporis ‘rcm ibe deve-
loping countries,

The Second Uniteg Nations Confer-
ence on Trade and Development is
scheduled to take place in New Delhi
between February 1 ind March 5,
IDE8, This will be an event of special
significance not  merely because
India will be providing host
facilities for the biggest jnternational
conference to be held outside the
United Nations Headuarterg but also
because we expect that thus Confer-
ence will lead to concrete results for
the promotion of international coope-
ration in the struggle agalnst under-
developed countries Tg tijg end, pre-
parations both on the organisational
and substantive sides are going at full
speed.

A number of questions were raised
about commodities in which we are
desling in export trade Tea was men-
tioned as one of the Important com-,
modities in which we are deeply in-

terested The figures have been
in thig rgard. We have d!mervﬂ:

D.G.
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on many occasions as to why our ex-
porig 1n tea are falling.

Shri §. K, Tapuriah {Pali): Why?

Shri Dinesh Simgh: It 15 an interest-
ing question. It is because we are re-
lated largely for our expurty through
the United Kingdom marke' whare
we are no longer getting a ressonable
return for our tea, What is happening
15 this, T think my hon. friend, Shri
Jyotirmoy Basu had po.nted out and
published & document which givey the
Price of import of tea 1n various coun-
tries A glance at it w.ll already pive
the hon Memberg an answer and they
would not have to ask why. Neverthe-
less, what is more interesting is that
the bulk of our tea indusity is under
what oné may call <!e'l ng capital
In 1963, the total capital nvested was
Rs, 140 eroreg put of which the ster-
ling capita] was Rs 95 crores and
Indian capital was Rs. 45 crores

Shri Vasudevan Nair: Why not take
over?

Shri Dinesh Singh: An interesting
thought

While it 15 said that this tea indus-
try 15 in a bad shape, and it is 1n &
bad shape, and the exports are going
down and everything else, surprising-
ly, the profits sent out of ,hig country
each year have not been going down.
In 1961, 1t wag Rs 640 crores; 1in 1961,
1t was Rs 5.30 crores; in 1962, it was
Rs 5.80 crores; in 1983, it wa< Rs. 6.80
crores In 1964-83, it ig [is. 6 crores.
In these five years, ;t is Rs 30 10 crores
on profits alone; 1 am not talking of
the oapital that hag ben taken out;
that 1s a separate issue, I am talking
of profits glone. Interestingly, the
capital has been reduced If you
at these profits, you will appreciate
that the capital inves‘ment hag been
declining, but the profity have remain-
ed fairly constant. It 3 a reflection...

Shri 5. K, Tapuriah: What propo-
gals would he suggest to increase the
exports?

Shei Dinest Singh: The proposals
that | may have to suggest may be $00
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drastic for my hon, friends 1o appre-
cinte. . {(Interruption) and, therefore, 1
regcve them for some other oveasion.
1 would say here that at thir rtage we
ar# anxiéus to encourage foreign in-
yostment in thig country and that they
snould recelve a reasonable return

* Therefore, what we would like to tell
them js that they ghould utilise this
opportunity not to dramm away these
investmenty in these tea plantations,
but to plough back some profits to im-
prove the quality of wa arg alsp its
produce

Onc other factor which, 1 think, is
o! great 1mportance in tes j< that to-
aay the bulk of our expurts of tea 1=
ir bulk, 1n big chesty as such, This is
aseq for hlending abroad The Darjee-
ling tea which we produce ig one of
the finest qualities of tea in the world
.nd is u-ed for blending in other
counines  Our medjum ang coarse
goalities of tea are fating more com-
pelition than the very good quality of
tea with the result that our exports
\» these are falling What I would hke
to see very much iz some enterpris-
g, young, free trader--perhaps to be
«lected by my hon friend, Mr
Acnarya, if 1 may address him.—who
woulg go 1nto packaging of tea, sell
blended tea from here, not in bulk but
n blends. which will sel) Indian tea,
which will popularies Indian tea and
vihuch will get for us g more reason-
zble return on our oxports. Iy Mr.
Acharya fails, I will have to think
of other drastic remedies

ghri M., Amersey (Bunaskantha):
But the next day you will nationalise
A (Interruptwoms).

Shwi Dinesh Singh: 1 am not saying
unything 1 am waiting for my hon.
f 1end to take the initiative I have not
<aid anything. We have certain obli-
gations jn this country which will have
ta be fulfilled, Ir nobody comer for-
ward, we will have to fulfi] them...
( Interruptions).
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setting up a corporation in the publie
sector for exporting package tes.

Shri Dinesh Singh: Now I ghould
hke to go on to the textile aspect of
the industries with us Az [ gid a
Ittle easlier, it is one of our oldest
and largest commodities ang jndustries.
The main difficulty hey; been, as 1
pointed out a little sarlier, that the
yield of cotton m our country 13 very
poor, with the result that we have
to import & lot of cotton Curiously
enough, the bulk of the imported cot-
ton 1s not used for exports, it is used
for providing some of ny friends with
very fine shirts that they wea, and
also trousers ...

An won, Member: Trouser i tery-
lenc

Shri Dinesh Singh: It 1= mixed with
1, as the hon. Member knows.

The whole point in this business is
this We are short of cotton and we
have a large number of cotton textile
mills What have we to do with them?
Some hon. members said that we have
a large number of cottcn mills, they
are gick, they are weak, al] sorts of
interesting names have been bandied
about. It will be interesting ¢o #ind
out how they fell sick, how they have
becom, vid gnd weak or whatever
else they might like to call ...

An bom, Member: It is hecause of
the poison you administersd.
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The answer is there, You just go and
look at the machinery and the answer
is there, It is junk. How hag it become
junk? ., Surely, it was not purchased
Jumik,

Shri S. K. Tapuria: No money
left for renovation, by my hon. friend.

Shri Dinesh Simgh: Let him not tell
me t.}%? they had purchased junk. In
free "trade, they would never have
purchased junk, .

shri 8. K. Tapuriaakh: We had no
money for renovation.

Shri Dinesh Singh: The hon, Mem-
ber says that there was not enough
money after running them. Thag is not
quite- true. Ag the hon, Member
knows, they have made very reasona-
ble profits from the industry I have
during this short association with my
hon, friend and others found out how
this is working, whick it would be
even more embarrassing to discuss
here,

Shri S. K. Tapuriah: Let him please
do; if he does that, T shall be happy.

Shri Dinesp Singh: We shall have
an gpportunity of discussing that on
another occasion, But ry point is that
we have 3 lot of these textile mills.
What are we to do with them? When-
ever these miilly close down, we are
agked to take them- over. The hon.
Member opposite talked so much
about private enterprise. Listening to
him sometimes does give gn- entirely
distorteq picture, We Bag pccasion to
take over a number of these pld mills
or sick mills and mills which had to
be .¢lased down. Three of them were
returnéd back with profits.

Shri 8. K. Tapuriah: Iow much
money did he pour into them?

Shri Dinesh Singh: We are, there-
fore éncouraged to think in terms of
setting up a textile corporation where
we shall not be asked to return these
mills back when they start running
well, but- we shall keep them and take
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them over at prlcEs which will not 'he
inflated But at prices which will be
decided by the Bill that we may bring
before this House; and we may also
think in terms of setting up new tex-
tile milly under ‘this corporation to
give an example to the private sector
about how to run a textile mill

oY qRETE et (Hadgl) - ag
AT (7T ArgAE 42T F § 1
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Shri S. K. Fapuriah: He will help
us in the process, I am gure,

Shri Dinesh Singh: Some of my
friends had raised two other matters
of importance which I shoulg like to
refer to .in- this context . f the com-
modities, and one is about rubber.
opposite krnows that
we are deeply interested in promot-
ing the production of rubber. Unfor-
funately, the rubber production in this
country does not meet our demand
today, The total production of rubber,

that is, both natural and synthetic
rubber, in 1963-64 was 45,562
tonnes. ..,

Shri Ranga: I think recently there
was too much production,

Shri Dinesh Singh: No, it was not
too much at all, Nobody has claimed
it, In 1963-64 the total production was
45,562 tonnes as against our-consump-
tion of 73,000 tonnes. Even today, the
total production after taking mnte ac-
count synthetic rubber comes to 76,600
tonnes as against gur requirement of
96,000 tonnes.

I was very heartened to hear the
hon. Member say yesterday that he
would inc¢réase the present production
of natural rubber from 54,000 {onnes
ta about 74,000 tonnes. I look for-
ward to the fulfilment of the promise
that he has made and I ghall be very
glag to give all possible assistance that
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we in the Ceniral Goverument gnd in
my Ministry can give tg him.

Now, we come to the uestion of the
price of pubber, which I am gure is

agitating the mind of my hon.
friend \.....
Shri Vasudevan Nair: 1 represent

my. people; it agitates them

Shri Dinesh Singh: That is why it
is agitating his mind. The main point
is how we assess the price. For this,
we bave laid down that there would
be the machinery calied the Tariff
Commission which would advise us
on the fixation of prices of these com-
modities, The Tariff Commission has
gone intp this matter and has made
some recommendations which are un-
der our egnsideration. I do not know
how the hon. Member go! some figures
yesterday that he guoted were the re-
cemmenﬂatmng of the Commission, I
am in no position either 1o
confirm or deny them. I can
only say that some of the factors that
the hon. Member and hig colleagues
who came 10 see me haq mentioned,
namely, the price of land, the small
growers, in which we are also deeply
interested shall be taken into consi-
deration in détermining the price. One
of tha main difficultieg thet arises is
that there is a certain amount of gap
betweep the productivily of the small
grower and that of the large estate;
if we were to fix a high price, then
tramendous profits may be made by
the large estate owners which I am
sure my hon, friend would not like {0
happen.

Shri Vasudevan Nezir: I may inform
him that the plantation tax has been
increased from Rs. 8 to Rs. 25 already.

Shri Dinesh Singh: He has already
taken away all the profits that should
have come to us.

Anyway, the main point in this is
that before fixation of the price of
rubber, we shall discusg thjs matte™;
in fact, we have already beem giscus-
sing this matter with cfficials of the
Kerala Government as alSo of the
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Rubber Board, and I have wriiten fo
the Minister of the Kerala Government
that I'shall be very glad to discuss this
matter with him before we finalise.
So we shall do that.

Some points were raised ghout jute.
It is one of our major industrics,

An hon. Member: Declining.

Shri Dinesh Singh: Everything is -
declining. . ..

Shri Pilco Mody: The frst honest
admission of fact.

Shri Dinesh Singh: I was not saying
that it ig declining, but the interest of
the hon, Member is declining.

We are fully conscious of the diffi-
culties that are being faced by’ the
jutz industry, The hon, Member him-
self had pointed out thai on ihe one
hand, the jute industry wants more
inpuis, motre-financial assistance, and
on the other, there are reports of the
jute industry having invested their
funds in other industries. S¢ all that-
has tp be. really gone into: But I may
say that we have alreddy raised the
price of jute this year; the support
price has been fixed mt Rs. 40 per
maund, That will help the growers.

Shri P. G. Sen What about jungh
jute?

Shri Dinesh Singh: So far as the
cashew indusiry is doncégped, we are
conscious of the fact thag processing
facilities may be set up in Africa and
elsewhere. We shall certainly go into
the gquestion of promoting its produc-
#ion in other parts of the couniry also
and in promoting its export as much
as we can. Perhaps it would be a
good-idea to cuttail some of our own
consumption of cashéw ang diverf it
to export. ‘Wé 'shall have to look into

‘all this.

I now come to one of the matters
which has -agitated my hon. tlriend
very much, and has also agitated
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some sections of the house, These, are
the ‘chardes’ tHat' Ve bheen levelled
agdfnst officidls of 'my Ministry, con-
nedfed offices and als6 some of the
corpordtiotrs with Us. Ti is, very diff-
cult for me to say *hat there is ab-
solutely nothing wrong in: any esta-
Blishmeit, a5 indeed nobady can say
that therg i3 fothing wrong .in any
other, establishment. .But-I would iike
to assure the House that we shall make
every possible endeavour to find out
any e} ].Hll'it'y ‘that may have takﬂn
placé In this Ministry or i the attach-
ed offices or in_she corpovatignz with
Which we are ﬂe&lrﬁ'f_g’_;‘e 1 shiolg 'Tike
to assure my hon. frietid that I shall
be with them wholly in going into any
of these matters that!fhéy ‘Hay wish
me ‘to do. But one 'thifig Wwe should
bear in mind.. .. (Fnterription). Prof.
Ranga trusts nobody anywhere, What
can I do? My point 48: so far -as this
guestion 1is coneermed, we should not
be carried away in taking names here
and in bringing charges, however ge-
nuine they may be. Because these
people are not here to defend them-
gelves, We are here on their behalf, I
woulg wlcome Members coOming to gee
me or giving me information in this
House without necessarily as the first
stage bringing in personalities. It tends
to -discourage many people who are
trying to do guite an honesi job and
also to rmriail jnitiative and vestrict
people’s functioning, On the whole it
has the tendency that leads to a cer-
tain amount of lethargy and function-
ing in a purely bureaucratic manner
which ig not likeg by anybody. I have
some facts and figureg about certain
specific matters raised heré and I shall
endzavour to give them briefly because
time ig running out, Each and every
cage brought 1o my motice will be
go¥e into in keeping with the rules and
régulations. Some ‘specifie charges
were brought up and soma remarks
were made about the textils commis-
sioner's 'office and other organisations.
The specific eharges had already been
referred to the CBI for investightion
and we await the resulis; then they
will nrobably po to the viwilnnce com-
mission or whatever the case may be.
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There are alsp a number of cases in
whikh people against whom the charges
were ‘established had been prosecuted.
It is nof{ a matter which any of us
Wish to shield; it only ecreates pro-
blems* for ug if attempts are made to
shield people? But the facts must be
presented in g manner in which it
helps investigatiom* If some charge
is brought to our notice withowt any
publicity, it thelps us in investiga-
tion, there is the element of surprise
in making an investigation. Without
this it becomes g lttle more diffi-
cult. I do not wish te discourage any
hon. Member or deprive him of his
right to discuss this matter in this
House. But_sometimes it is more ad-
vantageous for us to yo into it else-
where.

I Cm_e of the cases that has come up
agairl and again in this house is that
of sulphur: 1 find everybody’s face

lighting up immediately. I think it
was  Mr. Manoharan who spoke
length about

the import of sulphur
otherg also referred to it. I would like
to take the House into confidence
about the facts. The world supply
position of sulphur was such that we
who had a long term contract with
the suppliers were hard hit. We had
been obtaining our requirement of
sulphur from the USA and the pur-
chase was financed by the AID funds.
Due to some differences between the
Government of the United States and
the SULEF, consortium of sulphur ex-
porting firms in the US these pur-
chases could no longer be financed
from US aid. SULEF agreed to supply
only 200,000 tons in 1967 and we had
to make tip the difference of 220,000
tons in 1966, and 400,000 tons in 1967.
The decision to canalise the import
of sulphur through the STC was taken
on 28th June 1966 in view of the
world shortage and rising prices which
put the actual user in India in the
poorest  bargaining position. This
canalisation policy was modified after
sometime to permit of the import of
quantifies exceeding 5,000 tons by
actual users under samg conditions.
The STC has been very successful in
getting sulphur at competitive prices.
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including 50,000 tons on rupee pay-
ment from Poland. There were obvious
advantages jn canalisation with a
flexible policy adopted in regard to
actual users whose allocation exceeds
0,000 tons, the pesition of sulphur
supply in the country is not as bad as
it might have been. It hag to be ad-
mitted that the canalisation alsp re-
sulteq in loweri of jmport prices.
Aectually, the first publicity to sulphur
has arisen only from one deal made
with Owal Industries for the import
of 360,000 tons jn August, 1966. The
firm had a contract with sulphur pro-
ducers ang it produced some docu-
ments to ghow that they had contact
with mines from where they could get
sulphur. The firm had contracts with
sulphur producers. Some doubts gbout
themn arose. I am giving now only a
brief account as I have already had
occasion to discusg thig matter in detail
in this House. I may say that even in
the original contract with the firm,
there were clauses which were inserted
tp show that we do not suffer any
Joss; they had to ghow that they had
sulphur and they had to produce bank
references and all that. I may say that
the deal has been highly published be-
cause it did not materialise, I hope
you will appreciate that in any promo-
tional work that one goes into, not all
that materialises, Any hon, Member
who has had to do anything with im-
port and export will realise that a
large pumber of deals they make, do
not materialise ang there are occa-
sions when there are losses also. But
on this deal at least, we have not
suffered any loss. The company had
agreed to pay us Rs. 75.000 which
we had claimed as tota] expense that
may have been incurred in this deal,
and because of that, there js no loss.
I woulg like the hon  Members to ap-
preciate that there may be other
cases, there may have been certain
irregularities, and I have said that I
shall be very glad to go into them,
but we ghould not discourage the
prometional activities of our corpora-
tions, 'These are genuine promotional
activities, and they will find place in
any balance-sheet of any firm, pro-
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gressive of well-to-do firm. (Intgr-
ruption). Ty

Shri Ranga: The firm with which
we deal must be a solid one, and not a
bogus one, as they say.

Shri Dinesh Singh: Sir, I have a
number. @f points; abeut various
other points ¢hat have been raised, [
have got something to say, hut as e
time is run out, may I say that we
shall have all this looked intp and
any hon, Member who is interested will
be informed, ang if'you wish th_at any
other investigation ghould be madé, I
shall be glad to report to this House.

May I once again thank
Members for theiy kind azi patlem
hearing ang for the interest that some
of them provided in making this de-
bate so lively. I hope that I can
count op their co-operation in the
working of this Ministry.

the hon.

Thank you wvery much,
Several hon. Memberg rose—

Shri Narendra Singh Mahida
(Anand): I have not gpokén on this
Ministry, I just want one m}or;namm-

Shri Piloo Mody: Just one question.

Mr. Deputy-Speaker: Please resume
your seats, The Minister has given, @
considereq and reasoned reply on al-
most all the points, All the points
which were touched by hon. Members
were covered. ®*He has said at the end
that as there was no ti he could
not cover certain other points, Frem
those who have raised those pointg, be
would welcome any communication
and then he would try to satisfy them.
It I give permission to Mr. Mody, I
cannot make an exception, H the
whole House agrees, I am prepared 1o
make one exception, but T do not think
the House will agree. (Interruption).
We have got Private Members’ Busi-
ness, Mr. Mody will excuse e,

Shri Piloo Mody: I will be wvery
short, Sir, Just one guestion, The hon.
Minister has made a very entertaining
and informative speech. I would like
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te ask him just one guestion. In spite
of the fact that the hen. Minister has
all the wisdom and the expertise, and
has succeeded othe‘g hon. Ministers
with the same wisdom gnd expertise,
and jn spite of the fact that they have
invented their own philosophies, made
their own policies “formed the Gov-
ernment for 20 years, and have made
most of the money, may I know why
we are in this mess and at the bottom
of the internmational- ladder?

Shri Dinesp Singh: May I say one
word? It is* perhapg because of the
negative  attitude of some of my
friends,

Shri Narendra Singh Mahida: I just
want to put one question about the
export to 'West Asian countries. I have
not spoken on the gemands.

Mr, Deputy-Speaker: I .am sorry,
Mr. Mahida. Then I will have to
allofy so man¥ other members.

Shri Ranga: The Minister dig not
say a word about the fate of the
handloom weavers and export, of
handloom products.

Shri Dinesh Simgh: My colleague,
the Deputy Minister, hasdealt with
it yester&ay

r, Deputy-Speaker; I will put all
the eut motions together. -

All the cut motions were put and
negatived.
Mr. Deputy-Speaker: The guestion

15;

“That the respective sums'not
exceeding the amountg shown in
the fourth colummn -of the order

. aper, be granted to the President,
te complete the sums-necessary to
defray the charges that will come
in course of payment during the
year ending the 31st day of March
1868, in respect of the heads of
demands entered in the second
column thereof zgainst Demands
Nos. 1 to 3 and 110 relating tg the
Mimstry of Cm-nmerce i

The motion was adap-ted
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The motions for Demands for Grants-
ich were adopted by the Lok Sabha,
. are reproduced below—Ed.]

DeEMAND No., 1—Minrstry orF Com-
MERCE

“That a “sum not exceeding
Rs. 29,43,000 be granted to the
President to complete the sum
neecessary to defray the charges
which will come in course of pay-
ment during the year ending the
31st day of March, 1968, in respect
of “Ministry of Commerce’.”

Demanp No. 2—ForelgN TRADE

“That a sum not exceeding
Rs. 26,28,25,000 be granted to the
President to complete the sum
necessary to defray the charges
which will come in course of pay-
ment during the year ending the
31st day of March, 1988, in respect
‘of ‘Foreign Trade'.”

Demanp No., 3—OrtHER REVENUE Ex-

PENDITURE OF THE MINISTRY OF

COMMERCE

“That a sum not exceeding
Rs. 12,75,32,000 be granted to the
President to complete the sum
necessary to defray the charges
which will come in course of pay-
ment during the year ending the
31st day of March, 1988, in respect
of ‘Other Revenue Expenditure of
the Ministry of Commerce’.”

DeMAND No. 110—CariTaL OUTLAY OF
THE MInistRy OoF COMMERCE

“That a sum not exceeding
Rs. 16,37,000 be granted to the:
President to complete the sum
necessury to defray the charges
which will come in course of pay-
ment during the year endin.g the
31st day of ‘March, 1968, in respect
of ‘Capital Outlay of the Ministzy

- of Commerce®
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15.31 dus

COMMITIEE ON PRIVATE MEM-
BERS' BILLS AND RESOLUTIONS

Soxta Raronr

Shri E. K. Nayanar (Palghat)- [ beg
to move-*

‘That \he House agrees with the
Sixth Report of the Commities on
Private Members' Billy and Reeo-
lutiong presented to the House en
the 28th June, 1§67."

Mr. Deputy-Speaker: The queatioa
is

“That the House agrees with the
Sixth Report of the Committee on
¥ ivate Members' Bills and Reso-
lutwne presented to the House on
the 2Bth June, 1987"

The motign wag adopted.

1532 brs.

RESOLUTION RE SCHEME FOR
PROCUREMENT OF FOODGRAINS

Mr. Deputy-Speaker: The House
will now take up further discussion
of the Resolution regarding scheme for
procurement of foodgrains Mr
Bhagwan Das may continue his
speech QOut of 1 hour allotted. 56
minutes remain .

Shri 8. K. Tapuriah (Pshi) Sir. I
may be allowed to move my resolu-
tion at the end.

Shri Nath Pal (Rajapur): le should
be allowed Lo move has resoluton, Sir.

Mr. Depuly-Speaker: Adfter the
second resolution s concluded, I will
iry to give just a few seconds. 1 will
1ry 1o aceomamodate him.

Shri Bagaden Dus (Ausgram): Sir,
this subject has come up for discus-
<ion several in this House. In
the Chief Maniusters' conference held
in New Delhs from Bth to 11th Apri’
1087, the Union Minster for Food and
Aprioulture promised to prepare a
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National Food Budget, but despite re-
peated demands from the Sloor of both
the Houses of Parhament, such » fond
budget has not yet seen the light of
the day.

In our country we find the strange
spectacle of deficit States lying aa.
jacent to surplus States and scarcaly
areas surrounded by surplus regions
in the same surplus State. The sur-
plus States of Madras and Andhra
are neighbours of Kerala with 30 per
cent deficit in its foodgrain produc-
tion Orissa, a surplug State, 15 ad-
1atent to both Bihar and West Bengsl
and there are scarcity areas mside
Orssa too. Madhya Pradesh is a sur-
plug State with scarcity areas  like
Sarguja The result is wide disparty
of prices for the same commodity in
adjoining areas belonging to two diffe-
rent States. The same wheat which
sells for Re. 80 per quintal in Punjsh
and Haryana is available in western
UP markets at such prices as Rs 148
to Rs. 150 per qQuintal In Orissa the
rice stlls at Re 1/- per kilogram but
the same may not be available im
Purulia or Bankura even for Rs. 3/-
per kilogram. In Madras rice salis ot
Re 1/- per measure in government
shopg but the price rises to Rs. 3/- and
even Rs. 4/- per klogram at the ume
of frequent breakdowns of rice sup-
ply to Kerala from Central stocks

The situation is definitely detri-
mental to the cause of national unity
The people of Kerala and West Bengel
will have every justification to de-
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ending of private wholesale trade in
foodgrains and uniform distribution
of what we produce, throughout he
country, from Government owned or
controlled fair price shops. Since the
Government hag 50 far not taken any
step 0 the direction of preparing a
national food budget, this House must
now give a clear direction to the Gov-
ermnent in this connection

Per adult per day availabilsty of
cereals on the hasis of intermal pro-
duction alone, ft-r deducting 12.5 per
cent for geeds, fodder, unavoidable
wastagé etc, has been fluctuating bet-
ween 133 oun-: to 169 punces bet-
ween 19051.52 to 1966-87. If we take
pulses also into account the avail-
ability of foodgrsmg per aduilt per day
1« found to be fluctuating between
138 4e 20 ounces

B ¢an be seen from these figures
saatl with suck 2 policy of monopoly
procurément we can eamly prowvide
without any 1mports a cereal ration of
13 ounces per day per sdult all over
tee country At present the quantity
of fovdgrams suppied from govern-
ment fair price or ration shops is no
where more than B8 ounces per day
per adult and that toop 15 dependent
mamly on imporls

The actual availablity, taking bith
the nternal production and imports,
kay been flurtuating between 17.4 nd
23 ouneces in this period ‘This means
that with imports at the present level
there ghould not have been any diffi-
ewlty in supplying to every citizen in
the country at least double the
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hwtmwmpounﬂ.mm. Bince
this is an average of low production
Years (1961-62 to 1965-88) there k& no
danger of over-estimation. Dedyc:-
ing 80 pounds per acre for seeds etc .
the net gvailable produce per ame
with the present level of productivity
comes to 580 pounda.

If we want to give even 18 ounces
of foodgraing to an adult per day hi-
annual consumption comeg to 385
pounds. For a family of five persons
or four adults the annual consumptiv.
comes to 1460 pounds. Thiz amaoun*
of foodgrains requires 3 acres of aver-
age land to produce it 1n an average
year. Hence we can exempd holdo:
up to 6 mcres from procurement «l'¢
gether

According to the Draft Report o
the National] Sample Survey 16tk
round, holdinga up to 5 acres ate 81
million acres in ares Hence dedy.t
g thaf" from the total acreage of 325
mil'ion acres, all holdingg above o
acres cover 2684 million aeres T'+
surplus available from this ares w-il
be enough to provide ration at on*
pound per day per adult to 43 e:10re
of persons. ,

1f we take only holdings of 15 acre»
and more on a stmilar ca'culation we
will get enough surplus to distrnbute
one pound per adult per day wo 240
crore persons This means that by
procuring the entire surplus from hig
producers of 15 acres and more, we
can feed the entire population that
15 at present getting only 6 to 3 oz.
per adult per day. at the rate of cne
pound "er day without any import «t
all. This 13 what my Resolution pio-
poses to do

FAO experts tell us that rats and
vests destroy 26 million tonnes of
foodgrains in our country per year
This is mainly because big producers
and wholesale traders in oider to de
blackmarketing hide their gtocks
secret godowns. Tf the Governiment
manages to wet the entire surphs in
its own godowns most of this wastase



peasants who sell it in blackmarket

M the Government is ready to guve
manufactured articles and things like
masalp, kerosene gu, sugar, etc. to
peasants gt reasonable and fixed prices,
they wll be ready to sell their grain
also at controlled prices. So, the pro-
curement centres must supply crop
loans to small peasants and non-agri-
cultural things at controlled prices
This will help procurement.

1 1s only by such a policy the co-
operation of majority of the rural
popw'ation for procurement scheme
can be obtained. The Government
muet also take other meagur.: to
seeure their support. These stéps are
distribution of waste land, exemption
of small holdings from reat and re-

Foodgraing  ABADHA ¢, 1888 (SAKA) procurement (Res.) Pasq

Deputy-Speaker: Resoluuna

*This House 15 of opinion that
sz a measure to alleviate scarcity
conditions in some partg of the
country, the Government should
immediately propare a scheme for
introdibction of compulsory -
curement of the entire surp'us of
foodgrains from the big producers
and It uniform distribution
throughout the country.”

Shri Renga.

Shri Sheo Narala (Basti): Sir, on «
point of arder. Today we have 1t
decide this, If we exclude the M-
ters, the number of Members on Luth
sides are equal. Therefore, we rhu«:
£'t cqual opportumity. I do not mird
if you giwve preference to Profesror
Ranga but, afterwards you must cal
one from that side and then one fhiort
thie siude,

Mr. Deputy-Speaker: I shall try ‘0
accommodate all,

Shri Sheo Naraln: There should be
no discrunination Every member re-
ptesents g constituency You have to
hear us also.

Mr. Deputy-Speaker: I try to acre
mmodate all shadeg of opinlon, all
gections of the House, all parties But
one thing should be borne in mind
Ultimately, the fina’ reply comes o
the Miruster and his time will ‘e
counted, so far as the division of time
goes, on the Congreas side. Now, Shri
Ranga.

(Srikakulam): Mr.
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[Shri Rangs}

Now, a distinction 15 sought to be
made between the big producers and
the small producers. Who are these
big produters? Aecording to the
Mover of the Resolution, we are to
believe that all those who have got
more than 15 acres of land are to be
treated as big producers and whatever
surplug foodgrains they may possibly
come to have should be compulsorily
procured by the Government.

15.48 hrs,
|Semr MANOHARAN in the Chair]

And what sort of a Government do
we have? We have a Government
which 15 not very honest and efficient
whose agents are not very efficient.
honest, scrupulous or conscientiou
‘What 1s more, it has been proved he-
yond doubt and ty the hilt, not once
but every ume this compulsory pro-
curement had beep introduced, that
these officers had been oppressive {0
the peasant Therefore, T have alway<
opposed this compulsory Pprocure-
ment.

Then. what distinction do we make
between the big and the small? What
is 1t that the big holders would like
to do with their surpius foodgrains if
and whenever they have any? 1f it
had not been for some of these amall
surplus stores, which were kept with
nur so-cailed big producers ;n Bihar
and UP and specially in those famine-
affected arem, if these loca] stocks had
not been allowed by the local govern-
ments 10 be kept there in their wii-
lages. during the last twg years and
this third year of the drought I am
sure, what we are witnessing today
of lakhs and lakhs, thousands and

JUNS 30, 1987 peocurement (Res.)

foed them in a manner in which they
are being fed on doles, rations gruel
and all the rest of . Therefore, 1
am all in favour, first of all, .f not

and,

secondly, of allowing these peaple
to continue the traditional practice of
local stores being kept in the local
areas but with the knowledge of the
local sarpanches and other people so
that they would know who has <ot it,
how much they have it and to
what extent ang how ﬁy can help
the local 1andless peoble and the local
insufMicient  producers to approach
these so-called big landholders or p-o-
ducers and obtain foodgrains at
reagsonable prices

The country has suffered enough
from these zonal restrictions starting
at the State level and coming downm
to the district level and then demo-
ralising themselves to taluka level
also I know of instances where local
policemen had heen trying to levy
their own toll upon those headloade:s
who were carrying foodgrains from
one willage to another Therefore, #
1s replete with corruption and possi-
bility for coercion of the people and
I wish to record my protest agsinet
thic proposal

My hon friend has brought forward
<0 many other Communistic concep-
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pessants are not  blackmarketeers:
they are producers, You encourage
them in every possible manner to pro-
duse moreand mnoreind afterwards
induce them o part win  what-
ever surplus they have by pay-
mg a remunerative price, a de-
cent price You do not want
‘o pay a remunerative price, you
wont to fix a price at an  uneco-
nomical level, and afterwards, if they
refusy to Rive over to you, you call
them hoarders. It is not proper 1o call
o kisan a blackmarketcer and to tyeat
him as 3 hoarder No democratic
country which yespects its own demo-
cracy, which wants to achieve pro-
gress, which wantg 10 see that there
1 food sufficiency or <elf-~ufficiency
in food can afford to treat its kisans
cither a« bluckmarketeers or hoarders
‘The best way to help pur people *u
produce more and more 15 to give
them every possible encouragement
«nd indeed encourage them to con-
<ume less. by all means, if that i
possible. and to maximise their sur-
nlus and place 1t at the disposal of
the market pt prices which are re-
munerative and attractive

Shri Inder J. Malhotrs (Jammu):
Mr Charrman, Sir, I quite agree with
whet Prof Ranga has said that unless
and until the Indian farmer is given
his due respectable, place i1n the
vociety, unles and wvntil he i1z recog-
msed as a respectable human being
Iiving 1n this country, we will not be
uble to rolve our food problem and
we will not be able to ncrease our
agricultural production.

A« far as this Resolution is con-
cerned, in fact, after reading the
Resolution, 1t has confused my mind
1 am not able to follow what exactiv
is mean' by thi< Resolution In onc
part it says that there should be a
scheme for introduction of compuisory
pProcurement of the entire surpius of
foodgrains from the big producers and
He uniform distribution throughout the

budpet ﬁtoﬁerto look to this pro-
hlem from the entire coumtry's yoint
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of view, not only thmking about eer-
tain scarcity areas or about certain
surplus areas.

In m¥ opwmion, the emphasis should
be more on developing farmer-orien-
ted agricultural policy in this eountry
sather than on msisting upon having
a4 national food budget, What we
iequire today 1s to give proper incen-
tives, to give proper encouragement,
to ouwt farmer st that he can increase
akticu'tural production in the country.
Whatever grain 1s produced in this
LOUntry, I agiee, must be efficiently,
reasonably, distributed vi made avail-
able to all the people living in this
country and 1T am certasn that the
hon M: 1 . . + and Agriculture
hut alieady taken steps to make it
sure ‘hat no part of thuis country
suffe:< on dccount of shortage of food-
grains  If there 1s a shortage of food-
Irain® in this country, let that pinech
v [*lIl 1n each and every corner of
the (ountry, not only 1n one part of
the country

When I say, farme:-oriented agri-
tultural policy, I would luke to spell
it out n only two or three things
The first thung that 1 want 15 that of
the State Governments do not take
+uch steps by which the things whiehs
aie due to the farmer are not given
to them, the Central Government
should not sit idle 1 know, from time
to tuume, the Food and Agriculture
Minister meets the Chief Ministers of
the States and the Food and Agrieul.
ture Manwisters of the States and
emphasizes that—he has been doing it
n the pamt also--bul still much re-
muins to be lone. It 15 a great pity
that whe' es= the Central Government
15 intde 104 (0 pee that sufficient foogd
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(Shri Inder J. Malhotra}

can give us by way of increasing the
sgricultural production,

An ben, Membder: All the State
Governments?

Shri Inder J. Malbotra: Yes.

Shri P, K. Des (Kalahandi)' In
‘Orissa, they have sbolished the land
revenue

Sh= Inder J. Malhotra: That is
very good

It is for the past mx or seven years
that Government have been telling us
very wigorously that they have
<ppointed an Agricultural Prices Com-
mission and that they are collecting
the data which should form the basis
o5 the fmatioh of prwes of agnHtol-
tural products which the farmers
«hould get 1 would very humbly tell
the hon DMinister that today 13 the
gelden opportumity for him to say
what really has been done and what
1eally has been achieved in this res-
Pect  Unless and until the producers,
the farmers. are assured of a reason-
able, remunerative price, there can
be no o her incentive for them to
increasge the agncultural production

Coming 1o 1he procurement smde,
inere are only two ways-to tackle this
problem, If we have sufficient sur-
plus available in this country, then
there is no problem of procurement
at all Since, in some parts of the
country, there is shortage, the pro-
blem arises that the grains should not
go underground, should not be allow-
ed to be out of the country
and should be available to the peoble
at reasonable prices. It has been
suggested 1n the Resclution that in
some paris of the country compulsory
procurement should be underiaken. 1
am opposed to this. You cannot have
measures of one type in one part of
the country and of another type in
another part of the country, Tha
will only ereate confusion and wil
create more problems.

=3
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Secondly, where is the peed for
having compulsory procurement?
Today the farmer 15 not in a position
to hold his grains even for more tham
a single day because he has to buy
0 her ccmmodities, which are so comtly,
to run his house; he has to buy ferti-
hsers, agricultursl wmplements and
other things.

Shri D. N, Tiwary (Gopalganj)* Na

Shri mnder J. Malbotra: My hon.
fivend, Mr. Tiwary, says ‘no’. 1 am
sfrald, he does noy know the phght
of small farmers

Shri D, N. Tiwary: I xnow much
m 7e than he does

Swri Inder J. Mathotra: He 15 pro-
bably talking of joledurs and land-
turds 1 tan agres, il v pEIvEL hae
a'sout 500 a. res or one thousdrd ac:es,
thei. e will be in a position to held
hic grains from one <rop teason te
4n0 her crop seasan, but what s the
peicentage of such producers and fa-
mels an this countiy?  In our sounnry,
70 per cent of the farnuers are having
oniv less than ten acres

shri D. N. TiwaryY: Then, they have
nui to well anything.

Shri Inder J. Malhotra: He doas net
know the plight of those Sarmers.

The Minister of Food and Agriem)-
ture (Shri Jagjiwan Bam): He ix a
farmer himself,

Shri Inder J. Malhotra:
niwre than 200 or 300 acres,

He owns

X:: only



reqizest the hon Minigter that, if he
wants to have a scheme of procure-
ment, we should encourage co-
opératives, There are Ststes in this
couptty where the co-operatives have
sucteeded, both for buying grains as
wel] as for distribution of grains

Shri Jagll'wan Ram: That is being
done

Shri fuder J, Malhotrs: Another
alternative can be that, if he really
wants to make sure that not a single
grain which is produced in this eoun-
try goes underground, then we should
have State trading in foodgrains.
Then, they should handle the grans
«! the producers’ level mnd also al
the distribution level. They ecannot
have one thing at one end and an-
ather gt another end.

16 hrs, .

Since Shri Jagyiwan Ram has taken
» 1. 1 have seen that e has been
teced with such problems as did not
evist n the past. ] musl congratu-
Ja'e hum that wath his imagination and
\ vion and 1n spite of the great handi-
¢a9s that he i< facing. bLecause the
nn-Congress Governinen‘s Pprobably
d not want to Co-(pera ¢ with him
«ometimes and the; only say ‘We
cainpt give you anything, but you
chould gwve us more praing’, he has

\»een handimg the fovu problem guite
eMmeents

&Shri Direswar Kalits (Gauhau)-
“®:2n he ask the hon. Mimister why he
1. not allowing the Bengal Govern-
ment to procure rice directly from
the Punjab?

Shri Inder J. Malhotra: In conclu-
s.on, 1 would request the hon. Minis-
ter that he should make sure that
whatever the needs and requirements
of the farmer are, and whatever pre-
requisites required to wncrease agri-
cultura) product:on are ntﬂgwtn‘ are
§.ve1 to the farmers in sufficient guan-
tity and n efficient quality and at
the proper time.

I would Skri D, N. Tiwary:
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May I make
one submission before you eall the
next Member to speak?

Mr. Chairman: He can do that after-
wards,

gbri D, N. Tiwary: Even in non-
official business, You should not go by
chits. Members must catch your eye
and then only you should call them.

Mr. Chalrman:
here before me.

Shri D, N. Tiwary: In non-official
business you should not go by chuts

Shri Ranga: Does it mean that my
hon {riends opposite should mono-
polise all the time?

ot firy MW | oF (9 A
qHOGETT R

I have got a list

o ok weraw ( svaafaer)
wwfr  waRE, § 1 WO ¥
Iray gey YA & wwha ¥ e
¥ forg wer g g o oo™ e o
T A @ Raww
& wAv & AT N WY e ey A
# wa gem AW Y & qF AT qwy .
i W AT Hew WY aw f W TR
wrar arry oY o oY o @ W ar felt
ot T Kt X Y Y AT e o
AwATE 7§ AT ) wE T AR HY
T T {1 A § 7w set ww §
Iq ¥ ST w0 w1 37w STon
¥ qmw frdw Y AN R W
¥ sy §f WA ¥ quy fs aw oy
wrodttes ¥ wix ¥ gfan ¥ y9
mcﬁnammfwm
Fu gieavr woste Ry e 3w fedt
o T T ¥ orar | ww &
arrar g e gfoamer gosrtwaRndr
o o § § A gek W § W o
it wve A ¥ g Wi weT v e
rw wor ¥y w1 o fe o
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(ot ard orededi)
arqiy & Aoy o Bifer wk ke
o W ATy g I sefRe 9 Wi
¥ wfigd, work ¥ w1 oft & Forw S ¥
aft M W T T ¥ Ty W
ey &

OSTORY OYT ¥ Wy wgT v T e
9 ¥ 9 ¥ 9 N Aw s T
arwfaE ¥ g gw s -
Wi, Wi oty aret e g3 0
TR | W T ST ) AR v
ANE W T TH 6T OF XA A
AT ¥ KT 0T [T QW ATy 1@
WA & a1 §FY a wa
TR ol IR T g
. e e e fow
wr fe Twc T o w1 ag it freit
wr R 3w T ay g AT q AT
e W oy e & fe wf s s
T TETOAN ¢ & W7 o T et
ot wrr &, feeelt & qw ¥ @ wx
FTRWA ¥ A T wewrg = ¥ wg oy
FHTET wrEOTy X Y Ryfer w4 4 A
a1 wry Wt Wi & g ferdt & e
£ QTR F k¥ yu AT
feaT oy, 3q ¥ Q¢ g R A* ¥
NI ERF LR DA N7 &
ety gawmaragre @k 35
1A et Ogr ¥ Tw A i Wy

qRugt aw AR pe ¢ v
Wt & N @ wewe W
¥ o vu ey & i § e ooy kot
=7 0 w2y w1 wr iyt firdvT dhie
g T ¥ wrare ¥ gt § 1 O wwre
wiegfvar v et 8, Wk e o
arT § A€ wawOd werdy iy atver
T A et ot iwer
F At % og vont W R § v o
¥ s ooy 2w ¥ worrar wr o) Sy
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¥ NEWE §T + AN AT qwwe
Tl faw A Y I E wE werw
R AT & s ey &
% W W YW WYfew & o §
fir w0 ow & 9T I & A frwd
TE BIZ WHHT T A0 & T W
A forwrark W Wifre & v oA 4

W TG A% T W ¥ fr o,
U AR X gAY oA AF qwey T
wur v & fewe) & SRy & wrver
w< P A v e fe sadart iy
O WA WY A AT aFr X g
" & wak Aw fear arg e @ oe
TV § oY & e e o
< T wfew ¥ Qe fowst & & (v
¥ wwt w7 X Ay T wrovor aof §
AT ® T % fowm gur b wwfae
T ¥ faw wTOT quar & s wmae
BT ¥R QAT § 57 wfaw
B it & i oot o i vt oWy
far @ X wrarw Y deverr samnr
T ¥ et a7 oY agy waTe € faryre
RO QTR WY R AT Ay W
o Qe Afer ag o wma frege
WAET T & e ¥ iy @
W7 T ROE R W g Ty o A
wrt v Fraor wok oY wior e Aifa
™ & I F T g v SR
wra faegw wlw wiw ww B v
&1 W ow SRy we WAy & Ao
¥ wpht wnewrs § 1 SRl & et
7 g vt § fis fecamit o 3w v en
& iy vy 3 AR ) WY g &
ot ¥ arf Sraw wer g feamlt w
I A Jvw ¥ Aew W 37 v w
fraril ¥ frg @ qwd O § o
w7 willgl | wer vy wewr et
fis foum ffr vy ager e ol
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%fis 3u ¥ v oy oo wft § o ow
e ¥ qud wHw A% ¥ Qv e
N U 5T OF vafay g DOy 0w
w¢ 9w ¥ e wine v v wra §
frcay o sTovter o Wil QY fec
O g A Par fur
N Iv® o08 ¥ M
Y firariy ¥y & wrevgw § ok @
ﬁﬂ‘ﬂhl}-mﬂamf‘“
o W€ i et g B 2T ¥
ot v ww fed amdy wfegd | fenma W
dzrare ¥ A ¥ o Ty wrewen X
fafe  feir g & T &
s fomay s uraw W
et & ol Py 1 o ot 3w X QY
zrw Afy o gt o & w9 Tlw W
aora faw Q| W ¥ R TR
i WG, TRIT W OEH WY Wy
Ty ar s fedr g o G A
A far ¥ v AT e W
i RN g Ml wmam w
oy, Wt frswre wy wnw, I aE
wert firw amem & s dsTO e s
TR Ao Afr sy
= g E fawre wor §, feam o) afer
A B ¥ v 3 g W v § o fee
RN A At ww o aw
ool ooft § T ¥ o Ffey 4R
% o o% T Hify vt B s
3 Mtw ffir ¥ et wgrex ooy
o oy Jerar I wifieg |+ & wonr
§ e fod aw welt o o< ¥ o o
Y FSTTT AT AT ¥, RITT WORTT ¥ e
¥ W ¥ w ) qy W TR A
iy, g eyt

wfwd wis gy § 5 wrma o dor-
wWERPRLw 7 v e ww
o wewr ot 1 AR X o o
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sy Qg ¥,
frolr are Wt @y wO¥ oy w7 )
60 W Za ¥ i T wAw Ty o felwT
¥ wad w ww Ao w€ ot aw awr,
e ow ior & ¥ wor X g AW,
qm fw ey B ¥ 26 @ W
o wewerwt o awdT ¥ o«
o, fe ww qes o Frer werrer G g
* 3w o1 g frer wrr T Y v # o
g oy W ¥ AT ¥ el i
AT W 1 W T F Qe To Wo
N WY # T e W W W e
mar | ¥feT W weA ¥ o o s
MO F qr it gORIT WY Wi A
€ o Y fear T i g ey
T g & v € fera, woft W
il vy, et R wr g
=T % 7 W o wag & wfrw
e A QAT @Y, IE W
e £ fFaT AT | KW TR WY
& Q¥ AN vy ¥ AT ¥ oy o
Afr w1 wriwy dw A feay mr )
W7 oH WK WY @Y A aemd
g AWy & worEml g, o qW
wgar i fe el ¥ o o1 ¥ w0
& Wy AT ff I N eve Afien,
™ franr v aofgd oy g aer
firdmr, g w o W W@ owAw ™
oo agr ¥ fanly wot ¥ ofRefy &
™, wur oty A & off g€ ow
T | oy &, € Wi gt ' w
R frenre £, THeqe WYe Wi pUTE &
g g@ wewt v @ foww € )
IR W, ¥ e & g fe
AW AT TSI RPANTHE & At ¥,
frml ¥ v el & ot ), et
& ow woww o T v g o,
W worw fenr ww ¥t W
W WAV Ty W
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Shri Jagjiwan Ram: Sir, I am very
olad that several useful points were
raized though the resolution as it
stands is not workable in the context
of our country’s foodgrains position.
We have some system of procurement.
and by common consent it has been
left to the <Chief Ministers of the
Sta.es concerned to have a particular
system of procurement which they
think will be effective in their State.
In some Siates il is from the culti-
vators; in olhers ii is from the licensed
iraders or millers. When one thinks
cf procurementeof the surplus from
the cu'tivators, one should not escape
the idza that it will not be possible
withou  bringing in the entire food-
grain tizde into government hands. If
that is th= implication, will it be a
feasible prorposition to do at the pre-
sent stage and even if it is feasible,
is it desirable in the present stage of
our food production? i think it is not
desirable to bring the entire whole-
sale and retail trade in the public sec-
tor, We have made a beginning with
the Food Corporation and the idea was
thal to begin with the wholesale trade
would be managed by that Corpora-
fion. Shri Fernandes had brought out
certain weaknesses of the Corporation
and I may assure him that I shall
look into them. There is much that
is to be done to increase efficiency
and effect economy in the Corpora-
tion.

So far as the question of bringing
tne headquarters of the_Corporation
1o Delhi is concerned, it was perhaps
thought at the time the decision was
taiten, that now that the activity of
the Food Corporation has extended
and it is no® restricted only to the
procuremsant of rice, it would be
better if it is at Delhi, where it will
have to deal with the various State
Governments and the Central Gov-
ernment’s. Ministries. Certainly, the
transfer of the office will mean some
expenditure, but as I have said, the
Ministry must have taken all this into
consideration before they decided that
the office should be transferred from
Madras to Delhi.

JUNE 30, 1967
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About the functioning -of the Cor-
poration, and about the number of °
occasions they have gone to foreign
countries, as I have said, I shall go
into the details, and 1 shall if occa-
sion arises, bring it to the noctice of
the House and inform my hon. friend
Shri Fernandes and other Members. .

The important thing about eur food
problem is to increase the produation,
and unless we increase production, we
cannot solve this food probiem. So,
the problem of food has to be met
on the agricultural front. The agri-
culturist has to be assured that in
order to incrdase the production he
will be provided with the require-
ments and necessary inputs for the
cultivation of his land. Goverame:s!
have provided certain facilities but I
have no hesitaticn in admitting that
by and large while all these facili-
ties were available up {ili now to the
sizeable cultivators, the small cultiva-
tors have not been benefited by them.
What I mean to say is, all these things
have not been adeguate even for the
big cul.ivators. They have not beepr.
Therefore, credit has to be provided
through the land mortgage banks, land
development banks, co-operatives and
marketing societies, so that produc-
tion can be increased. Again, while
fixing the prices of the agricultural
commocdities, wheiher foodgrains or
others, remunerative prices have to
be given to the cultivators. A reason-
able return for the inputs and the
labour that the cultivaior puts in will.
have to be given, and a mechanism,
which will take into consideration the
cost of production and a reasonable
return over that, wiil have to be
devised.

Mr. Fernandes has raised a very
wide eauestion, of priee parity. While
efforts have been made, and the House
is aware that even in the past efforts
were made tc¢ have some sort of price
parity beiween the agricultural com-
modities and the warious other com-
modities that the cultivator requires,
for this cultivation, it has not been
possible to evolve any policy whether
we can have any parity in the various
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agricultural and industrial products.
It should be our effort to see that the
prices of agricultural commodities are
fixed taking into consideration the
prevailing prices of the commodities
that the cultivator requires. On that
point, T have no difference. [ per-
sonally feel that efforts should be
made and we should devise a mecha-
nism by which it can be implemenied.

About procurement, 1 have always
felt that today, as I have said, we
are not in a position to take away
the entire surplus produced by the
cultivators. What we are deoing is to
take certain quantity of the producers
at a price which is regarded as pro-
curement price and the rest is left to
the cultivators to be sold in the open
market at the price prevailing in the
open market. I think that is the besl
»iee media that could be had in the
present context of the fcodgrains posi-
tion,

Then, about the zones. I will not
say that zone is the ideal thing., But
in the context of the shortage that we
have al present, and when we have to
procure a certain quantity from the
surplus States in order to send it to
the deficit areas, perhaps the zone is
advantageous. But I will not hesitate
in admitting that as soon as our pro-
duction increases, even if we want to
retain the zones, the zones will be-
come unworkable. Once the avail-
ability is there, many of the controls
and restrictions we have today will
become superfluous. So, let us all
bend our energies to increase produc-
tion. Imn this respect, all the political
parties and all men of public opinion
can contribute a lot.

Coming to procurement, sometimes
the surplus States have got a genuine
grievance that the deficit States relax
their  procurement  policies  and
increase their exemption limits and
want the surplus States to procure
from their cultivators, Certaninly it
is not the work of the surplus States
alone to procure from theiy cultivators
and feed the deficit States. The deficit
States also should collect whatever
surplug is available with their cultiva-

P
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tors, so that it can be made locally
available. 1 do not say it should be
sent out of the State. Certainly it
can be sent from one pocket to an-
other, as Prof. Ranga said. That should
be the endecavour of the deficit States.

There is no doubt that there is
large wastage of our foodgrains. The
wastage starts from the point when
the seed is scwn in the field. When
the seedlings start germinating, worms
and insects destroy some percentage.
When it flowers, then it is wasted by
birds and parrols. Then comes the
worst enemy for which the world has
not been able to find a solution—
rodents and rats. They destroy a
very large quantity. They are very
wise. They have got a wonderful
system of storage underground.

Shri George Fernandes: You e¢an
use them as advisers to the Govern=
ment of India!

Shri Jagjiwan Ram: Scientists all
over the world are putting their heads
together to find out a solution. As
vet, they have not found a solution
to eliminate this nuisance completely.
Storage is not such a problem for the
big cultivator. But the small culti-
vator who has got 1 or 2 rooms only
stores the grain in a corner of
the room and it is a grand feast for
the rats. We are thinking of provid-
ing small containers for those per=
sons. These age hard facts one
should realise. What the Government
is doing is not going to solve the pro-
blem completely. It is a big problem.

Shri E. K. Nayanar (Palghat): I
am told that flesh is very good and
contains vitamins.

Shri  Krishna
(Howrah):

Kumar Chatterji
You can export them!

Shri Jagjiwan Ram: I am prepared
to give the contract to my hon. friend
to export them. I will not hesitate.
TLet him produce a million rats and
export them out of the country.

Shri Krishna Kumar Chatterji: That
will keep them occupied,
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Shrt Jegliwan Ram: It is a big pro-
blem. The other day I was in Mysore.
1 had been to the Food Research
Technological Institute. Some re-
nowned scientists of the world were
there, The first thing we discussed
with them was this problem. These
rats are known for their cleverness
They are very very clever. In our
old literature you will find g0 many
anecdotes and stories about the clever-
ness of the mouse. If some chemical
13 put to kill it, the frst day you
might succeed, but from the second
day it will not touch it. But we are
seized of the problem The wastage
18 very sizeable, starting, as I have
said, from the point the seed 18 thrown
in the field till the consumption point.
At the consumption level, in feasts
and marriages there 1z colossal wast-
age. Even in the context of the pre-
sent shortage we see in the towns and
villages big parties where petforce
foods are served and wasted. It
requires some propaganda on the part
of all of us and we should say that
when we have scarcity conditions in
certaln parts of the ecountry these
parties should be frowned upon If
there is a big party, even if only
non-cereal foods are served, jt should
be frowned upon. Like that wastage
will have to be avomded at every point

We are passing through a difficult
food situation, The successive failure
of rain for two Years in very large
tracts of our country created a condl-
tion which was fraught with grave
dangers. With the eo-operation of the
State Governments, with the co-
operation of the people and with foed
imports ‘we have been able to ward
off a great calamity in several parts
of the country, The governments of
surplus States have been very cO-
operative. There was mention about
non=Congress governmenis. I must
take this opportunity to express my
thanks even to the non-Congress
governments of surplus States who
have always come to my help when-
ever 1 was in great difficulty of finding
some foodgrains for some deficit ared.
‘Whether it was the government of
Orisea, Punjab or Andhra, all of them
bave been very co-gperative,

Foodgrains JUNE 30, 1067 Procurement (Res.)

Skri A. Dipa (Phulbani): I sey
Orissa is not a surplus State, it Is a
deficit State.

1638 brs.

[Ma. SPEAEIR in the Chair]

Shri Jagjiwan Ram: I have to go
by the opimon of the State Govern-
men!, whether it is a surplus or deficit
State I have said that States have
been quite co-operative. That shoula
be the attitude. If some States have
surplus foodgrains they should help
the deficit areas.

We have some procurement mea-
sures, but it is not possible, as I have
said, to accept the resolution as it is.
The hon Mover has taken this oppor-
tunity to propound or express here
~ome of his pet theories which, even
where 1mplemented, it is realised,
require some  modifAcations and
amendments. So 1t is not possible
to atcept the resolution as it is

it W ey | STSeT WEIR, APT-
#a azed A N ga v 9x T
& fawrx four @ oic o & woow &
wolt ool aF R E o ¥ Ry &
I N Az B g § 1 g o
T T apy gy &, qefed &
wign g e qu ) ey fer
W @ ¥ ww ® an T g

Mr Bpeaker: The queation is:

“This House is of opinion that
as & measure to alleviate scarcity
conditions In some parts of the
country, the Government should
immediately prepare a scheme for
introduction of compulsory pro-

curement of the entire surplus of
foodgrains from the big producers
ang iy uniform
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LUTION RE: TIBET

Mr. Speaker: The House will mow
take up the next Resolution standing
in the name of Shri Shri Chand Goel,
for which two hours have been jllot-
ted.

Shri P. K. Deo: (Kalahand:): Sir,
may 1 suggest the time for this Reso-
lution may be reduced from 2 hours
to 1} hours so that Shri Tapuriah may
be able to move his Resolution today?

Shri Shrl Chand Goel (Chandigarh)
1f that is the uynanimous demand of
the House, then I will bow to it.

Shri D. N. Mwary (Gopalganj):
When generally the demand is to n-
crease the time, here 13 a demand for
reducing the time allotted to a
Resolution.

Bhri M. L. Sondhi (New Delhi): Sir,
may I suggest that the time for this
Resolution shoulg be increased?

Shri Ranga (Srikakulam): If we sit
for one hour extra, we can tagke up
the other Resolution today itself.

Mr. Bpeaker: We will see. Now,
Shri Goel.

@t ey v . SR AR,
£ O WoX Wy A g ¥ gy
s fm g fraw
@q¥ Wt 7 a § fis wTor |OeT Wi
o ¥ W e gu s Wy
frm W s X, dmf
T ST §T ¥ g ¥ g eI W
agraer e gfear som w2 Wi foa
# g W W e Gy &
v ¥ Fromy featy W s Wt
wsew oy, feewa  Swic W S
ey ot wTOY F AW R eI
o oz off & 1 Wt wivwfos
#, wig wrfire o % wig arfies oo &
& 9 ¥ Ao & s W WY Qweny
Wliow Fawgr o &

ABADHA %, 1880 (SAKA)
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s q¢ gfic s § o fewrk R
tfc uor & g€ gorr af mw
aRreat ¥F & qrwTey whwer dw ¥ oA
w¥afaa & qx § wror ¥ wrex fam
7w warfow faarar Wi 61 @R
fasma g gaarge g war
& 9% ¥ wuAT 3T w1ar war mr )
wfe fadfy WY g & WA ¥ ST
T wrx &1 sfang dar arar ¢
fe uw are v aAiat & foemm
9T WA faiqr @ ¥ Awg S I
A AHIW & T AT (6 WG €A &
WA T 3T W A 9T T |
I8 Ay fasma 4 Gifdl & agroen
auir e wg wgran ey 0 9w
gt & famy & arg aw aanfay
&1 ywifaer w3 ad 3ad of enwrrey
ez sftq =1 % odc s ¥ @A
am | afww ag dagrs v guat wear
¢ 1 I 6 AT wALT A% o7 Foswre aT Y
sige § 78w W sfage &0
fosamr gwr gwd wwi ¥ w1 # A
w9 & afg Far @, e = ¥ q
AT ETMIT WO g | wsw
agiza, & ey fxwrar wigar s 1904
¥ fwda ¥ fyswa & wre sgrar afm ¥
¢ fw 3 1 frawa ¥ §o warer fewn
A wr) 77y 9E feeaw W) wre ¥ fug
nF “THT’ R ¥ W i §ARy ¥ 1
qaxt ¥ wodr avdr Nfy aror o gom
Ffarxwan & ok ), gr v as
AMET ATTH & wrdi qew Ty "’
2z yaw ¥ oy, xafad et dowr ax
% feant fean fe g meay ¢ ot e
frreer W WYt TE® AT 1904 N T
vl S 1 TE WO 1911 ¥ v O
§F w=t wiw anft dixary vwe
® gama v ¥ gwrar Y of ot Iw
qaw foewer wret & oy A Wil wiveret
& g1 A ufewe wr Iw ¥
scfer a1y
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W & T2 § s A< ofagfas
‘gzAT Ht # g1 frmAr avgar g o
1913~14 & fuwenr #=wa, waig
forer w@a g fow & #=T
A w1 wfafafy, foema &1 sfafafy
iz wi@ &1 gfafefa fager & oF
w9 & FTTAHTAS | AT 7 feger
FUTN & @A, IO F 2B &
a1y dfy & ST gEafey 1 IfFT Iz
¥ 99 919 T 39 IHICF! QR A
f& moa sfafafy & gearerd £ argar
& & T fwar @t 5@ afe & wqane
TN 3T F1 G FIFT IZT AT TG IR
g1 &1 3T FT &6 W) IJrgiv €44 < FY
fzar, vad &t fear o

# 7g frazw «oam svgar g f&
gh gfagra # sgazar qumiEr &
far s @ 5 fgqa a@g |9
H FeIfAEET F gHRAT F1a7 gEAT AL
fag fa=r &1 w¢r 931 g€ 3@ A
WL & FOUTI # 3q aia &0 fq41¢
w1 Tifge @1 & 93 9= 1 foafq
aed 7€ &1 A9 & a9 J gurk adr
FATT Y ITF A FTO T | TF FTT
ar a1 wiitfas g 1 9fF fosga awe
WEFEF A PRANCE S T &
a1 AT F8X 9 A a8 W farar @0
=fgq or f& 4 & a9 g A1 wiF-
fas TFar 4Y ag Agrom qg F mrIwl
& FI1T & w170 4271 g3 iegfas fawear

#t afFa fam v i i gaaa

Faq g a1 gH qg 9,9 A0
wifge o, F1€ ot UIAfGT I OEY
. ¥ga I gRfwar w@ar g o | d|
qE1q A1F WA F 1T GG AT @
39 FI g9A ¥ I FIa AT AT =/1f@C0
a9, f& o 9 F g7 gwd fowel
#AT € IF F WA FAIG FOFH
& | ®gaT &, oF @ F@T HIT gAR

JUNE 30, 1967
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A =31 | 98 ¥ g AT uF faeare-
FrEl wARfE &1 2w U7 1 ww qA
A gAY €, 9 W TgE® A FI I AL
FT ST F AT FIATE, 39 97 99
g &g arar ar f& = g grar &,
@7 & faear@El 2w g, oF wEE-
dnfre <) &, o ¥g€ N F[ I fF
+ @ faear @ aagfa sraw & @
7EY | AT A qqrar wvgar g f& 99
&t it gfagra § 39 1 T & 981 J17
Mg @ saar g fFs o= &G 9
ok faerordy 3w w@r g, W9 &
FaRT 9 =1 A9t gSfgg@ T F1
ATy qar gz ¥ faw 91 @1 F=9
10 dr9 T HIT 47 | AlHT (95T
g€ gL anf ¥ 3§ § AEN HaARA
26 arg A q90 faar §, e qa
* FUT "AT Ga TGN § AfFA
fog amx =z am@ Fidw &
fawd &1 (qexq Ig § aTfqsr g 741
dl 39w GART 30 Ir@ AT ¥
A SATET F AT | ST F AT AR
oI § F|AAN 1 AfFT AT @
THAT AT & AT 0 8 | 7S 9q T
gl &1 AT § 99 A e g
g& wardr & fad #1§ g =nfgd,
@ 78 oF facpa g it it e
2| AT fawa AEE! AT I H
BT & g7 =AW famra @
qwafas ¢ Fifes 37 & dawT g
§ AT A g, 9g 99 U faarx
It W B, W€ § IgFI I 9T
qiq 17 F FAEE W@ | aTER
oI faerasr § | arFgAIg &1 §47Y
¥ g @87 @ & & dare & qud)
Tz ¥ «, AT fagren dare &
ot ¥ darr gqr fed dw W
FeafAet #1 gERa Fraw g F T N
a3 taare @ Tifgy 9t f& @R
F1 I0T g7 qF fazar grmar g, qa



8887 Tibet (Res.)

AT ATT F TEAlfzE Frac § werg

AT g% g1 AT AN T AT
USTEW AZ0 F, WoEw FAa afamw H®
2 | aqr feafy i zfan %t 9@ wrza
IART ATT F AN, {qi@ ITHT T2
# =z, falssa /i gz Sasn
A ® OAMET, ZAL S OFHT IR &
5z oA & W g, 9 IEr e H
qIAA | AT 9w T9g g/ A FIEA
¥ A qT AL | AR T FEA
fo s wZ 9 TR FEIELT &, goATE
¥ grg q3qr & a7 a9 8% ¥ g’
TN, LT IF A AZ ASATNAAT | ZH A
IA AHT GEE0E AT TFT TEAAT (0 F
F g w4 gR.3 Al TR A9 qwdr |

s mar Agt 9T mreware A
TEIISH FPIR AT, IHT 939 § IgiA
9 arg A IAELT A& FT 41 fie 77
frar 7 fray 74F & fFsaq 7= w9
gfasrr sarr, fgsga w1 zema &3,
SR MM ST H 4 H gy gfagma
#1741z feaar =vzar g faa 93 oF
g6 fawadr {784 9 #wmEn Ts
T UEAT AT AW TG
Jz% Fv g faer A 399 ATW AT A
Faarm f5 fazaa oz T #r g3fez 2
g IART AT F591 & A9 1 XA T
w2 ufar fasag &1 35 9 I
AFAAT FL | T¢g fssa #1 agraar
AT TR | AT A a8 3@ & qg
FEAT AMEAT 3 5 9@ @ww 99 fard
fAmadr Tz47 7 a8 97 F1 a1F AL
3w F fzq § 30E o AT 3 39 ATAT
& srar a1 5 wea faeag Fr wgraan
LT AT AT & FOA § IF a0 AT
TG ITRT AT AT TH €A17 731 2T
AT IFAT AT R ZHC FeAm NAT
287 7 A% oF fFaa faer g
IAH IF A T GRY A1AT KT A0 fRAT
2 & zaar fsaq & A2 strAr =,

ASADHA 9, 1389 (SAKA)

- -
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afFs & 7z fAg33 Fwar Tw@ar g
fir forr amr ag feafa dar g€, 5a a7
St gu qagd s TfrET g,
ITHI 98 Faeq 471 & ag qrdr gsar,
AT ATT B AT qFIT &1 Ffez §
a1y, AfFa I ATT FAW FT qAA
T8t frar | I T w1 owgL H
T@r | g 34 AT 7 faw wia
FI AT FI AG L F @0, Ffew 37 9
F AT EE grg §F @ | 9w qmy
AT 7T T AT Jgg aq g 4,
gl darfear g1 w@r 4%, SAF FAF
ZAIR Ga & AT T AT, TC FH
Zadl FNET 9T AIHRAT FAT 4, AR
FT TEE AIE ANT { {919 99 AT T
At Ag FFm AT A7 {6 gH I 7 H1E
FAT TgI g | FER &1 fAsaa &
gegel H 997 FF WAT 7 ATHIT Rl
9T FAT—24 TFFAT, 1950 &t fq7
mag Tifwa *femr 7 qgam faar fa
19 A1 A1 fagwe dam, qfsT & 8,
7 fasag § ag @1 & 1 Ag® T T
Fifes & 97 78 719 ArE 7T IFiT T
fr fadoa gamg famd qfaq faar &
Z,07q 997 &1 39 faad & qg¥ &t
frsaa 3 F 59 F 71 F41 47 | qY
Apt 9% FEAl FC FH 4T | IF
A U A Faeq 47 fF g0 fas=a
1 A9 3 | fasaq F1 I €T F
&7 § WA W AT 1 gfee & Fw1aq
gar fagraa & 97 |

ZAE AT AT 1947 H AW &
HOT T T, AT AAS GEHR F AGHIT
Ju a7 fqsqq & 4, IO EWIT
79T TF-q1L F1 fgafaar agi q< 4r,
garx sy 39 fasga & ag ag
% vex o, fasgq 1 AR STAT A1
F oarg 4qr, § @i gfaFrT gH qarq
3T 7, 1 AU AZ FdeT AT fF g
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[fr sfreeey sitaw]

formar oty woTT & www w1 Afew
& war fwqr ? g fosay o wmw
T o, gwd Iw guw fosqw N o
* WA Kfgdi w1 wor X dwy, g e
¥ TAFT TATCATT £ Fwr | W
WA §H 1 &7 XAy v § e ware
¥ wr T W) sweewan e wfed,
st frast & we oF T
fat W wx wiewr wft v aw,
AT gn ¥ @ar fowr ? wod wret
& @Ak Tg A’ qer e i fasa
w1 W1 ¥ weq v fegr, ax ¥ w9 A
feft mare @ agram & § 0w
MY |graar wrAft, A ot gud qyEvae
wa

AT AZRAT T FY 250 04T NgHA
Tk W @ o, Twawg wvm Ter
W ¥, 7 gE N ¥ Gy @, T
I wrdar oY o 5 W wuvdr wyrEa
R, a¢ WY AgE N 7 ITWY gy www
T W W frar v w9 ¥ aregandy
AXHTT %] o Fa 9 Fersar & greea
AW ¥ aaw a4 ¥ | Afer grfee #
SISt a1 g fr 1959 # aw faswa
o AGYT AT A AT OO A7 WA
wy fowr, wgt & wrarw) ¥ fasag ¥
Ry & fa¥ o o
fexr, wife feafa ax & fe o w@i
9T I AgA &1 frwfowr foar ar e
qr, a1 5 A fasxfoadl w1 7 & waa
® A% 97 W} Ay & iy wrd
¥ warar a1, gAY WY ¥ I www
THqT & wrz Jare femr mar @
60~70 gwre WAt & worr afoeem
fear w1, ¢80 W wenw ¥ wgt o
wrRY®A wyr Fear o7 | W www gATer
v w1 fr g dwrc ¥ w0
WY FX, GwC # go fooww & o
% T wren wok o QU dw Wt i

JUNE 30, 1967  Tibet (Res.)
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¥ wrarve # a9y fag wew
¥, W1 Juer AT ¥ W awdy ¥, I
Qv WO, § yuTT aTe ¥ | gare ¥
AT ¢ wET & ey § W gw wad )
aggR v ¥ | fewr  gwd o oW
AT Ao woanT r—fgir-off
wr§ wrk, g oY switw o gfw
oY, I wreer g KW W N oA WA
@, g wrew # oA w fea §
yreafas w7 auT APw § o qeE
g W | IF AWM 1954
AALILRIRE R R LER LR LR ]
LETAT AqT TAD FAT AT X
g

Shri M N. Reddy (Nizamabad): 1

riec oft a point of order. There is no
quorum in the House

Mr. Bpeaker: The
TUNg

Now there ;5 quorum. [he hon
Member may continue,

ot sirany wivge: ATAAA aRe TR
¥ fria w2 1 o fw g wa & gl
i« av ¥ aw gAY a1 e
T fear | Ju¥ T N e ey 7
gur ¥ W A wlewT gur W
I|w W wHA AmEr A,
Gty oY ST W we, fgmfr
Wyt ¥, fgung & qewr qee
M | e @ W & o ER A
a1t T oft A T v ofy ), AW
g w1 waer fean, O o v
owfer o wyewt 9T owr woft T
fiewt, weiifis Forweey o & Qg ot Tw
T oY wplt amerer o WY, I
T e ofr WIRT WT T, T T
o fieuT §, v - qeek fer &
fis Jwi falt Rw ot g Wt o,
0 T ot wroRsT v R oty flrw

bell 18 being
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W T e W, ¥R AT 9
dwrT & 91 W g O ¢, 9 waw
Tt ek § fn d Qi Awa &
qET @, @ w0 gy Swhe
A oY afe § & v a8 wgAr www §
fir o vy o dfe Wy afvorat e
i & 3o & § 1w e o W
¥ wart gg ereTT fapar war ar fe
forwwer & oY wrerfow R § o ¥ et

STRY XA AT § | TEHwWT AW O Fav

w feir ma, e fawrar Ay mar

# wrx e w0 angn § fs oo
¥ wtw I qaier o sfir o g7 T
¥ afvurat yrk £, 7 I9 wvd aneraa
N wrew Twr § W A WY aww o)
forovat § = Fwdt fosrw & fear @
T W g W T tur a7 gl @
Ta¥ FTC ¥g TR T | wwfeg &
e § fo gt T g W @
werdr ' oirC 3 qooht wiw & fegrer
Y e werd of & vl oy vy ol
T ) Wiy gt e fwar fe fow

ABADHA 9, 1880 (SAKA)

Tibet (Res) 8892

Tl i & g wry gedagT
&, agt ws fe o gurk wyt 9T wagE
& 3% arq o ey wwgrc feaT o
g & i w1 wfgre frerawe ot
g § dar fv fer & &g &
faorgr aamewTe w1 e Wit & @
# farerger sV w7 WO oTamr (i
1T T g s wa gt Wi
ot wifgr a8 aw § w1 gy
vt grft fr g foeaar ¥ e
%1 et § § 1 o o W
e ¥+ A% woft arardy & fag ara
o A § e T @ swevher §
wrt @ ow fagreeny wrant © 9T
TR AT TG H WA IS Fq AT
wfeg 1 arx ¥ ZoE aTRT FATE waw
it 1o 3¢ ¢ I danfore wrrw wfwry
w7 7 @R W v wfge fe gw
17 & v foeaa ¥ granly & fag
O IS, WgET T W 8 ot W
art & faq faaw &07 1 ot aw #Y
AW THTT HT ATHS AWK | WX I &
qE ¥ WETT & GRT AT AW W
T A7 # 5§ ¥ & oy dorcCen
fr frewa w1 oF e T kW §
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[T =HAwz ]

7 | 37 & faqu oy wmawaw wE9
g | gfmat & #9 WM F S A
FHT ITXN GL@AT AT A AT g, al
45 1F # B3 &, ATH( AT FY Ffez
q §3AS g19s W AT AT FA F faw,
dafaam 1 @ 7 & fou, #fF
IaF G F e a a1, fawy
100 AT § 21 AT a8 4 § Fal |
tTga H9 1951 % I FIFAT§F 7eax
Sa 9T AN WAAT FATA AICAT 7
ag @ off, @ uwAr @ & fau ag
39 48 & AR F&T | FAMQU § gR=ar
e fmimisfiag ain 2 &
AT ZH AT AT F1 =479 | @y
gu fasaq #1 T@daal 91 FAA &
faar S@ 2T 9% #1 FZEAT T | F
o H oA Fragig w0 Cweafaee
A1gAr 08 fasaq”’ § oF F2Aq g
q T HTATAT TGO THG FLEAT |

“In short, unless drastic steps
are undertaken by New Delhi
without delay, the outlook for a
successliul containment of Red
China at the Indian-Tibetan bor-
der scems very dim—as dim as
the hope once so fondly cherish-
ed by most foreign offices that
Tibet’s impossible landscape with
some slight assistance from - the
Tibettan army would defeat any
Chinese invasion. Should such
countermeasures not he taken in
time or in sufficient pumber, the
repercussions could prove fatal
for the free world’s survival on
the Asian continent. To para-
phrase a well-known and un-
deservedly abused proposition of
geopolitics, ‘He who holds, Tibet
dominates the Himalayan pied-
mont; he who dominates the
Himalayan piedmont threatens
the Indian sub-continent; and he
who threatens the Indian sub-
continent may well have all of
South East Asia within his reach
and with it, all of Asia’

JUNE 30, 196%

Tibet (Res.) 8804

Mr. .Speaker: Resolution moved:

“This House is of opinion that
Dalai Lama should be recognised
as the Heaq of the Emigre Gov-
ernment of Tibet and all facilities
and help be extendeq to him by
the Government of India to libe-
rate Tibet from the colonial rule
of Communist China”.

ot fra aemw (F=) 0 e
TRET, AZ Al I IH & AIAA
qor fopr T F § Sawr amdw HTAT
AT F AR IAAT T AWIT FLAT
ARAT Z A W1 H HIT AT TAWT A
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Today,
dark
history, 17

Shri D, N. Patodia (Jalore):
the House is reminded of g
moment in the recent
years ago, on 7th October, 18950 when
while the Tibetan delegalion was
negotiating with the Chinecse ambassa-
dor in New Delhi: the Chinese on the
other hand invadeg Tibet, On that
day a process of exterminalion of the
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[Shri D. N. Patodia]
race, relgion tradition and the nation
of Tibet started. That process still
contiiues. Tibetans had been dis-
possessed of their property; they were
Jleft with no job, t.bey were not pro-
vided with adequate food and they
were brought to the brink of death
sometimes The most hemnous cnme
that the Chinese have comnutted 1s
that they have sterilised thousands
of men and women in Tibet so that
the race of Tibetans 15 extinguiscd
from the earth, They have made
every attempt to wipe out the religion
of Tibet. Monastaries had been des-
troyed or converteq into police head-
quarters of the Chuinese police; the
monks had been murdered or arrest-
ed or thrown out. This 1s an event of
unparalled significance 1n the his-
tory of the world when one nation s
trying to wipe out another nation, its
race and religion. Gunocide 1s being
practised, It 1s .e;-t:u:lalla|r shameful and
equally ynparallelled 1n the history of
the world—the attitude of India. We
hag been instrumental and we had
been a party to the domination of
Tibet by Chuna. Our attitude towards
a neighbouring country, Tibet, will be
remembered long. The neighbour
trusted us and depended on us. There
were close religious and cultural ties
between India and Tibet. We have
betrayed them; this 1s the reflection of
our weak policy in order to please
China who are wvery powerful, we
forgot all our obligations and we forgot
the old traditions of 2500 years ago.
2500 years back one person belong-
ing to the kingdom of Kaushal went
from Indig and established the king-
dom of Tibet and from that day the
historical and traditiormml tics between
Tibet and India continued in addition
to the religious, cultural and philoso-
phical tics. We have forgotten all
that, But now we realise what mis-
take we have done. Now we under-
sand that by giving over Tibet to
Ching we Dave surrendered the
sovereignty not only of Tibet but we
have made the biggest blunder which
we could have made from the defence
point of view. Prior to that the
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launching ground of China from
which they could have attacked our
country was thousands of miles away,
but now, after having given over
Tibet, they are on our head, and our
long borders are exposed to China
day 1n and day out. This 15 the con-
dition 1n which we are placed today,
and Shrl Lsl Bahadur Shastri, our
late Prime Minister, had admitted 1t
in the course of one of his speeches
on this point e said that, “China’s
object 1in annexing Tibet 15 clear to-
day, it was to use Tibet as a base for
launch.ng an attack on India.” There-
fore, 1t explains that possibly the
germs of the Chinese attack on ou:
land 1n 1962 were sown as carly os m
1950, whep for the first time, the
Ct:me-e attacked Tibet

Now, 1 will come to the constitu-
tiona] side of 1t. Various treaties, to
which my friecnd Mr Goel has al-
rcady, referred, werv entered 1nto
sometimes between Britain and China,
sometimes between China and Tibet
and sometimes between Tibet and
Britain  All the same, untl 1854,
until the one treaty that was signed
with our late Prime Minister
Jawaharlal Nehru, in all the treaties,
the suzerainty and sovereignty of
Tibet was never questioned. The
Chinese stayed in Tibet only as some
sort of a privileged person, enjoying
certain rights without in snyway
affecting the autonomous status of
Tibet, or without affecting the rights
of Tibet. This could be proved by
two or three events.

In 1878, in spite of the Chinese
desire, the Tibetana did not permit the
British Mission to visit Tibet. Again,
during the World War II, ss it is
known to all of you, Tibet did not
allow war materisls to go to China
via Tibet. These two jllustrations are
clear to show that the sovereignty wis
net only never doubted, but it was #&¢-
cadted and agreed to evem by the
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Chinese. Even against Chinese
desire, Tibet could take action and
protest, because, after all, & sovereign
nation iz alwayz within its rights to
act as 1t likes.

Comung to the treaty of 1051, 1n this
treaty also, the sovereign rights of
the Tibetans werg recognised.
1051, 1t was an agreement between
Chluna and Tibel, 1n which India waus
nut 8 party, and, the autonomy and
the sovereign rights of Tibet were 1e-
cognmsed But for the first time, in
1954, when India was a pariy 1o it,
we were responsible for the words put
in the agreement We for the first
timg accopted thg sovereignty and
suzerainty of Ching over Tibet by
saywng that Tibet 1s a part of China
After that, this chain started. Afic
tha! history took a new turn, and
China started to create trouble with
the ultimate molive of attacking India,
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Bat there was one safeguard put
into the treaty of 1854 I was that
thert would be some corresponding
action by the Chinese also: they will
give full autonomy 11ghts to Tiber;
that they will not interfere with the
internal affairs, with their religion,
their way of hife and with their sys-
tem of government These were the
basie agrecments, which were arrived
at, to which China, India and Tibet
were a party But the Chinese never
honoured this agreement. Possibly,
even before the agreement was Sign-
ed, China started violating it. There-
fore, whether 1t is an international
agreement or & national agreement or
in whatever form it is, an agreement
can always be only bilateral, It
cannot be unilateral. Therefore, this
agreement stands as a dead agreement.
It has no validity, and if the Chinese
have decided to violate it, we must
also search our hearts and give a
different thought to it. A very tho-
rough enquiry in this connection was
made by the enquiry committee aet up
by the International Commission of
Jurists, T will read a passage from
their report:

“Throughout the period 1912 to’
1000, the Govermment of Tibet
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exercised exclusive authority
domestic affairg withun its terri-
toiy. It succesgfully defended its
territory against attack under the
colou of a claim to soverignty and
vis-a-vis the Republic of China no
act was commiited or declaration
made Lhal compromuseg its i0-
ternal independent

Tts s the uamimous vpinion given by
the jurisis That procesg which start-
ed 1 1839 by the attack of China stll
continues. Things have not 1mplov-
ed. All loyal Tibetans have been
droven away and even massacred.
The Dalai Lama, the spiritual Hoad
of Tibet, fled to India with has fol-
lowers. He docs not have any means
to defend his country. He depended
upon India, but India has betrayed
him, in whatever form it is. There-
fore, 1t 15 time for us to think of the
whole problem agamn

We should look at it from three
different angles Firstly, from our
defence paint of view, it 18 necessary
that Tibet 1s given independence and
permitted to develop its own religion
and way of life, Secondly, we shoula
look at 1t from the humanitaran
point of wview. On humanitarian
grounds, the people of Tibet shoula
be permitted to lave according to their
own religion and way of life. They
should have freedom of speech and
treedom of living. Then we should
Jook at it according to old traditions of
history. 1 hope taking into considera-
tion all these factors. wmdom will
dawn upon the Government of India
and they will recognise the Govern-
ment of the Dalgi Lama and denounce
the treaty of 1964, We should ren-
der all possible help to the Dalai Lama
and his followers to form g stable
Government in Tibet. We ghould also
withdraw the support We are glving
in the United Nations for the ad-
mission of China. Relations with
Ching must be broken, There Ia no
reason why in spite of all that has
happened, we should continug pam-
pering them.

With these words, 1 mupport the
resolution,
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sbei 3. K. Choudinury (Tripura
West): Sie, it has been said thal hs-
lory nhias a nemesis fop every sin, and
tine history of India since indepen-
dence is reple.e with sins like the one
we commitied in the matter of Tibet.
Of course, 20 years is not a very long
time in terms of history, particularly
in 'matters of cause and effect. Yet,
it must be admitied that the 1954
wreaty brought ultimately the Chinese
Hivasion on us.

My predecessors speaking on this
resolution have givey many facts. To
begin with, India had inherited cer-
tain rights from the British like pos-
ral connectlons, trade relations, keep-
ing a small section of our military
personnel there and such others. But
we had also a very close connectioi
with that country for thousands of
years—cultural, historical and even
religious. In one sense, nhe people of
the entire northern zone of India in
ihe southern Himalayas have very
intimate relations with the Tibetans—
ethnically and also in matters of reli-
giwon and culture,

17.15 hrs,

[Surr G. S. DHILLON in the Chair]

But, what did we do? As soon as
the Chinese came inlo power after the
independence of India, they attacked
‘Iibe¢ In 1950, We did not say any-
thing at that time. In 1954, we were
misled into believing that Tibet would
be treated as a free autonomous reg-
ion of China and entered info treaty
with that country. They called it
“autonomous religion of China’—that
is the wording they used. They had
to use it because in the 1914 Simla
Treaty, which the Government of
India has shown in maps and in many
booklets they published, particularly
of this “Chinese Menace”, the Chinese
agreed to Tibet signing that treaty
along with India as a separate power,
It appears that India signed it or,
rather, the British on behalf of India
signed it and Tibet also signed it along
with China.

And what did China do? She re-
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pudiated her signature in respeci ot
ovuter Tibet soon after 1914, She did
not repudiate the 1914 demarcation
wredty held' at Simla and signed by
her representative, for the whole of
T'ibet. It was only the inner line that
she agreeq to respect. But for the
ovuter line she had her reservations.

if even the inner line of Tibet re-
mained under the Tibetan Government
undisturbed by the Chinese that would
act as a buffer State for India just as
Outer Mongolia acts as a buffer State
to Russia. But what happened? Thro-
ughout history it is a common-
place of foreign relations and pro-
tection of a country that every-
bocy wants to keep a Dbuffer,
between a country and another which
is at least as strong as it is. The
Bri.sh Government fought three wars
wita the Afghans, but even after
defeating Afghanistan three times she
used to pay subsidy to the Afghans
beciuse at that time it was the Rus-
sian menace that the Britishers in
Ind.a feared most. In those days of
British Empire international laws
were regarded with much more sanc-
tity than at present, So they thought
the Russians, if they wanted to attack
India in the North-West Frontier,
would have to come through Afghani-
stan and they could not do it without
breaking the international law. That
law no longer holds good. The
Germans in 1914 and Hitler later fini-
shed that by attacking Belgium before
antacking France,

The MacMahon line was recognised
in he 1914 treaty which was signed
at Simla. It continued like that till
1954 when the Communist China’s
authority was recognised by India.
Before that, of course, after the over-
throw of the Manchu Dynasty by Sun
¥Yat Sen in 1912, China was growing
in power with many war lords in
different parts of it. She was not a
compact State even then, sprawling
over 36-lakh square 'miles as now,
coming just over our head in the
Himalayas as she did in 1962. We
gave away, we bartered away the
liberty of Tibet anq also our defence.
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We paved the way for China to come
up to the Himalayas and just below
the passes on the other side to have
her military installations ang massing
of troops and building of roads and
other preparations. That paved the
way for the 1962 attack on India.
We now find ourselves in a difficult
and tight corner. We are now <erri-
bly afraid, because, I have heard it
caid in this very House in connection
with the embassy troubles that we
desist from retaliation lest China
should invade us again!

What were we afraid of in taking
retaliatory  measures against the
Chinese Embassy here? An invasion
from China? Well, if it comes really
to that, that China will invade us as
soon as we want to assert our rights,
let her do so so. We should be deter-
imined either to conquer or to fall. It
does not matter if even a single Indian
is not spared the sword. That should
be our attitude. though that may be
called an irresponsible attitude.

Throughout the history of mighty
nations there has been an element of
irresponsibility in great deeds and
events of their life. The Greeks at
Thermopylae were irresponsible in
fighting with only 300 men against
the Persian hordes. Rana pratap was
irresponsible in fighting against ‘the
Mughal Empire with his small army
of Bhils and Kols. Even as near as
three weeks ago Israel with two mil-
lions of them fought against 100 mil-
lions of Arabs. You might call all
ﬁ-msponsi‘)le But why can’t we,

illion Indians, be determined to
fight China, if it comes to that? We
have to fight China on moral and
patriotic grounds and not allow her
€o cross over the Himalayas even for
an inch. We shall have to do it, come
what may, some day or other. There
is nop duestion of responsibility or
irresponsibility in that.

So. without in any way being inhi-
bited by China or her strength, by her
atom bombs or her hydrogen bombs.
we ought to see to it that, what we
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commitied as a sin against the Tibe-
tans, and what the Dalai Lama, has

‘mentioned in his autobiography does

not go {0 the credit of India—thad
chapter of shame is redeemed. So, we
ought to support his right to set up
an emigre Government of Tibet in
India and also we ought to take up
her case in the United Nations.
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“The feudal rulers of China are
on a expansionist sprece.”
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Shri K. R. Ganesh (Andaman and
Nicobar Islands): I rise <o oppose this
Resolution which has been moved as
a Private Member Resolution. We
have to face certain realittes of the
siluation It 1z a fact that India has
recognised the suzerminty of China
over Tibet We know what 13 hap-
pening in China today. We also know
that the Chinese have betrayed the
understanding which they gave to ou
Prime Mimsier that they would res
peot the autonomy of Tibet Chim
today has become an aberration it
worlg politics. It is not that China
is having a hostile attitude, a warhke
attitude, towards our country alone,
but China is baving the same war-like
ang hostile attitude towards a num-
ber of other countries also, including
the Boviet Union, which has been the
best friend of China and without whaove
help, the Chinsse Revmlution could
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never have succeeded. Therefore, we
are faced with a country which has
placed the world n such a quandary
that all the assessment that all the
woild leaders had about the Revolu-
tion of China has been falsified. It
has become a habit in thig House that,
whenever any matter 15 raised, whe-
‘her 1t = of Tibet or of West Asia or
of any other matter. the entire gamut
of the foreign policy of the Indian
Goverorment 1s aitacked; the object is
not to give help to the Tibetans As
the Government of India found that
the human rights in Tibet were being
denied t{o the Tibetan people by the
Chinese Government, they raised this
question as a human rights question 1n
the United Nations. But the object
of the hon Mover and many other
Members on the other side of the
House 15 to attack the entre foreign
policy of thiy country and to show to
the people that the foreign policy of
this country has fauled. W, know
that there 18 a large body of opinion
in this country which feels and whicn
1« convienced that the foreign policy
followed by the Indlap Government
under the leadership of Jawaharlal
Nehru was the correct foreign policy,
was a policy in the interests of the
country, and 1n the world in which we
are living, we coulg not have follow=
ed any other foreign poticy

Shri Ranga: Question.

Shri K. R, Ganesh: They talk of
buffer States Thiy talk of buffer
States 1n the world of 1967 13 to take
us back to the 17th and 18th ceniuries
They alwo say that this buffer State
business haa brought about wars in
the world And yet they want ug 0
maintain Tibet as a buffer State.

We know that a larger area of owr
country which we claim as our own
area is under the occupation of Chin
T ix g herculean task for the Indian
Government and the Indian people to
climinate Chinese infiyence and %o
liberate that area from Chinese infiu-
snca and Chiness occupation. Tf
reewnies the Dalal Lama snd it
allow hém to aet up an amigre govern-
ment in Tndia. and i¥ we ke the bs-
sue of Tibet to the UIY and belp e

»
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Dalsi Lama, then we would be open
ing a flood-gate for every foreign
country to interfere in our own nter-
nal affaurs

Shri Ranga: Oh'

Shri K. R. Ganesh: | am surprised
that such a senior Member of our
national movement could be so synical
about the remark that I have just
made We are having the NEFA pro
blem, we are having the pioblem of
Nagaland; we are also having the
Karhmur problem Day in and day
out, our friends here go on pointing
out that the Chinese are interfering
in NEFA and Nagaland and that the
Pakistaniy and the Chinese are in col
lusion = far as Kashmir is concerned

Tibat (Res)

Having once recognised the suzerain-
ty of China over Tibet which 15 his
toncal, because no Chinese Govern-
wment has ever diseclammed # and no
Chinese government haz ever been a
party to any treaty in the world under
which they have forswarn Tibet we
shall be opening the floodgate of inter
ference 1n our own nternal affairs by
other countries 1! we act on the lines
suggested in this resolution

We know that the Chinese Govern-
ment 1s following an expansiomst
policy, and we know that they are
doing so not only towards this coun
iry but alto towards the Soviet Union
We know that the Chinese Govern-
ment has become isolated from every
ather coun*ry in the world During
the last twp days we have read in the
newspapers that what hss happencd
in India has happened in Burma also

Therefore, in this situation n which
we are placed, to accept the resolu-
tion will be to invite diskater a for
as this country is concerned

The resolution and also the speeches
made presuppose that Tibet is going
to be our buffer to ensure the safety
and security of this country

1 submit that whatever may be ou?
presant trouble with China—I know 1
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may pot be carrying quite a gubstan-
tig] section of this House with me 10
seying this . . "

Widuom (T0) g7 13T M
& § NmT aTer W & T T AW
afy & 1 a fra onuw Srag g

Shri K. B Ganesh @@ A1 ¢ |
Whatever that may be that could be
decided He does not aftur all re-
present many people

Whatever may be ow  present
trouble with China, whatever may be
the postures, the very dangerous
postures of the Chinese Government,
we must not forget that after all,
China 1s a country with one of the
largest mass of peopie m the world
and whether 1t ;g today tomorTow or
the dav after without sacrificing our
own independence without sacrificing
our own sovereignty, without sacrific
ing the democrdJlic structure we have
given to ourselves we have to come
to some understanding with China
"Therc 15 no other way because here
are two countries which represent the
largest section of humanity, here are
two countries which have got common
historical links, here are two countries
which are neighbours and here are
two neighbourg who could have taorced
the entire worlg into a diréction which
because of the betrayal of the Chinese
Government China and the Chinese
jeadership could not be brought about
with the result that imperialism ;3 o0
the offensive in West Asia and other
regions of the world

Therefore, 1 gubmit that this Resclu-
tion simed at helping Tibet by
nising the Dalaj Lama snd by gotting
up unmﬁm‘uvemmmhmhaoi
in the iut%ﬂ;};wﬁv
country has
fugees In all possible
country hax given asylum to the Dalal
Lama This country the
quesiion of the m
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rights {n Tibet in the UN, There 1
no other policy in the interest of the
tountry than the one which has been
pursued by the (:.overnment up il
now.

Shri asudevan Naly (Permade): The
Mouver uf the Resolution and some
other hon, Memberg who have sup-
ported humr have advanced a stra
logic. They say: China misbehavi,
so India also should misbehave, China
interferes in the internal affaurs of
other countries, so India should also
do the same; China 13 warlike, so
India also should be warlike. This 18
the essence of the logic that has been
advanced by the Mover and many
others including Shri Bheo Narain who
s & misguidegq Member

Shri Bhego Narain: No. no; he is
nusguided. v

Shri Vasudevan Nair: Some Membeis
have chosen to relate cock and bull
stories about what hae happened or 15
happening in Tibet I should hke to
make 1t very clear that it ;s common
knowledge that the Chinese leadership
15 following a policy detrimental to
the interest world peace, which is
detrimenta] to the interest of friend-
ship between peoples, especially peo-
ples of Asia and Africa, which is detri-
mental to the interests of the people of
even China herself. There {s yo doubt
sbout it But my friend Mr. Goel
should not imagine that this 18 an un-
changeable policy and thay this xs an
eternal phase We do not gubscribe
fo that theory Even after the com-

fory of China when they were pursu-
ing an entirely differént policy. Let
us not forget that, This is a particu-
lar phase in the history of a
country 2nd & greéat people
unfortunately the leadership iy
ing a very different, wrong

H

|

}

|
L
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Of course some people were pressuris-
ing Indra to alter its policy.. .(Inter-
ruptions). I should Lke to emphasise
the necessity for continuing that
policy There 15 the principle of non-
interference in the internal affairs of
another country. My friend there
very rightly pointed out that there
were black spots for every country
and thete wre problems for every
country. So, if one country begins
to interfere m the internal affairs of
another, there 1s no end to 1t Sim-
ply because the Chinese are doing &
very wrong thing let us not
imitate them In our own interest it
13 very wirong to suggest that we
should have an emgre government on
the so1l of India which will create 101
problems It 13 wrong to suggest that
we should help them to conquer
Tibet About Tibet being a buffer
State and all that, my friends are de-
pending upon British history and the
evidence of British imperalists, who
played the dirty game for centuries
together all over Asia. Let us not
forget Ell that and now for the sake
of convenience depend upon evidence
supplied by the British.

ot wret s : frere & A 7
& wn o a0ty & fad dore g

Shri Vasadevan Nair: My friend
Mr Fernandes was very much de-
pendent on the Soviet Union. He saxd
that we should consult the Soviet
Union He should know that the
Soviet Unjon 15 not reciprocating what
China does He (forgety that they
show such restraint in the face of
gr3Ve provocations (Interruptions )
Let us agree to disagree

Thirdly, these friends want to prop
up the institution of the Dalai Lama.
With al) respect to the personality of
the person, 1t 15 ag an institution the
most rotten institution, the most baek-
wargd and redctionary and inhuman -
stitution, Such an institution iy to be
supported by a country which pro-
fesses to be progressive?

Sir, it is not strange, it {5 not wx-
prising, that in India, these whe went
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to suppo1t and prop up this Dalai Lama
are those very people whp want to
mainotain the old order, the reactionary
order, the feudal order, and all those
superstitiong in this country. It js not
strange, (Interruption), 1 can under-
stand the Jan Sangh; I can understand
the Bwatanira party; ! ¢an understand
such reactionary parties running to the
rescue of the Dalai Lama, but let not
thig couniry put its camp on behalf of
such a reactionary jnstitution,

Tibet (Res.)

So, from these three points of view,
it is detrimental for us tp change our
policy, which was tested all these
years. Because of pressure, 1T know
the Government has deviated: I am
referring to the recent position taken
by the Government even on the ques«
tion of human rights, 1 may point
out that that is bcause of pressure.
Unfortunately, recently, some state-
ments made by the External Affairs
Mimister heve given the impreasion
that the Government of Inda ;5 pre-
pared to reconsider the policy that it
ha- been pursuing nlt now I hope
that such talks will be put an end to,
that a firm declaration will be made
nn behalt of the Government that we
stand on principle that we pursue a
policy that will only pay us dividends
and anv deviation in the policy under

pressure  will lend us In greater
trouble

Some hom, Members roze—

Mr. Chalrman: There are sime

nameg before me. Shri Nayanar's
name is given by the CPl (Marxist)
partv. Would he like to have his time
just now, or next tinte”

Shri M. L. Sondhi: I would like to
speak today

Shri Snurendranath Dwivedy (Ken-
drapara) ! also want to speak. I have
given notice,

Shri E. K. Nayanar (Paighat): After
Mr Sondhi, 1 can speak.
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Mr. Chalrman: The resolution will
continue,

Shri Surendrimath Dwivedy: That
does not matter; but I have’ given my
name. (Interruption) What 15 the
procedure?

Mr, Chalrman: Mr, Sondhi,

Shri E. K. Nayanar: Sir, I rise to 8
point of order 1 represent onc party.
Before you give the chance to the
other party. I may be permitted to
speak now.

Mr. Chalrman; I will give you time

Shri E. K. Nayanar: I am prenaied
to speak now

Mr Chairmén: You will have vour
chanre after Mr Sondhi. This resc-
lution will be continued the next day

Shri E. K. Nayanar: 1 am opposing
thiy reso'ution I will finish in tive
minutes Otherwise, 1t will take
another 15 days for thic ta come up
again.

Mr. Chairman: Please walt for some
time You may start today. .nd con-
tinue the speech the next day M
Sondha

shrl E K. Nnyanar: [ appeal to you
to give me time.

Shri M. L. Sondhi: Mr Chairman
Sir, we are not here at all to advocatr
an escalation. We are here” only to
suggest the new tasks for diplomacy.
These are tasks which any govern-
ment must consider. because rethink-
ing is an axiom in forelgn affaiva
You have to continually rethink be-
cause the international environment is
changing. I would, therefore, start
with the question of the Dslai Lama.
I submit that he is not only a religious
authority comparable to any  other
religious authority in the world. but
he represents in his person the full
potentialities of an independent ter-
ritorinl authority In s yery sinesble
Asian country. I would therelom,
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submit that from the point of view
of diplomacy, the world community
is by and large sympathetic top the
Tibetan <ause. My own experiince
in Moscow suggests that large sections
,of Russian academic life take a vely
close interest in Tibet, are deeply up-
set by what 1 happening there and
retain their feeling for an independent
or autonomous entity called Tibet.

18 hrs,

At the 138%4th plenary meeting of
the UN General Asscmbly, the Indian
delegate sawd:

“Although the relationship bet-
ween Tibet and India is centu-
11es-0ld and hag flourished in  all
ity manifestations, Whether reh-
gluus, cultural or vconomic, we
huve ualways taken care not to
make that relationship a polhitical
problem "

1 think this statement 1s a contradic-
1iun, because 1t 1s not for you to make
something political. What ig politics
in to be discerned as politics and to
be accepted as such. Without any
resorl 10 any crusade against China,
I entirely endorse that uitimately
India aad China have to be friends.
‘I'hesc are great countries and they
have 1o come together. But from thu

puint of view of practical diplomacy.

wnat prevents India from declaring
that the Tibet question is a test case
of the Chinese, support for decolonisa-
tion? Lelu:ukthm m terms of
the General Assembly resolution 1514
of the XV General Assembly, what
therr standpoint is. I think the
Chinese will be even gratefy] to us for
what we do. I gay this in all serious-
ness.

1 submit that the Chinese are at pre-
sent in § xenophobia mood. But they
do listen and communicate with the
Russian, American and other Govern-
ments. India appears 1n their eyes—
this is a point which some friends
have urged here and I agree Wwith
them—as & ‘yes’ man for the different

status guo world powers. Therefore,
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¥ Smo-Indian relations are seen by
the Chinese as a real political rela-
tonship between them and Indm, fhey
wil tend to see us a8 a power in our
own right instead of advocating this
country or that country.

In spite of the physical occupatiog
of Tibet by the Chinese, in spite of
the fact that they have been speak-
ing about the Dalai Lama and his
Government in very derogatory terms,
the fact remaing that for a long time
they respected the Dalaj Lama. The
Chinese are not unaware of the fuct
that the Dalai Lama continues to ex-
ercise enormous influence over the
vast majority of the Tibetan people.
Therefore, we should urge the politi-
cal aspects of the Tibetan problem. Im
the beginning, it might have over-
tones of a fight, but it will be a peace-
ful fight; there will be no mounting
of guns against each other; 1t will be
a fight in the sense that we convince
the Chinese—I rmght quote here some
authorities. Latimer said that Tipet
yieldg diminushing returns for any
imperialism. The Chinese will fina
Tibet what Napolean found Spain was
—something too difficult, something
even counter-productive., To my
mund, the Chinese have very little
political advantage 1n holding to
Tibel. But they have a military
advantage. There are large caves in
Tibet where missiles can be hidden.
What the Americans and Russians do
at great cost is available there under
natural conditions.

Therefore, the problem for the
Foreign Minster i that Tibet must
become a denuclearised ares,—some-
thing ke the Rapacki plan. m-:h:
plan was for disengagement between
two sides in Europe. We need some
such p'an, call it Swaran Singh plan,
if you like, for some disengngement in
this area. We should take this“away
from nuclear confrontation. India
will feel more secure if there are no
Chinese missiley there. But that will
require international inspection.
Therefore, if the Dalai Lama Gov-
ernment is recognised as an Emigre
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Government, I do not see why my
friends here should feel perturbed
about it. We may go on talking )ike
that. But the larger interests of gur
country demand that Tibet be made
into a political issue, so that vis-a-via
China, there should be more talk
ta'k, and less fight, fight.

Shri B. K. Nayanar: Sir, 1 rise to
oppose this resolution. He who says
that the Dalai Lama should be given
politica) status and should be reco-
ghised ag the head of the Emigre Gov-
ernment of Tibet, a government 1n
exile, really ‘wants to  re-eatablish
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serfdom in  Tibet, explained
about historical traditions thousand
and two thousand years old. They
want to re-establish the Dalal Lama's
Government in Tibet, If we take
thousand and two thousand years. . .

Mr. Chalrman: The hon, Member
may continue the next day. The
House standr sdjourned till 11.00 on
Monday.

18.06 hrs.
The Lok Sabha them adjourned till

Eleven of the Clock on Monday, July
3, 1967/Asadha 12, 1889 (Soka).
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